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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
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PARLIAMENTARY DEBATES 
j ' ( P a r t  I - - Q u i :s t io n 8 an d  AN sw BRlft)'»

P r id a y ,  H t h  F t h r u a r y , 19S6

The House met at a Quarter to Eleven of the Clook

[Mb. Spsakib in  th e  G h a ir ]

' , ORAL ANSWERS TO QUiHFIONS

Bbhabilitation k  Andamans /

c *492. flhii SidlLTa: Will the Minister of Hotne Attaia p le s ^  io ^tate 
what is the total cost of rehabilitating the displaced persons in Andamans?

The WiiUitAr of Boiiie Allaln and tti* StatM (Sardar P&{el)r: It is presumed 
that the hon. Member is referring to the first batch of displaced persons sent 
to the Islands. The total cost incurred on rehabilitating them is Bupoes eight 
lakhs in round figures.

Shri Obatt(q;>adhyay: When was the first batch sent? '
SanUr Patel: It is about three or four months now.
Sardar B. S. Man: Have we any idea of the total area available in Andainans 

for rehabilitating these displaced persons?
SanUtt Patel: I have answered it before.
Hr. BpMiker: This has beeo answered more than 6nce in the House. ,
Bhrl 8. O. Samanta! May T know the type of land allotteid to these dis  ̂

placed persons? Is it waste land, or cultivable waste or cultivated land?
Bardar Patelf It is good cultivable land. '

Glaoi O. S. Kuaaflr: Have the Government purchased an^ cattle for
<he displaced persons who have settled in the Andamans?

Sardar Patel: They have been given money for purchasing cattle also, which 
they have purchased and are fairly well settled.

^  lT ' ^  ^  )>*- J. tS ^
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i  * -P  ^  ^

OUni Q. 8. MniiAr: Have Government received any complaints that the 
cattle supplied to the displaced persons are not of the presoriW standaxd and 
those that have been supplied are worthless and of no use?

anft v t t  %vnrer ^rff arr  ̂t ,  aw  arrr ^

ir t^ P T  T O  f , 5ft 3TT3r#Tt I

Sardar Patel: No complaints have so far been received, but as you have
throŵ n a suggestion now, it is likely that seme might be received.

BhXi M. ▲. Ayyaagar: May I know whether, in rehabilitating these refugees  ̂
the convicts and their families who had settled in the Andamans for a long 
time were removed from their lands and sopie of them were repatriated ta 
India?

Sardir Patel: No.
Bhri Haamnanthalya; What is the average area of land allotted to each 

refugee?
Mr. Speaker: This has been answered more than once.

Abxt Pbbss

*493. Shrl Bidhva: (a) Will the Minister of Defence be pleased to state what 
Is the maintenance cost of Army Press?

(b) What are the publications printed in this press?
(c) What is the establishment cost out of the total amount?
The Minliter of Works, Mines and Power (Shrl Oadgil): (a) to (c). There 

is no such press as the “ Army Press'* owned or managed by Government.
hon. Member is presumably referring to a private press which was carrying 

on busincAs under that name.
Shrl Sidhva: May I know the name of the Press and also tue names of the 

publicationB printed in it?
Mr. Speaker: Which Press does he refer to ?
Shrl Sldhva: The hon. Minister said it is not a Government Press. M&y 

£ know the name of the private Press? Is there any publication for the 
Armed Forces?

Shrl OedgU: Obviously, the hon. Member is confused between the Presa 
and the publications. I propose to help him in knowing the facts as they are. 
There was a private Press called the “ Army Press” . It was owned and con­
ducted by a private individual, who left for Pakistan after partition. That 
property is now with the Custodian of Evacuee Property. Two papers, namely, 
•Fauji Akhbar and Jawan were printed in the “ Army Press" which was, as I 
stated a privntely owned Press. These papers are now being printed by Gulab 
6iugh & Sons.

Shrl Kamath: On whose authority, or with whose permission, was a private 
Press allow«»d to style itself as the “ Army Press*'?

4 6 4  FABLIAURMTABY OBBATBS [24TB FBB.



81ul Oadfil: There ia no oopyri^t in the name ‘ 'Axmj P rau ” , AA any n te , 
it was not t^ere then.

Shn Tlrumala Bao: Is it open to anybody to call a Press, as for instance,
“ Oovemment of India R e ss ” ?

Mr. Speaker: Order, order.
8]ui Deahbtadliu Oupta: May I  know whether it is a fact that this Preai 

is now being run by the Custodian ̂ and it is no longer a privately run Press?
Shri Oadgil: I require notice for that.
Shzi K . A. lyyaaiar: May I know if merely this Press was called *'Army 

Press" or these two publications which are printed there were allowed to be 
freely circulated among the Armed Forces?

fllifi OadfU: Ai I stated before, the position is that these two papers, 
Fauji Akhhar and Jawan were printed in the Press called **Army Press'* whidi 
was a priyately owned Press.

Slirl Sidhva: What is the total circulation of these publications and whal 
is the cost of printing?

Shri Gadgil: Obviously, I require notice iur that.
Shri Tjragl: May I know the basis on which this Press for publication of 

Ibese journals for the Army was selected?
Shri Oadgil: The usual basis.
Shri T ^ g l: Were tenders invited?

OBAL A H S W IM  4 S i
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Oiaal O. 8. Vuialir: Is it a fact that the ''Army Press*’ was first allotted 
to the displaced persons?

Shri Gadgil: I have no information on that point. The question may better 
be addressed to the hon. Minister of Behabilitation.

CiBOULATlON OF IVDIAV OUBBVKOT IN HtDU4BAD

*494. Shri Sidhva: Will the Minister of Finiaoe be pleased to state the total 
amount of Hyderabad coins in circulation?

The Minister of Finance (Dr. Matthai): Be. 12 crores.
Shri Kamath: Do Government propose to withdraw the coins and currency 

notes at present in circulation in Hyderabad?
Dr. Matthal: The position is that Hyderabad currency and Indian currency 

are both lê âl tender. But the idea is gradually to withdraw Hyderabad 
currency from circulation. '

PTol. Banga: How soon will Government do that?
Dr. Mfttthai: Very difficult for me to say. As soon as possible,
Shri Tjragl: is there paper currency also issued by Hyderabad Orvemment?
Dr. Matthai: Tes.



’ *8iirl Ty«gl: I s  there any secu rity  g iven  fo r  it ?

' B r . l lA t t l l l i :  T h e  m ain  secu r ity  is G ov ern m en t o f  In d ia  .secu rities .

81U1 11. A . A y y u g s r :  1 take it  these B s . 12 crores  rep resen t th e  su m  
*6tal o f  b o th  In d ia n  and H yd era b a d  cu rren cy  us w ell as co in s .

Dr. l(Attbai: B s. 12 crores is th e  to ta l q u a n tity  o f  co in s , b u t  o u t  o f  tlia t,
B s . 8 crores is on e-ru pee n otes , w h ich  is te ch n ica lly  regard ed  as co in , b eca u se  

on e -ru p ee  n o te  is, as w ith  us» te c h n ica lly  a  co in  m a d e  o f  p a p e r !

‘ Sliri H .  A . A y y a o ja r :  How much of this is silver?
Prol. B a jig a : T h a t is t o  say, the m eta llic  con ten t.

Dr. Katthai: 1 am  sorry I  h ave n o p recise  in form a tion  as to  th e  m e ta llio
con ten t.

8h r i M . A . A y y a a g a r : A s  w e d o  in  th e  case  o f  In d ia  to  con serv e  silver^ d o  
G overn m en t p rop ose  to  in trod u ce  n ick e l co in s  in  H y d e ra b a d  in  th e  p la ce  o f  
■ i lv ^  coins Bis early  as p oss ib le ?

Dr. Matthai; I f  H y d era b a d  cu rren cy  is w ith d raw n  fro m  circu la tion  and is 
rep laced  b y  In d ian  cm re n cy , th e p os it ion  n ecessa rily  w ou ld  b e co m e  so .

P sy o h o -T h b k a p b u t io a l  T ebatbdbn t  o f  M b n t a l  DiSOBDBBiS

*496. Sairdar Hukam Singh: W ill th e  M in ister  o f  Health be p lea sed  to  
state;

(a) w h eth er the a tten tion  o f  G o v e rn m e n t has b een  draw n  to  th e P .T .I .  rep ort
in  T he S ta tesm a n , dated  th e  80th  D e ce m b e r , 1949 regard in g  th e  first b u lle tin  
o f  the In d ian  P sy ch p -T h era p eu tica l S o c ie ty  c la im in g  severa l rem arkable  cu res 
in  th e treatm en t o f  chental d iso rd e rs ; ,

(b ) w hether it  is a fa c t  th a t o v e r  70 p er  cen t, o f  th e  cases  w ere cu red  b y  
In d ia n  drugs prepared from  th e  roots o f  certa in  flo w e rs ; and

(c) w h eth er G overn m en t h ave  tak en  any  step s to  en cou ra ge  th is  tr e a tm e n t?

The Hinlster of Health (Ba]kamari Amrit Kaur): (a) G o v e rn m e n t h av e  
seen  a rep ort to  this e ffe ct  in the P ress.

(b ) T h e  bu lletin  o f  th e  In d ian  P sy ch o -T h era p eu tica l S o c ie ty  does n o t p u t
forw ard  any su ch  cla im . I t  is stated  in th e  bu lle tin  th a t in vestiga tion s  as
to  th e  eflBcacy o f  In d ia n  drugs in  th e  trea tm en t o f  m en ta l d isorders are in
progress.

(c ) I t  is n o t p ossib le  to  take ai)y action  till a ctu a l d a ta  o f  t-he in vestiga tions 
in progress are rece iv ed  b y  G overn m en t.

Sardar Hukam Singh: M a y  I  k n ow  the p ercen tage  o f  cu re  in ou r h osp ita ls?

Ra}kumari Amrit Kaur: Tluvt is an im p oss ib le  question  to  answ er.

B isp l a o b d  Ch in b s e  N a t io n a l s

H98. Dr. M. V .  Daa: (a) W ill  th e  M in ister  o f  Home Affairs be p leased  to  
state the tota l n u m ber o f  d isp laced  C h inese nationals w h o  h ave co m e  to  In d ia  
u p -to -d a te  ?

(b ) H o w  m a n y  o f  th em  h ave le f t  In d ia ?

(o) How many of them are still in India?
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t h e  M in ister o f  iB m ti A U alH  iiaA , Um 8 4 » t « i  {S a x H i  841 u p
t ill  th e  SlB t Janu ary , 1050. ' - ■ ■ ■

(b ) 181. • i

( o ) 6 6 0 .  , .

Dr. X .  Un Da«: W e re  th ose  C h inese natkm ate w h o  h ave  oom e  to  loidhk 
arrested  as fore ign ere  co m in g  in to  In d ia  w ith ou t p assp orts  o r  w ere th e y  deal^ ' 
w ith  u nder so m e  sp ecia l in tern ation a l la w ?  ' :

Sardar P a te l: I  know  w hether these people w m  meateS'̂ ^
ord inary  law . 841 Q hinese evacu ees  h ave  arrived in In d ia , inclv^dingj.95 C h inese 
w h o  w e r e - s e n t 'o u t ’ *fro«a T ib e t . T h e  figures a lso in clu d e  1 0 0 ‘T u f 9 ( i :l^ Iu s l^  
w h o  h av e  co m e  via  L e h . T h e  n u m ber o f  C h inese w h o  have le ft  Ih d ia  is 181. 
in c lu d in g  48  person s w h o  ca m e fro m  T ib e t . D isp la ced  C h inese n ationa ls are 
be in g  a d m itted  in to  In d ia  o n ly  in  transit on  theilr w ay  to  K|finoga^ IT iey ar6| 
h ow ev er, be in g  g iven  tran sit v isas valid  fo r  tw o  m o n th s ’ stay in In d ia .

D f .  1C. M . D m : M a y  T k n ow  w lieth er any eiq>enfliture has been  inci^re<i b j i  
th e G ov ern m en t o f  In d ia  fo r  th ese  C hines^  natlbnal^? *

S ard ar W M :  l^p.

S h n  K a m a tli: W h e n  d id  th e first ^ t c h  o f  C h inese d isp la ced  nationals 
arrive in  In d ia ?  .

Sardar P a te l: I  h ave n o  in form a tion  oti tKe su b je ct. '

S hri A . P ,  { a i n :  M a y  I  k n ow  w h eth er it  is in a ccord a n ce  ,with in ternat^on^  
con v en tion  th a t a person  w h o is n ot p ossessed  o f  a  p a ssp ir t  cou ld  b e  g iv e n 'a  
v isa ?

S ard ar P a te l :  T h e y  ca m e as refugees.

S hri K a m a tli: B y  w h ich  rou te , Sir, w ere th ey  a llow ed  to  en ter In d ia — via  
B u rm a  o r  n orth— n o rth -w e s t?  ...........

’ ' ' , f
Sardar P a te l: 1 ca n n o t say  b y  w h a t rou te  th ey  cam e.

Shri G^autam: H a v e  any o f  th ese C hinese nationals acqu ired  In d ian  c it ize n ­
s h ip ?

S ardar P a te l :  N o , 8 ir . v

■ ' ' ,  ̂  ̂  ̂
SWEBPBBS IK GoVBBNMBXT HOSPITAtS TN CeNTBALLY AdMIKISTEEKD AbBAS

^499. D r . M . M . D aa : (a) W ill the M in ister o f  H ea lth  be p leased  to state 
th e tota l n um ber o f  sw eepers em p loyed  in the G overn m en t H osp ita ls  o f  the 
CentraU y A d m in istered  areas? ' '

(b ) W h a t is th e ir  m on th ly  pay  and dearness a ilow a n ce  if  a n y ?

(c) Are tbe ir  services perm a n en t or t(;u iporary?

(d ) A re th ey  en titled  to  prov id en t fun d  or  pension  a fter  th eir re t irem en t?

T h a  X in ia te r  o f  B M t t i  (B a ik u m ari A m r it  X a o r ) :  (a) to  (d ). A s ta tem en t 
con ta in ing  t h e ' in form ation  requ ired »o  far a« is available a t presen t is p la ced " 
on  the T ab le  o f  th e  H o u se . [S e e  A p p en d ix  I I I ,  an n exu re  N o , 9 ] ,  -

In form a tion  is still due in resp ect o f  certa in  areas. I t  w ill be lafd on  t h e ' 
T a b le  o f  th e H ou se  as soon  as it  b ecom es  available. • •
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Br. II . IL  Dm ; ic »y  I  know whether some of the tweepera employed in
Delhi hospitals are given quarters attached to these hospitals?

BajkmmMri Amzft Kaot: As far as possible, they are given quuiers attached 
to the hospitals.

Dr. K , M. Dm : Are Ooremment aware that two tnehtranu (wodwd
sweepers) have been served with notices that if they allow their husbands and 
sons to live with them in the servants’ quarters, weir services will be dis­
pensed with 7

SAjkniaaci Amrit Kanr: 1 have no information on that point.
Dr, M. M. Dai: Will thu hon. Minister kindly enquire into the matter and

let U8 know?

Shri Tim mala Bao: May I know the cost involved by Government in coUeot- 
ing this infonnatkn?

Sliri Kamath: Are there arrangements for the periodical medical examina­
tion of the sweepers to see that they are clean and healthy?

Bajkusuri Amrlt Kanr: They come under the supervision of tne hospital 
authy>rities, just as well as any other members of the staff.

Dr. M. M. Das: I want to know from the hon. Minister whether she will 
expedite this matter of bringing those who are in the temporary employment 
of the hospitals into permanent senrica? *

Shri BaJ Bahadur: May I know whether any uniforms are provided for the 
aweepers in hospitals? ‘

Bajkumari Amrit Kaur: As far as 1 Know, they are supplied.

BaZiAKABS

*600. Dr. M. M. Dag; (a) Will the Minister of Btatei be pleased to state 
how many Eazakars have been arrested and convicted up-to-date?

(b) What have been the charges against them?
(c) To how many of these Kazakars, has the penalty of death been given?
The Minister of Home iilalrs and the Statef (8ar<M Patel}̂ : (a) 7984 

Bazakars have been i^rrested. Out of this 1968 have been prosecuted as a 
result of which 814 have been convicted.

(b) The charges against them were murder, dacoity, arson, loot, robbery, etc.
(c) Eight.
Dr. X . M. Das: May I know, Sir, whether membership of the Basakar 

organisation by itself ^’as taken as an offence, or only those Bazakars against 
whom there were definite charges, were prosecuted?

Sardar Patel: They are not prosecuted for being members of the Bazakar 
organisation. The charges, as I mentioned were serious ones like murder, 
dacoity, arson, loot, robbery, etc., and large numbers of these people who were 
arrested first were after preliminary enquiry and investigation released and

t̂enus. i%e rest are being prosecuted.
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there are now only 88 detenus.
Dr. M. X . Daa: Was any a<

kcials who were members of tl
Sardir Patel: Their cases are under investigation.

Br. M. X . Daa: Was any action taken against the Hyderabad Government 
officials who were members of this organisation?



Skil flyemzuuiflae Behaya; Jm. this organisation called Baukar onaiunti(»i 
«IQ1 continuing in Hyderabad? 

Sardar PaM: Well, it does not. jEWen if it is contmuing, now, it is continu­
ing as a dead organisation. 9

Stall Kamath: Has the investigation of alleged offences against Mir Laik Ali 
and 8ome of his oblleagues been completed?

Sardar PaM: As I said already, tiieir cases are under investigaticm.

CHnOr COMMISSIONXBS* Pbovinctbs

*S01. Pandit IL B. Bluurpira: Will the liCinister of SoiM Allalis be pleased 
to state: • ^

(a) the area and population of the Chief Commissioners* provincee in India;
(b) whether any changes on democratic lines are contemplated in the admi-’ 

cdstrative set up of Chief Commissioners* States other than Delhi; ;,nd
(c) if so, by which date and in what manner and if not, why not?
The lOniiter of Home Affaiia and tiu  Statat (Saidar PaM): (a) A statement 

is laid on the Table of the House. .
(b) and (o). The hon Member's attention is invited to my statement in 

Parliament on ^he 2nd February 1950 on the future of the Centrally Admini- * 
atered Areas. '

OBAL A>aWlM ^

STATEMENT 
At9a and pofnOaihn OhW OommUHon * 8kUu 4n Indim

Name of State AI6M Populaition

•Delhi. 674 *q. miles. About SOIekhs.
•Ajmer. 2,867 eq. miles. 0 ‘0s »
tCoorg, 1,008 eq. mile*. 1 69 ^
•Vindhys PhmM i. 28,841 eq. milee. *400 ^
•Bbopal. 6,881 eq. milee. 7-7S „
tHimMhal PnMlash. 10^00 eq. milee. 10 85
tBilMpur. 468 M|. milet. 1*22 M
tKotoh. 8*461 eq. milee. 6-8§

8,620 eq. milee. 6 12 M
JTripura. 4,116 eq. milee. 6 12 M

on latMt iaformaiion. oa 1948 tAooordins ^  l^^l Oensut.

Pandit WL B. Bbargava: Have the Goyemment rf India come to a decision 
as to whether the State of Ajmer is to be kept intact or merged with th* 
adjoining States?

Aardar Patel: The present decision as the hon. Member knows, is to kee^ 
Ajmer as it is.



' PlluUt K . B. Bhargavk: By which date is a J&nol î oisi/OQ Ukelj to 
taken (m this point?

Btfdar Pfttel: There cannot be any finality about any]thing in this ;
iional world. 

' Pandit M. B. Bhargava: Have Ooveminent of India an; idea of fraion.i 
Ing a Constitution for this area by legislation in Parliament before the elections?  ̂

Sardar Patel: I do not think so.

HiOHXST CoUBTS OT JlTDIOATDBE IH CBOSf COMMl^SlOinilBS’ PbOVTNOBS

‘ *602. Paadlt M. B. Bbargava: Will the ^linis^^H oiiife i lt a ^  be please^,
io state; '

(a) which of the Chief CommissionerB ’ States have got High Courts of 
Ji^dioature; *

(b) which of them are under the jurisdiction of the High Courts in the 
States included in Parts A and B of Schedule I to the Constitution;

I (o) whether the Courts of highest jurisdiction existing in any of these areaa
possess the same status as the High Courts in the other States;

(d) if the answer to part (c) above be in the affirmative, what is the consti­
tution of such courts and how does it differ from the High Courts in other 
States; and

(e) whether there is any proposal to bring them in line with the High Courts
In other States and if not, why not? .

The Kiniftter ol Home Aftairt and the SUta» (Sitfdar Patel); (a) None.
(b) Delhi and Coorg.
(c) and (d). The attention of the hon. Member Is invited to the Judicial *

CoxnmlHsionerS’ Courts (Declaration as High Courts) Ordinance, 1950. Thia
law would cover Judicial Co^^ni6sioners' Courts in Ajmer, Himachal Pradesh  ̂
Bilaspur, Manipur, Tripura, Kutch, Bhopal and Vindhya Pradesh.

(e) Government consider that having regard to the size, resources and
requirements of these areas, appropriate Courts have been set up there.

Pandit M. B. Bhargava: May I know whether there is any proposal to
constitute a Joint Bench for all these areas consisting of more than one Judge?

Sardar Patel: A Joint Bench fbr all these separate areas? To be located 
at Ajmer? Ts that the idea?

Pandit M. B. Bhargava: As a Circuit Court.
Sardar Patel: There is no such proposal.
Shrl Deahbandliu Gapta: May I know whether the hon. Minister s promise 

to get a Circuit Court established for Delhi as early as possible stands?
Sardar Pate>l: That proposal is under consideration.
Shrl Deshbandhn Oupta: Has any final decision been taken? ^
SaTdar Patal: It depends upon various things: availability of buildingB». 

(^oilities for accommodating staff.
Shrl Deahbandhn Gupta: Does the hon. Minisf/er think that it will b# 

/feasible to have these facilities in a few mcmths’ time?
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S a r d u ^ t a l :  i t  depends upon the abi!ity;of the P .W .i ) ,  to make the ndoom ti 
modation available. ,
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 ̂ «608. Pwdit M. B. B h u g m : WiU the Minister of SaiOth be pleased to
Slate: . r*

(a) wbefi the normal term of the existing Munioipal Committed in itie Statep,
of Ajmer And Dblhi expired and wince when the same is being extended year Vf, 
year; «•>■''

(b) the reasoT.s for the extension of the terms of the existing (Jommitteea 
and for not holding fresh elections;

(c) when next elections to these Munioipal Committees are proposed to
be held; a;id ,,

(d) whether they will be held on the basis of existing property and educ^
tional franchise or oh adult franchise? *

th e  llinlflter of Health. (Ra]kiuiuuri Amrlt K w }: (a) and (b). A statement 
containing the information asked for is laid on the Table of the IHouse. [See 
Appendix III, annexure No. 10.]  ̂ ^

(c) In the caBe of Ajmer, tlie matter is under consideration. As regards 
Delhi, the hon« Member is aware tfiat it ba$ been decided tp set up a Muni  ̂
cipal Corporation in the Delhi Urban Areâ  excluding New Delhi. It is» 
therefore, not proposed to hold elections for the Delhi Municipal Committee 
pending the constitution of the Corporation.

(d) The intention is to hold elections on the basis of adult franchise.

Pandit M. B. Bbargava: May I know by which date elections are likely to 
be held on the basis of adult franchise? ' *

Bftjkumarl Amrlt Kaur: In so far as Ajjmer is concerned, the Chief Com­
missioner there has proposed the necessary amendments to the Ajmer Munici­
palities Begulation of 1925. Adult frattchise ought to come into foro® as soon 
â  those regulations are amended. In the matter of Delhi, we shall have to> 
wait untH the Chief Commissioner’s proposals about the constitution haye  ̂
oome in and they are not expected till the end of April.

Pandit M. B. Bhargava: May I know whether this amending piece of legis­
lation is likely to pome in this Session of Parliament?

Bajknnurl Amrit Sanr: No.
Sliri Sidhva: May I know whether the Delhi ?!unicipal Corporation Bill iŝ  

likely to come in this House in the next Session or in thin Session?
Bajkiunari Amrit Kaur: We expect the proposals, as T said, in April, and 

1 hope that it might come in the next Session. '
Shrl Xyeshbandhn Qnpta? Has the hon. Minister received n copy of ihê  

resolution passed by the Chief Commissioner’s Advisory Councjij opposing the 
idea of having a M'unicipal Corporation for Old Delhi alone by separating New 
Delhi from it?

Bijktunarl Amrit Xant; I have read the resolution in the Press ;...il.;h^ 
actually come to me as yeti. ...............



Paadlt M. B. Bluigav»: May I know whether the teraiB of the Munieipali- 
ties Bill will be extended beosuse there i> no legislation?

X r .  S p M k w :  That would be a  hypothetical question a t  t h i s  s t a g e .

Paadiw iL  B. Bhargava: They say they have not brought forward any legis­
lation. I want to know whether the present Municipalities Bill will be extend* 
«d  and, if so, up to which date.

Ba|kumari Amrit J£anr: It all depends. If the Bill comes In the next 
Session, elections will take place immediately after that.

Shrl Deshbandhtt Oupta: Is it a fact that the Municipal Be-organisaiion 
Enquiry Gommit^e had recommended a common Municipal Cor}>oration for 
•Old D^hi, New Delhi and other small Committees?

Bajlnunari w it  Kaur: That is so.

Basic Education

*504. 8hri Jnani Bam: Will the Minister of Zducatioii be pleased to state:
(a) the names of States which have started Basic Education; and
(b) the total number of students, boys and girls, trained or under training in 

^ e  Centrally Administered areas?
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^  I V  Uf*r*
^  uul6«X*L.| ^  U , fX

/  jIaJi ^  (»>U  ̂ •S3 ^  )

-  idl r*
Tha Minister of Xducation (MaulAna Axad): (a) Basic Schools have been 

started in all the States hither^ known as Provinces (except Punja]^ and in 
the Centrally Administered Area of Delhi. Hon. Miember's attention is in­
vited to the reply given to the Starred Question No. 454 asked by iSihri V. C. 
Kesava Rao on February 1949.

(b) According to the information available in the Ministry the number oiE 
students trained and under training in the Centrally Administered Areas is 
roughly speaking 1,800.

^  ^  a n w  ?

Bhli Juanl Bam: Will the hon. Minister be pleased to state that taking into 
consideration the speed with which Basic Education is being imparted, how 
much time would it take to spread it throughout the length and breadth of 
the country?



V * * ^ A *  t > M i j ) ’^ • *^y*
-  If «-t3 fjy** ,y<f

MawlHa Asad: We aspire to spread it at tiie earliest but the oonditions are 
«ueh that vre will have to wait for a long time.

OBU. AHsmnui 4/Bi

? ^  Ml,* IS lS s l>^r ^

Oiaol O. S. VuaOr: The hon. MiniBter has just given out that Buoh schook 
have not been opened in Punjab, then when is it intended to open such sohoola 
In Punjab?

fc / *T »*^  i i W  <# i f  )4Hk* J w y f  5 >>>3' *^'V

^  jl >» «%)<> ufcjt^

- ^  Ji tf tS li3

KaaUat Asid: The hon. Member is perhaps aware the fact that after 
partition the condition in East Punjab had deteriorated very much. It was 
•difficult for the East Punjab Goveminent to open these new Basic Education 
Schools.

Shri B. K. Ohaudhurl: May I know if it is a fact that some basic education 
trainees from Assam have been asked to withdraw and they have left this 
j)laoe for want of funds?

-  L>*t' •“ *< i j V  2 **̂31
ManlanE Aiad; No, no such oase has come to m j notice.

gft Tjrnft xTw : I f ^  ?rv ^

^  T?t t  ?
Shri jnani Bam: In the Centrmlly Administered Areas education up to 

-vhat standard is being imparted? '

- ^  •S m4t SyiA*S4 ^  : .iiji U>^

Manlaaa Asad: Education up to junior basic standard is being imparted.

CTo 3TRO : WT ^Tlrlffhr f^RTT ^

^  ^  ftrar iftiSRT»  aRTikr st%  f in m #  ftrftr^r

sr% ^  « n r . w  3TT̂  f  afh: v r  w

f t r f w  sTT̂  arw jrffl fiRrr#f t t  ^  #  w t  a n jm  f( ?

Dr. K. 8. Singh: Will the hon. Minister be pleased to state as to what 
Amount of money per year being spent per student in respect of this basic 
^ucation and what ratio this amount bears to the money spent per boy in 
other schools V
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K U k o a  IsiMl: I cannot give this information at present.

3r%ffTTr»r: y r r  v r n  ^

%  t  f«[re!TT; srr'^r ^  jtiĥ  , w ts t  sti. ^

'> :  ■ "

Lala Achint Bam: Will the hon. Minister be pleasr^d i/> state as to how 
iBan̂  ̂ institutions liave been started to impart basic education to tlie teachers?

^  lifoA; ^  ^  L,-JU* n  t+JU If )+<-• ^J*ey  ̂ : *>'3̂  •̂ r̂*

M aulau Azad: Perhaps th^ h,qn. Member .wanta to knov, tlie total number 
of these institutions in all the pro^nces. I cannot give this information jusfi 
at pre^ut.

gyrgrr a r ^  s rk  x f  #  w t

Lala Achint Bam: What is the number in Delhi and other CentraJiy Admini­
stered Areas?

J ^ L a  -  ^  ^  Ĵ̂ A )+ ^ f  . ^

r- »)W JJ - rr o * ^ - ^  - vr ^
Maolana Axad: In Delhi 1086 pupil teachers are receiving education 'm 

the teachers' training schools; in Ajmer 110; in Coorg three, in Himachal! 
Pradesh 74 and in Cutch 23. The total is 1296.

' gft̂ PTiTFT

«PTT I  ?

S h ri Kamatb,: Have special inspectors been appointed for these basic edu­
cation schools in the Centrally Administered Areas?

! jjU  : iil}! \jJy

XM lana Aiad: Yes.

Sc r ip t s  on  C i3 R bnjcy N o te s

♦606. Giani O. 8. MuAaflr; Will the Minister of Finance be pleased , t o  
stotte the criterion followed in selecting the languages in which the denomination 
of the amount is printed on notes of rupee one and rupees five and ten issued '̂ 
by the Govemtnent and the Reserve Bank before 36kh January 1050 and aftef^ 
26th January 1950? ^



Tbe ICiilster of Yljuuim (Dr. Matthal): The criterion followed in the selec- 
iiion of the scripts is mainly the comparative rtumber o f people speaking the 
.languages.

ORAL ANRWERS — i ? r

OlatU O. s. Kusaflr: Has one more regional language been printed on the 
iMtes issued after 26th January 1960?

Hr. S p ^ r : It is an argument; he is not asking for information.

^  ^  

ejLf} u£<l H i  ^jyjh- f t  <»ffi JS iS

? u>** i* ^  ^

Olani G. 8. Muaaflr: For my information I  wish to ask whether one more 
regional language has been printed on the ne# notes th»t have been printed 
after 26th January 1950, and whether the number of such languages has been 
increased from eight to nine?

Dt. Mutthal: The position is, before the 26th of January, including English 
ive had eight languages in which the denominations o f the notes were stated. 
After the 26th jaf January, we have nine, the addition being Oriya.

^  B>W3 44 ^  ^

tc 0 *1̂  ^  \4i U f  y\4XiJ

? A  J l * i  '  4 ^  4jf

OUnl O. 8. Miuallr: I want ta know what criterion has been adopted for 
accepting one additional regional language? The Constitution menttons 14 
regional languages. Do the Government intend to include some of the other 
regional languages also?

Dr. Mattlui: If you take the dimensions of a note, you will realise the necessity 
for restricting the number of langiiages in which its denomination could be 
stated. It is a physical consideration.

Dr. M. K . Das: In view of the Hcceptancc of Hindi find En ĵlish as the 
official lang\iages of the Union and in view of the need for prir)ting new notes, 
may I know whether the Government are likely to replace the front page of the 
notes which are now printed in English with Hindi script?

Dr. Matthai: Well, the decision rcgardin<  ̂ these matters was taken long 
before the decision adopting Hindi as the official language. W(‘, |)rocoe(3ed on 
the principle that the change should be the minimum possible. But the sug­
gestion of the bon. Member will be kept in mind.

Shri Ttmmala Baa: May I know the average life of a currency note?
Dr. Matthai: There I am afraid the hon. M e m b e r  me. Ak fur as I 

am able t̂ ) make a rough * estimate—I claim no authority nt all for t his— th« 
one-rupee note lasts for six moni!tA



Rimoval oi* Finds w b o u  Naoabjunaxonda

*506. Prof, Bangit: Will the Minister of Xdacatlon be pleased to state:

(a) whether any of tiie 'findfi' were removed recently from Nagarjunakond* 
in Guntur District to Delhi and other places;

(b) if 80, how many and to what places; whether temporarily or perma­
nently;

(c) whether it is not the practice to make 'replicas’ for the '̂original Ands*' 
and distribute them to various Museums while keeping the * originals’ in the 
principal place;

(d) whether Government are aware that there is a muRenm at Nagarjuna- 
konda; and

(e) whether Government propose to return these funds to Nagarjuuakondsh 
and if so, when?
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-  ^  >  v W  M  jV  ) - . 0  : ( •>>î  W r * ) ^

* ly**

^  1|(<> U| lSJI i ,  )

-  ^  ^  u S  lyiWi- c / x

-  JU\i^ Uy U<l ( J i )

Tbe MlnliUr ol Sdnofttioii (Vaulina A iid): (a) and (b). Yes. 10 sculp­
ture pieces were removed to the National Museum, New Delhi.

(c) No.
(d) There is a sculpture shed built on the site by the Department to protect 

from weather the antiquities collected or excavated from the Bite.

(e) No, not at present.
Prof. Biiiga: May I know why the Govenmient do not propose to return 

the finds to Nagarjunakonda?

.  UC, j5 ^  ^ U )

Maulana Axad: If the hon. Member thinks that the things excavated from 
a particular place must not be removed to other places then there can be no 
National Museum.

Prof. Banga: Will Government later on supply the information as to which 
of the finds have been removed from there to Delhi?

df o * *  ^  l t *  ’ **̂ 5̂
. -  UX- E-;j

M&ulana Aiad: Ten things have been removed from there, but I cannot 
tell the details just at present.



Skii Tinimala, Bm : Have Qovemment any proposal for replaoinp' the Mi- 
ginals by replicas at least, so that the collections there may be oouaplete?

OUAL ANBWBM 4 < T

^  -  uHk* U® t )* "  (^}»*^ ^

C>’-* t V *  >® -  L>** O X H
-  Urc. ^  J U * ;  ^  ,^aia *; ^  ^

1: No. I would like to draw the attention of the hon. Mem­
ber towards the fact that things from that place only have not been remove4 
to the National Museum but articles from Calcutta and other provincea alto 
have been brought there. If we were to accept the principle that in no oaf» 
things would be removed from their original place* then no National Museum 
can be created.

Sbrl Tlitunala Bao: My question has been misunderstood. I only wanted 
to know whether such of the finds as were removed from NagRrjunakonda 
would be replaced by replicaa made from the originals?

• j t  o * r  W  ^  l j * r  ’
MMlana Aiad: No, for the present there is no such intention. 
Prof. Banga: Are these finds major or minor ones?

-  UC. u<

Mauiana Aiid: No, I cannot give this information just now.
PlOf. Banga; Why were they taken form there secretly without anybody

knowing anything about it and removed in special cars all the way from thi^
place?

Hr. Speaker: That is an insinuation.
Ptof. Baaga: That is why I have not used the word 'stealthily*. I said

♦hey were secretly taken away.
8hZi B. VeiajrtuUUOi: What were those finds?
Prof. Banga: My question has not been answered.
Mr. Speaker: He has stated that he cannot give the information without 

notice.

isftypRT : tftPT TT

»rf ?
glul Kamatli: On what basis these things were considered fit for the 

National Museum?

J U * ;  tS *4 ** iS ^  .>15?

* lt*^ r'5**'*

A nd: Because !t was thought that the things are such as ought 
to have been in the National Museum.



* ’ H om cbopathio  E n q u ie y  Co m m it t k b  . .

t507. 8hri J>, 8. Seth: Will the Minister of Health be pleased to 8ta€ :̂ '
(a) the approximate number of Homoeopathic practitioners in India; and
(b) whether Government have taken a decision to accept the recommenda- 

-tions of the Homoeopathic Enquiry Committee?
The IQnister of HeaHb (Bajknmari Imrit Kaur): (a) The. Homceopaihic 

Enquiry Committee has estimated that the number of Homoeopathic practi- 
Itoners in India exceeds 2 to 8 lakhs.

(b) The Report of the Homoeopathic Enquiry Comtnittee is under con- 
tideratian. The Government of India will shortly formulate an Allklndia 
policy in the matter after receiving replies from the State Governments.

‘ €hrl 8 .  0 .  Samaiata: Do Government propose to start a Central Homoeopa­
thic Eesearch Institute near about the capital of India? .

Bajkumail Amiit Kaur: That matter will be decided as soon as the All- 
ludia policy has been formulated.

8hxi 8. CT. 8amailta: May I ask whether Homoeopattiic medicines afe Inade
in India from indigenous plants, etc. ?

Ba]knmari Amrit Xaujr: I believe that is the case.
8hXl Gautam: Do the Government propose to lay down standards for 

Homoeopathic practitioners before giving them recognition?

Bajkumari Amrit Kaur: Yes, standards must be laid down, because the 
majority of the practitioners here have no qualifications at all really.

Bhzl KiaharUnohaii TMpathi: Is it a facit that the Homoeopathie Entiluiry 
Conmiittee has recommended against the integration of the d^moeopathic 
system with the Allopathic system; if so, what steps Government have taken 
on this specific point? ,

Balkumari Amrit Katir: What the hon. Member says in regard to the re­
commendation of the Committee is correct. The Government policy will be 
formulated after the receipt of replies from the State Governments. '

8hrl l>eahbandhu Gupta: May I ask whether it is a fact that one of the 
members of the Homoeopathic Enquiry Conmiittee who was an Allopathic 
Doctor was aHowed to append a note, of Dissent to the report whereas another 
nietnlxir who was a Homoeopath was not allowed to do fio?

Rajkumail Amxlt Kaur: I have no information on the point.
ICr. speaker: It is a matter of intemal administration.

Shri E. K. Ohaiulhuri: Are all the Homoeopathic practitioners registered?
If not, how was this figure 2 to 8 lakhs supplied? Does it include amateur 
practitioners abo? .

Ea]kumari Amrit Kaur: There is no register to find out their number. But 
tiiis was the figure given to \is by the Committee, A large majority of them 
are not realiy qualified according to the standards accepted by those who 
practise Homoec^patby.

Shri Tirumala Rao: May I know whether the Government propose t<i refer 
the report of this Committee to another Committee of their own. inut they
l̂id in the case of the Ayurveda Committee?
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Hr. ^peakar: Order, ordiae.
Bhil Bi«]«tfiwar PraOd: Will the House be given an opportunity to......
Sliii Tinwala Bao: My question has not been answered.
Mr. SpeaJcer: I did not allow that question. It contains an insinuation.
Sliri Tirumala Bao: Sir, it is far from my aim to insinuate. All that 1 

want to kii(>vv is whether the Government wiil consult another Committee with 
regard to Homoeopathy? I did not mean to mt^e any insinuation.

Mr. Speaker: The hon. Member referred to the Ayurveda Committee.
Shll TlnuiiaJa Bao: They cOTSulted a committee of their own. I only 

wanted to know whether in" this case they have any such proposal.
SilXi Brftjeahwar Prasad: May I ask whether the Parliament will be given 

an opportunity to discuss this report?
Bajkamari Amrit Kanr: No, Sir.

Loan to B ubma

*508. fiUiri B. Velajrudhan: (a) Will the Minister of TInanoe be pleaied
to state whether India has promised to give or has already given any loan to
the Burma Government?

(b) If so, what is the negotiated amount?
(c) Will the payment be in cash or in any other form?

Minifter ci Finance (Dr. Matthai): (a) to (c). Certain proposals are 
u&der ihe consideration of Government and will be plaeed before Parliament 
in due ooutse.

Sliri B. X. Ohaudliiiri: May I know whether there was an application from 
the Burma Government or was it an offer by us?

Dr. Mtttbai: With your permission, Sir, may I say that I would not like
to answer ibis question at present, because the whole matter will come be­
fore Parliament, during the present Session.

Shrl Kamath: Is the hon. Minister in n position to state whotl)rr the first 
move in this matter was made by Burma or by Britain or by any other......

Mr. Speaker: It is a repetition of the same question.
Shri Ba] BAadnr: May I know whether the Standing Committee of 

Parliament attadhed to tfae Ministry of External Affairs considered these 
questions, and if so, whether if has approved the sanction of this loan to 
Burma ?

Dr. MiaMiai: I am not in a poshion to answer question.

Sluri JOMiilm Ahr*: Has any country inside or outside the Oompionwti îlth 
ftfdEed for assistanoe or loan from the India Government or has our Government 
voluntarily offered any assistance to any country inside or outside the Com­
monwealth ?

Dr. Matttiai; I must refer to my records over a period of yeurs before 
answering.

(MUL ANSWSaS 4€0



Ce n t r a l  A d v is o r y  B o a r d  o f  E d u c a t io n

^68. Sardar B. 8. Man: (a) Will the Minister of Education be pleased to 
state whether a meeting of the Central Advisory Board of Education was held 
to decide the medium of instruction at the University stage?

(b) ]f so, what is its decision?
(cj What other subjects were p’aced before the meeting and what ore the 

resuJtfi arrivê d at? '
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j j i  ^  ) : ( ,>|jf UJ,- )

^ L ,  ^  5jy{ ^  ^ j3 JIS ^  £  AyS

^  5
1<U< 45U5 iS  ^jftS )S *L o4^ Ujf

tS Jl*a. i  5j^ - U, S j^  fV U<| Uj.
«_S**3 o y  £  yS )U , ft A•̂  i  ^

c5^)»*'V  y  V? -  (f ^

^  LT > c#** Cj''* '* ') « )  u > ^

U*’ ^  r^-^" »>

^  ^  >« >»** I**-*

^  l t ’ -  < jV  >»4 g r*  X  * )rt)

^  ^  *.» - I - ' -  L  u t -V  »• ^

}«»■ W»« ^   ̂ s,y  ̂ ^  2  ©♦ u -  J o e l

4 -J+  f jJ  iS ^  Ak-f -  )ja ^

-  If «  * W  ^yi-? *-ief 5 » i ),nr ^  ^  yi

* i> V  J r^  *< ( ^  )

[ See Appendix III, annexure No. 11 ].

Tbe MlnlBter of Education (MauUna Aiad); (u) The lleport of the Cora- 
niittee on Medium of Instruction at the University Stage was first placed be- 
ibre the Central Advisory 13oftrd of Education at their loth meeting held in 
January 1949. The Board deferred decision on the Bepori in view of the ap­
pointment of the University Education Commission, which were to examine 
inter alia the medium of Instruction at the University Stage.

The Beport of the University Education Commission together with the 
lieport of the Committee on Medium of Instruction were placed before the 
Central Advisory Board of Education at their last meeting held in January



1950. In deference to the wishes of the members that more time be giv«a to 
them to study in detail the University Education Commission Report, decision 
on the Beport was deferred for a few monthfl more. It is now proposed to 
call a special session of the Board in April. 1960 to consider the Univ(*rsity 
Education Commission Report and also the Report of tlie Committee on 
Medium of Instruction at the University Stage.

(b) Does not arise.

(c) A copy of the Agenda of the meeting is laid on the Table of the House 
[See Appendix III, annexurc No. 11].

Proceedings of the meeting when finalised will as usual be communicated 
to the hon. Members.

Saidar B. S. Man: May I know whether at that meeting any set policy was 
arrived at so far as overseas scholarships are concerned,, as well as scholarships 
for backward classes are concerned?
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-  ^  ^  ^  i  H

Haul^na Asad: This Committee had no connection whatsoever with this
thing. This Committee was set up to report about the medium of instruction.

4^0 ^  arrTT)’ a m

^  fiT'iy t o m  ff ^  «TT %  w  ^  ^  ^  a fk  ^

«flf I
Sardar B. S. Man: Sir, I want to draw your attention to part (c) of my 

question wherein 1 had stated that the Board had other points also under 
consideration.

-  M*' a * * ' ’

Maulana Azad: No Sir, no other points were under consideration.

VTT arw ^ivarr ^ f v  w

3frdf3rr«TT »rT3r ^  <fr ftr

^  «nr  ̂ fi*fy5T«T ^  tt <iV,
^  q r  cTfr ^  f3tt aftr ?Rt!F t t  

'TT ^  f  3TT WJTT 5ri3TT >T?TI I
Shri Dariibandhn GnpU: Is it a fact that the agenda of this meeting was

issued a month earlier and this meeting was called for the purpose to give a
decision after taking into consideration the reconoLmendations of the University 
Comnaission made in this connection, but this matter was not at all taken 
into consideration and the entire money spent on catling a meeting in thia 
way was wasted V

Mr. Speaker: That is an expression of opinion. I find........
StlYi Dailibiiidliii Oupta: Sir, I want to know whether on the agenda..



lfir« Bpaaker: He must ask for informution and not express an opmion. I  
find many M^mben expressing opinions and making inferences instead of 
asking for information, and that makes the answering of ihe question very 
diffici^t. I do not propose to allow those questions, in which opinions are 
exprewed.

Sliri DedibftDdhn Gupta: Perhaps the opinion is shared by the hon. Minis­
ter. Sir, I only want to know whether it is a fact that the agenda was issued 
one month before the consideration of the recommeindationB?
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• tS UC. ubJ) ^  Uly*
Xftulana Asad: I cannot tell just now how long back this was publishea.
Slnri nm m ala B io ; Sir, may I know if Government have considered the 

report of the University Commission and the recommendations made therein 
with regard to the meditim of instruction at the university stage?

J  UHf» **»<) ^  cJ») H  •*»<) : ‘>»3f W y

-  u>f >* ijtJI)

Kaolana AMtd: The Qovemment is taking into consideration the said re­
port. But as the report has been sent to the Provincial Government and ail 
the Universities and as the Central Advisory B6ard and the Inter-University 
Board also have to take this report into consideration, therefore tbe Govern­
ment is awaiting their opinions. When all the opinions are received then the 
Government would take the flnat decision.

Shil E. Velayudliaii: Sir, may I know how many members are there on 
this Central Advisory Board of Education, and whether they are being paid 
travelling allowance by the Central Qovemment for attending the meetings 
of the Board?

X r. Speaker: No, that does not arise.

gft ifNTT: ^  ^  ^  ^c*ft?rrfr | f«p ^  ii?  ^

fSTT ^  m  ?

Shli Gaotam: Is the Government confident or: the fact that the expeadi- 
ture incurred thereupon was proper and justified?

Mr. Speaker: It is a matter of opinicn.
SMmatt Veiiyildlutfi: Who are the members of this Central Boatd of Edu­

cation, I mean this Central Advisory Board of Education?

- i
Asad: I  oaimot giVe this hifbrmation just now. *nie Seporli ol 

the various Boards are available in the Library the House a&d the^  rsforts 
contain the names of the members also.



 ̂ Stoi KMnatb; Sir, on a point of order. Do not questions on the printed 
list take precedence ovw questions in the supplementary list? There is ques­
tion No. -i97 in the printed li»t which Dr. Deshmukh had authorised me to 
put, but.......

Mr. Speaker: Unfortunately I had no information of that.
Shrl Kamatii: The Secretary has, I believe, a copy of the authorisation.
B r. Speaker; If I had got any idea of it, I should certainly have come to 

that question. But 1 had no intimation of it, and office does not say that it 
has received any such notice or copy.

Anyway, mx/t q^testion,

P r U U R T  4KD SlOOKDiLBY EDUOiltlOir C W T aia iL Y  AJ)H1KZST1|UUE> A r i a a

*68. Pandit M. B. Bhargava: (a) Will the Minister of XduioatlOA he pleas^
to state the number of primary and secondary schools in the Centrally
Administered States of Delhi and Ajmer and how many of t^ese are Govern­
ment-aided?

(b) Have Government any intention of giving aid to the institutions, wW A 
depend wholly on voluntary efforts and if not, why not?

(e) What progress, if any, has been made so far by the Qovemment of India 
to take over the primary and secondary institutions run by the MunioipaHties
in tbe said Sitates? "

(d) Whether the Punjab Compulsory Education Act wliich has already b^eo 
extended with certain modifications to the State of Delhi has been enforced io 
Ajmer as wel) and if not, why not?

(MUX A N «W IM  47B

-  ^  ^  1*1* «<)

[ See Appendix III, aiinexure No. H  ].
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y ^ )  g r -  H ^  a * ^

0^1 t j j  v iJ , -  Jl 2  cH *̂ u » * ^  >A-xj)fi f ^ 1  a u t^ t^  r ^

^yL ^ f j  fi  jr ,J  ^  ^  Iti I> ^ l  *1» 1  « U J )^  u,fc * w  ^

(AJU ^  «wL. ^ )U  K )lj Ĵt̂ f̂  ») »•“<

‘t» ' ^  v S ^ )^  ( ^  )

-  1^ fcJ

Th» Minister of Xducatlon (M&alana Aiady: (a) Neoeesary information is 
given in the statement placed on the Table of the House. [See Appendix 111̂  
anrtexure No. 12].

(b) Such of the private inetitutionB, whose Managements apply for Govern­
ment recognition and grant and satisfy the prescribed conditions will be given 
grant-in-ai*d.

(c) In 1947, all Secondary Schools run by the Delhi Municipal' Committee 
were taken over by Government. From next year, it is proposed to provin­
cialize all Primary and Secondary Schools now run by Local Bodies in rural 
areas of Delhi. There is no intention, at present, of taking over the schools 
run by the Delhi and the New Delhi Municipal Committees in urban arejis. 
But, Gowmment grants nre paid to both these Committees in respect of Edu­
cation. In Ajmer State in rural nreas the Primary Schools are run by Go­
vernment. The Management of the Betham Municipal High School, Kekri, 
was taken over by Government in 1945. The question of taking over all 
Primary Schools run by Local Bodies in Ajmer is, however, under considera­
tion by Government; but pending a final decision in the matter, Govemnient 
have sanctioned a grant-in-aid to these Local Bodies at 90 per cent, of the 
net expenditure incurred by them on Education, subject to the condition that 
the Local Bodies spend not less than 7J per cent, of their total income each 
year on primary education.

(d) The question of extension of the Pimjnb Compulsory Education Act 
to Ajmer-Merwaru is under consideration.

History of Indian Philosophy

*74. Shxi Bannan: (a) Will the Minister of Xducatioii be pleased to state 
the names cf the persons appointed to compile the History of Indian Philo- 
Bophy?

(l») How far have they completed or, advanced with, their work?
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- JUyyVyi <-»i (  •* )

-  -  f*4i u » ^  > ^ i H  ( f' )

U , yS <A ^i.ji S)fl i j ^ f  v l  1̂ ** J i  v W  y U i^  y*- ( lS* )

ySj^t ^  ^  ^  ^J^ 1 i ^
v/* <(.•>

The Mintttai of Xdaeatton (M*bUo»  A u d ); (a) An Editorial Board consist­
ing of the following was appointed for writing a cornpiehtnsive Historj’ of 
Indian Philosophy:

(1) Dr. Sarvepalli Radhakrishnan (Chaimnan).
(2) Prof. A. B. Wadia, Principal, GwaliOir College, Gwalior.
(8) Prof. D. M. Datta, ProfeBSor of Philosophy, Patna University.
(4) Prof. Humayun Kabir, Joint Secretary to the Government of India,

Miiiistry of Education (Secretary).
(b) The Editorial Board is now engaged in preparing for the press the chap­

ters submrtted by the various experts. It is expected that the material will 
be handed over to the publisher in June.

Shrl Timmala Rao; Sir, may 1 know whether there is a proposal to associate 
with this Committee anyone well versed in oriental studies, say, a pandit well- 
Tersed in Sanskrit and philosophy?

OBAL ANSWSII8

l|3 cwW ^  : ^f}f Wy*

‘  ^

M&ulaiia Axad: The persons whose names were included in the list were 
supposed to possess profound knowledge of this subject, and so it was thought 
that as these Scholars are there so there is no necessity of having other people 
also.

Siiri Tlminala Eao: is any one of them an oriental scholar knowmg 
Sanskrit ?

H ^  Ut* : 4313? UJfy-

- )JiUf £  uvyUJU ^  ^  (4 } f4l>^

Manlana AkiuI: I think that it hag universally been accepted tiiat Dr. 
Badhakrishnan is a great Sanskrit Scholar.

^sftarr^o y o  ^ arro

lifyJTT ®PT 3ft |  ^  ?TT*T ?Tf 7?TT *PTT ?
SlUi B. K. Oluiudbiul: I wish to enquire why the name of the Educational 

Adviser to the Government of India •wot not included in tlie Committee?
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- - 5 ^  Ji^ tHk*' ‘s*** ^  ^  y* >f -  ^  » r *  V *^
Manlaaa Axad; Tt was not at. nil essential to nominate the Educational' 

Adviser to this comnuttee also. He cannot find time for all sorts of work.

«ft c^Tpft : ^ifPT #  ?

S b ii Tyagi: In which language will this book be published?

Ma.ulana A iM : In English.

»iTt rm : fin 15TR ?w5rr ̂  TTsrrfw>nT  ̂ arfdft̂
afhc ^  W t  V fiw R  ^  ^r»r f«jirr ?

'8hli Ba] Bahfldtir: May I know if besides Br. Radhekrishnan aJiv other 
Sanskrit Scholar also took part in the proceedings of the oommitiee?

l>*t' »• y  ^  *» : <>|jf V9y*

> V  H yy^ ^  L  jy*^<^  ̂ y ^  Lf“  ̂ • ^
-  Jt^yU

Maulana Axid: The Board, we had to constitute could not have hco.n a very 
big one. Four such persons were nominated to this committee who could have 
oolleciivaly accomplished the task in the best possible manner.

Xbwal*' latkit VUtli: Will the Oovemmant publiah U>e translation of this 
book in ottier languages also?

ON J. i y i  ~ ^  ^  V  ^

- Jih Uf yyi H 1 ^ ^
Manlana Asad: For the present efforts are being made to publish the book. 

Alter the publication it is just possible that the question of translating the 
book may be taken into consideration..

Dr. M. X . Das: I want to know the expected time when this work will be 
completed and also the* c*8timated expenditure that will be incurred.

^  ,a 1h  u»!»» 4  ^  i  : *»lj' ^ V

«-fc! j l f » .  -  ̂^  ,_»^W  ^  £  Lf^ yŷ  ■ ^  ^

l*< V >  ^  £  uT*« ^  *^ y^  i-  tr*  i



f))i ^  ^  ^  A*-*f - fj»  ^  td«(4 ^

- )>i*
H^nlaiiA A u d : I have just stated that we hope that the book would be 

given to the publisher by the month of June. Then it Would take Bonne time 
to print the book. As far as the question of setting up of this Board and the 
necesBBry expenditure is concerned, 20,000 rupees were set apart ibr this work, 
but so far the actual expenditure done has been far less, and it is hoped that 
the total expenditure would be less than twenty thousand rupees.

Dr, V. Subramaniftm: Have Government any idea of appointing a com­
mittee to investigate the possibilities of wanting a book on a subject allied to 
Indian Philosophy, namely the History of Indian Medicine?

|Cr. Order, order. The hon. Member need not pursue the ques>
tion.

ORAt ANgWBKS 4t7

-A  i  JifiiH u ¥   ̂ 0 *i*

MauUuut Azad: No, no such proposal is before the Government at this 
time.

^  m  X K m  fa(m t  ?

BMrl tttnUai: Have the Govermnent any intention of setting up m y  other
‘<;onimittees for subjects other than Philosophy?

MmUuia Aiad: No.

^  ^  'TT^ 3rtr sfiftfT fw ffl

f ?  ’
XbAlmr LaWngh; How many members of this Board know Pali and Prakrit?

V  *5 yi ^ Ji UJf
-  >»*«• 1  u t^ i  ' ^ h i  L>** ^

MauUna Atad: It is just possible that some other persons also might be 
knowing Pali, but I know that Sir Radhakrishnan is much interested in 
Pali. It was practically impossible to have scholars of all the ancient languages
on this committee.

TFW : ftWTT ISIWT# Wf f̂ T
^  f^rsTTf ^  ?TT(fft3r«r^T^sTiiT a w  jrwrcT ^  n̂jTJT̂ rr ^

IR T s r r ^ ^ » T ?  m ? r f f  ?

Sljili BalUMliir: Will the hon. Minister tor Educaticn be pleased io 
«^ te  if for this wcurk any authorit|y or venllot or any other help of othî lr Sans- 
knt scholari was also sought by this Board or not?



gft y w ?  : JRTT =srrt ^  qr Tftsy#

3Tr«TfrrT t ?
Sliri Kamath: Whether the committee has authority to co-opt other mem­

bers also may they be Pandits or Maul vis?
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j.yS ^  ^  tr^ • ***Jl

)jl ^  (£ > )^ l  >e « _ u x ^  ^jUi j )  i

- Wo

Xauiana Azad: No, it was not considered to be at all essential. This com­
mittee was set up to edit a book so that the persons, possessing expert know­
ledge could be asked to write the different chapters of the book and then to  
edit the same.

(a)
of the

WBITTEN ANSWEKS TO QUESTIONS
ABdHAXOLOOIOAL SuBVBY OF A g r OHA

*69. Lala Ea] Kauwar: Will the Minister of Educatton be pleased to state:
(a) whether it is a fact that the small town of Agroha in the Hissar District 

the Punjab on the Delhi-Sirsa Eoad '?ontains extensive ruins of a great oity;
(b) whether Government have carried out any archaeological survey of this 

site or intend doing so as part of the programme of the Archaeologioal survey 
of India; and

(c) if a survey has been carried out, whether a detailed report thereof has 
been published?

The ICinlster of Education (Haulana Asad): (a) Yes, Sir.
(b) A partial excavation was done at the site in 1937-38. It is not proposed 

to restart excavation on the site in the near future owing to the fact that much 
more important sites call for attention and funds and technical staff necessary 
for excavation are limited.

(c) No detailed report has yet been published, for the report submitted by 
the excavator was intended for publication in the Annual report of the Arch­
aeological Survey of India, the publication of which was suspended during the 
war and has not yet been resumed. The publication of the Agroha report* ii> 
Ancient India which is at present the only publication of the Archteologic/i^ 
Department is under consideration.

tTNIYBBSlTT OOlOnSSION

Bliri B. K. Das: (a) Will the Minister of Sducatioii be pleased to state 
whether Government have considered the recommendations of the University 
Commission?

(b) If so, what f?teps have been taken for the implementation of their 
recommendations ?

(c) Has any University given eifect to any of their recommendations?

The MlniBter of Eduoaitoo (Haulana Asad): (a) and (b). The Kcport was
circulated to the Governments of the different States and the Universities in 
the Union, for eliciting comments. It has also been referred to the Central



Advisory Board of Education and the Inter-University Board, and it is ex­
pected that their views will be available in April. Meanwhile a preliminary 
examination of the Beport has been undertaken by the Ministry to prepare 
the ground for necessary action immediately after the views of the States, 
the Universities and other bodies referred to have become available.

(c) Does not arise.

B asio E du oatio k

WBirrSK AN8WBE6 4 7 9

Dr. Deghmukh; (a) Will the Minister of Kdaoatton be pleased io  state 
the date from which Qovemment accepted Basic Education Scheme?

(b) What are the steles in which it has so far been introduced?

(c) Is it proposed to be confined to the primary stage or to be extended to
the middle and higher stages also?

(d) What is the expenditure incurred on Basic Educatbn including con­
ferences held for the purpose, or contributions made to other organisations 
each year, fioin the time Basic Education Scheme received the support and 
approval of the Government of India?

(e) What was proposed to be spent on Basic Eduoaiiou from the Centre
in the year 1950-51?

(f) His this amoimt been reduced on acoount of the dHve for economy and 
if so, by how much?

The Minlftte of Iduoation (Maulaiia A M ): (a) The outline of Basic Edu- 
-cation was laid down by the Central: Advisory Board of Education in their 
Report on Post-War Educational Development in India, 1944 which was ac­
cepted in principle by Government on the 19th November, 1945.

(b) and (c). Basic Education as accepted by the Government of India is 
an integrated course of eight years for cnildren from six to fourteen years of 
age. For practical and administrative purposes, howeveit, while preiserving 
its essential unity, the course has been div'ded into two stages. The first 
Stage, the Junior Stage, covers a period of five years and the Second Stage, 
the Senior Stage, a period of three years.

Junior Basic School have been started in all the Proroces except Punjab. 
A few Sen or Basic Schools have also been started in Bihar, the Central Pro­
vinces and Bombay.

(d) As Block Grants are given to the Provinces for all development pur­
poses, it is not possible to state the exact amount given by the Centre for 
Basic Education to the Provinces. The Ministry of Education have so far 
spent an amount of Rs. 191 lakhs approximately on the Centrally Adminis­
tered Areas of Delhi and Ajmer, for tra ning of Basic Teachers in Jamia Millia 
and Shantiniketan and for organising Committees in this connexion.

(e) and (f). The budget estimates for 1950*61 are under cons'deration and
it cannot therefore be stated now what will be the provision for Basic educa  ̂
tion in that Budget. •
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I nI 'a n t  M o b x a l t t y

• W . M h  «ovlnd S u : m  the Minieter pf be pleased to state:
/a) the ownber of 4«aths wtd«r iwo jean ot «ge dwiov tbe last 9*ears

ia tne following cities of India:

(i) Calcutta; (ii) Bombay; (iii) Madras; (iv) Delhi and (v) Kanpur; anA

(b) whether scarcity of milk is »1bo one of the contribut<Mry factors for infant 
mortality ?

mnMer of WLmUk Ajnrlt K tu ): (a) and Q)). A statemeint
containing the information available is laid on ilie Table df the House. [See 
Appendix III, annexure No. 13]

It is not possible to give figures for deaths of children between the ages of 
1— 1̂ years ae these are not collected by the Departments concerned.

*497. Dr. Dettunukh: (a) Will the Minister of Home Aflairs be pleased to 
tjp̂  number of reeiding in India on 1st January, 1950 from each

of the following countries:

(i) Ore^t Bri^in; (ii) (iii) Germany; (iv) Italy; (v) Gs^ho-
slovakia; (vi) Greece; (vii) China; (viii) ^ an oe ; (ix) Aust&lia; 
and (x) Bussia?

(b) How many of these are teobaicians and bow many are engaged in trade 
and commerce?

(c) Have Government fixed any quota nation-wise of persons permitted to
<̂ nter India? •

(d) Is there any machinery to ascertain if foreigners coming into India 
pursue the purpose for which they are permii>ted to enter India?

The Miuiiter of Home Aflaini and Staitea (Bafdar Patel): (a) The figures 
as on 1st January 1950 are not available. A statement showing the number 
of registered nationals of all the countries, excerpt Great Britain and Australia, 
as on the 81st Decem)>er 1948 ior whiph figures are available, has been laid on 
the Table of the ECouse. Information in regard to the citizens of Great Britain 
and Australia, who are not subject to registration, is not readily available.

(b) The information asked for is not readily available and the time aa;id 
labour involved in coU^oting it would be incommensurate with the value of the 
results.

(c) No.

(d) The stay of a forei|fner in India is governed b\y pefi^^ of a resideutial
permit, w^ich has to be at intenrais nortpajly alter every 12 months.
Buch enqulnes aa are ootiside^  necessary are made at th^ tin^ of renewing 
the permit.
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STATEHEKT

Nmibtrt vf F«r«ifntr$ in India 0** Sltt D«Mmh*r, I94t,

Natioaality Males Femalofl Total

Amerioans (U. S, A.) 1928 1569 8497
Chinese 10644 2319 1296S
Oseohotlovakfl 278 123 401
Frenoh 496 514 1010
OermanB 504 528 1088
Grsekft 192 41 288
ItaliauB 524 401 925
Buasians (including Kmakw, Usbekf, eto.) 277 119 896

TxmsrrvsK lbvt in  Kalyan Mujtabt Gamt

58. Shri Sidhva: fa) Will the Minister of Defence be pleased to state what 
was the book value of furniture left by the occupants of Defence Forces in the 
Kalyan Military Camp (Bombay) before the Camp was vacated by the Armed 
Forces?

(b) What has become of this furniture and what is its present value?
I The Minister of Works, Mines and Power (Sbri Gsdgll): (a) Approximately 

Bs. 28*5 lakhs.
(b) Except for certain deteriorated furniture of the book value of Rs. 62,000, 

which is beyond economic repaiir and which is being disposed of by public 
auction, all the furniture in the Camp has either been taken over by the Govern­
ment of Bombay for use in the refugee camp run by them or issued to 
military formations in Southern Command. It is not pcMsible to assess the 
present value of the furniture as they are made of inferior junglie wood and 
have been in use for some time now.

A jm er  D istbiot  B oard

59. PSQdit M. B. BhSTfSva: (a) Will the l^inister of Health be pleased to 
state what is the present constitution of the District Board in ihe State of 
^jmer, and what is the number of the nominated ex ofjioio members and Oovem- 
ment officials in it?

(b) Is it a fact that the term of tLc present District Board is being extended 
after the expiry of its normal term?

(c) What are the reasons for the extension of its terms?
(d) When is the extended term of ilie present District Board due to expire 

and is it proi>osed to reconstitute it on popular lines eliminating from it the 
ex-o^io  nominated members and Government officials?

Tlie Minister of Health (Bajknmiri Amrit Kanr): (a) A statement show­
ing the present constitution of the Ajmer District Board is placed on the 
Table of the House.



(b) and (o). The normal term of the District Board expired in September 
1946, and it was proposed to reconstitute the Board. But the Advisoiy Coun­
cil of the Chief Comirtifisioter recommended the holding of the iiext elections 
to the Board on the basis of adult franchise. As, however, the Board was 
not ill a position to incur the expenditure involved in the preparation of the 
eleotoral rolls on that basis, it was decided that the eldetonU roll& for 
C'^i^^al Legislature should be adopted mutati$ mutandis. The life of the Board 
had, therefore, to be extended till the electoral rolls were completed.

(d) The present term of the Board will e^ ire  on the 81st March IQSP and 
the question of reconstitution of the Board will be considered in due course.
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STATEM^kr 

OongtiiuUan of ihe Ajmer iHHriet Boated,
Ez-OiBoio Members

<1) Tazimi I s t i m r a r d a n ......................................................................  16
O$h0T Member* nominated by the Chief Oommieeien^r

(i) ..............................................................................................................7

(S) Prom Non-TMimi IrtiinisrcUn or from other of bkimwdari i
(4) From the Ajmer Sub-Division......................................................................U
(5) £r6m the Marwm Siib-Divliioii ..................................................... 7
(6) From Kekri (KhAlM A r e a ) ......................................................................1
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CORRIGENDA
to

the Parliamentary Debates (Part II— Other than Questions and Answers), 1st Session, 1950,—

In Voliftne II,—
1. No. I, dated the 24th February, 1950,—

(i) Page 809, line 19 for “ cbroadly** read “ broadly” .
(ii) Page 814, line 20 for “ alsod”  read “ also a**.

(iii) Page 826, line 24 after “ have” read “ got” .
(iv) Page 831, line 12 for “ stile”  read “ still”  and in line 13 for *‘wonld” read “ would” .

( v )  <J«5 % PTW TT ‘t 5»r” i f  I
( v i )  V #  “s s ff”  % “ aftr”  f  I

(vii) Page 865, last line for “ 15th” read “ 25th” .

2. No. 2, dated the25th February, 1950,—
(i) Page 884, line 27 from bottom for “ latterly” read “ laterly” .
(ii) Page 898, line 11 for “ fact”  read “ feet” .

(iii)'Page 901, line 11 omit “ a” after “ had” .
(iv) Page 903, line 10 from bottom for “ low”  read “ law” .

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line 5 from bottom for “ alternation”  read “alteration” .

( i i)  755 ^  ^ #  “«ft 1̂ 0 "fto r ^ ” % tc «̂<> «fto
Tf I

( iii)  ^  \ #  “ >tt” % 7?: “ m” T? I
(iv) Page 967, line 9 for “ ot”  read “ to” .
(v) Page 970, line 9 for “ Mangers”  read “ Managers” .

4. No. 4, dated the 28th February, 1950,—
(i) Page 984, line 11 for “ Mr. Chairman :—  The question is'"read “ The motion was 

adopted” .
(ii) Rage 986, for the existing last line read **The House then adjourned for lunch tU lhilJ  

past two of the clock**.
(iii) Page 994, line 27 from bottom for “ onse”  read “ ones” .
(iv) ^ e  lo io , line 16 from bottom fo f  “ Mr. Gaganvinari lal”  read -‘Mr. Gaganvihari

5. No. 5, dated the ist March, i 950>—•
(i) Page 1021, line 22 for “ has been callous”  read “ has been even callous” .

(ii) Page 1033, line 25 from bottom for “ on”  read “ or” .
(iii) Page 1053, line 21 for “ Shri Ethirajula Naidu”  read “ Shri Ethirajulu Naidu” .

. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “ cadamom” read “cardamom” .

6. No. 6, dated the 2nd March, I950>—
(i) Page 1090, line 17 for “ Hon. Members three minutes” read “ Hon. Members say 

three minutes” .
(ii) Page 1096, first line for “ section”  read “ selection” .

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “ fact”  read “ face” ,

CU ;Page 1150, line i^for “ in”  read 
272 PSD.



(itf) Page 1060, line 13 ftom bottom deUu “ no**.
(iv) Page 1164, line 4 from bottom for “ Shri Satis Chandra”  read "Shri Satish Chandra**.
(v) Page 1165, line 26/w  “ Dr.”  Mattriii ’ read “ Dr. Matbai” .

(vi) Page X171, line 2/1^ *‘as”  read “ or” .
(vii) Page 1174* la*t line /w- “ Hudget”  read ‘"Bndget” .

P. No. 8, dated the 7th March, i950>—
(i) Page 1179, line 11 for “ question” read “ questions” .
(U) Page 1221, line 13 for “ by”  read “ but” . ^

9 No. 9, dated the 8th March, 1950,—
Page 1260, line 21 from bottom qfter “ so far,”  read “ but no” .

10. No. 10, dated the 9th March, 1950,—

(1) Page 1306, line 28 from bonom/w* “ gah”  read “ Durgah” .
(ii) Page 1321, line 28 for “ has ”  read “ This” .

11. No. II , dated the loth March, 1950,—
(i) Page 1342, line 23 from bottom for “ panel”  read “ penal” .
(ii) Page 1352, line 3 from bottom for “ Houses” read “ House” .

12 No. 12, dated the n th  March, 1950,—
Page 1385,/w  the existing line 18 from bonom read “ another thing that I wish to 
submit is this. It is but fair that, when the” .

13. No. 14, dated the 14th March, 1950,—
Page 1507, line 11 from bottom for “ Shri A. P. Fain”  read “ Shri A. P. Jain” . •

(ii)
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PARLIAMENTARY DEBATES
(P a r t  II—^Pkoobbdings o th b b  th a n  Q u estio n s and A n sw ers)  

Friday, 24th February, 1960

The House met at a Qvurter to Eleven of the Clock

[M e. S p ea k er in the Chair]

QUESTIONS AND ANSWERS.
(8ee\Part I)

11-40 A, M. ■■ —
DRUGS (CONTROL) BILL.

The Minister of Iniastryiani Supply (Dr. S. P. Mookerjee) : I beg to move for 
leave to introduce a Bill to provide for the control of the sale, supply and distribution 
o f drugs.

Mr. Speaker : The question is :
“ That leave ^ran^ed to introdacejja Bill to provide for the control of the sale, supply 

and distribution of drugs. ”
The motion was adopted.
Dr. S. P. Mookerjee : I introduce the Bill.

THE RAILW AY BUDGET—GENERAL DISCUSSION—con ^ . 
FIRST STAGE— COntd.

Shri Syamnandan Sahaya (Bihar) : The Hon. Minister of Railways has, I think, 
good reasons to feel gratified at the achievements in his department and he deserves 
the congratulations of this House for creating an oasis in the deteriorating lands­
cape that we find all round. In the Railways, as in many other departments, deter­
ioration had set in, which was making everybody uneasy and it must be admitted 
that there has bee.i a peraeptible change for the better in the RaOway Administra­
tion. Among the achievements o f that department the completion of the Assam 
Railway link is indeed a feather in their cap. Having started the project in 1948 
they were able to complete it in 1949, which is an indication of the great potentialities 
we possess for achieving success, given the will and the resources.

With regard to the financial aspect of the railway budget.ary proposals I think 
it would have been a clearer exposition of the financial position if the House had 
been told as to what actual gains the Railway finances would have as a result o f 
taking over the Indian States Railways. The only indication we have in the Hon. 
Minister’s speech is with regard to a saving of nearly 180 lakhs or roughly about two 
crores as a result of non-payment of what is called Worked Lines. That was a charge 
which was being paid by the Railway Department when the Railways were run by the 
Indian States. Now that the Indian States Railways have been taken over this 
payment will not be required........

The Minister of State for TranspDrt and Railways (Shri Santhanain): May I
inform my hon. friend that the States Railways are to be taken over from the 1st 
April 1950 and ii  he will look into page 52 of the Explanatory Memorandum he will 
^et some information about it.

(803) ........



Shri Syamnandan Sahaya : I was disc ussing the financial position o f the
year 1950-51 ending on the 31st March. I was trying to look into the speech of the 
hon. Minister to find out the actual gains that Railway finance will now make as a 
result of taking over the Indian States Railways. I f  it is there I shall stand correc­
ted.

Shri Santhanam : It is there on page 52 of the Explanatory Memorandum,

/  Shri Syamnandan Sahaya : The other point to which I would like to draw
the attention of the House is that it is expected that there will probably be a surplus 
o f about 14 crores after paying dividends and interest charges and also depreciation 
With this net saving I thought it might have been possible for the Railway Depart­
ment to extend a few concessions to the travelling public. I think it might be possible 
even now to consider whether it would not be proper, under the circumstances, to 
introduce what are calle<i return fare concessions. At present in various other coun­
tries there are definite provisions for return fare concessions and I would like to sub­
mit for the consideration of the hon. Minister the question whether some such thing 
should not be possible even on our railways, considering that we have some surplus, 
a part of which could safely be diverted in this direction. It is bound to bring in 
larger revenues, though at a later date.

I would also submit for the conaidecatidn iit tbe Lrm. Minister whether a re­
bate in freight of certain industrial products relating to industries which are still 
in a nascent condition should not be allowed.

The second [)oint with regard to financial allocations to which I wojild draw the 
attention of the House is with regard to Depreciation of 15 crores a year. I know 
that this provision is the result of an arrangement made and decisions arri­
ved at. But I feel rather unhappy about this provision, because in the hon. 
Minister’s s|>eech it has been stated that the capital at charge amountj  ̂ to about 
80() crort^ and the capital and assets are several times over.

Well, if the capit îl at charge is Rs. 8(X) crores and other assets and properties 
are several times over, then* from a mere commercial point of view as also from the 
point of view <>f future replacemeuts I feel that a sum c>f Rs. 15 crores 
is not a proper or ad(‘quate provision. I am aware oft he fact that there 
are other Funds also which have been created like the Development Fund and 
other types of rest‘rves. Hut depreciation is d( preciation and I think in a business 
like this it is necessary to provide the proper amount of depreciation charge, con­
sidering the life of the different buildings, locomotives, rolling stock and other things 
that the Railways have as their assets. The hon. Minister has in his speech stated 
that after lUst March, 11)51 there will be about Rs. 104 crores available in the Dep­
reciation Fund and he felt satisfied for himself that the figure was a reasonable one. 
As I have said before, while I agree with his suggestions and appreciate the improve­
ments eft'ected, I do not agree w ith him that a sum of Rs. 104 crores as a balance 
in the IVpreciation Fund is really something to be happy about I know it Would 

. not be jK>i*siblc immediately to create heavy Depreciation Funds, but I only want to 
point out that we should not be happy over a Depreciation Fund which—I do not 
know— will not be even one-fiftieth of the value of our property and assets.

Then there is a nu^ntion in his speech about the Development Fund. This is 
in my opinion as it should be, but the only reference as to how this Fimd will be 
created is the suggestion that the surplus o f prosperous years will form the nucleus 
o f tins Fund. I think everyone ill concede that this is a very important Fmid and 
I therefore feel that s<ime more definite provision should be made as to how this 
Fund will accumulate, 1 suggest that a definite percentage out of the net surplus 
•very year^sliould be niade Available for forming tWs Fund.

The third thing *̂ith regard to railway finance which struck me was that although 
an eflEoit has been made to bifurcate the railway finances from general finances, the
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bifurcation is not as complete as one would like it to be or as is necessary for any 
commercial undertaking to have. Their argument made in the hon. Minister’s 
speech was that the general finances were entitled to receive funds from an underta­
king which was theirs. I fully concede this point and I feel that a provision for 
payment of the surplus should be there, but they should not attempt to have a merger 
of the two finances. We should have them separately and at the end of the year 
the Legislature or the Cabinet should have the power to determine as to howunuch 
o f  the surplus will go to the general finances.

In this connection I would also submit that the units, as Mr. Tirumala Rao 
pointed out yesterday, should be not very big. I therefore do not like the 
proposed amalgamation of the different Railways. I would also like to suggest here 
that these different Railways shouM be so rtin that they may be self-supporting and 
also be able to contribute to the general welfare of the railways. The process of mer­
ger will not, in my opinion, promote efficiency as in the case of the present units. 
1 would like to draw the attention of the hon. Minister to the proposal to merge 
the O. T. Railway—a part of it perhaps with the Assam Railway and the other part 
with the E. I. Railway. I would like to tell him that there is in that Province 
great dissatisfaction at this proposal. I would suggest that before this proposal is 
brought into effect he should give an opportunity to the people of that Province, and 
also to the Provincial Government, to have their say in the matter.

With regard to the working of the O. T. Railway I have a word to say. There 
is no doubt that a great deal of improvement has been effected during the la3t couple 
of years and the present General Manager, or whatever he is called, Mr. Trehan, is 
entitled to our thanks. But there are two or three things which really require serious 
consideration. One is the ferry service between Digha and Palezaghat. It is a 
positively dangerous service and I am afraid that attention to this matter has not 
been given to the extent that it deserves. Then, the arrangements in regard to 
timings are also such that sometimes it takes as much as five to six hours to 
complete a journey of, say, forty miles. Thirdly, a sub-division in one district can 
be reached only through another district. For instance, you can reach Sitamarhi, 
a sub-division o f Muzaffarpore, only through another district, namely, Darbhanga.

The last thing to which I would like to draw the attention not only of the hon. 
Minister but also of the railway employees generally is the statement which the hon. 
Minister has made with reganl to labour. The figures show, as stated by the hon. 
Minister, that in a period of ten years, that is, from 1938-39 to 1948-49, the increase 
in labour has been to the extent of 2,10,000, the increase in wages has been to the 
extent of Rs. 72 crores, but unfortunately the efficiency has gone down from 100 
to 69*38 per cent. This, in my opinion, is distressing information and I have no 
doubt that the railway employees will extend to the Department fuller co-operation.
I hope also that the hon. Minister will devise ways and means so as to promote the 
efficiency.

It has been suggested by the hon. Minister that there has been a fall in the 
earnings of the upper class. Personally I feel that there has been no fall in the 
number of the travelling public. But what has happened is that people having lower 
class tickets travel in upper class. I think the Departnjent has to pay attention io  
this and special arrangements should be made in ordei" that this may not happen 
and in order that the proper revenue may be derivefi.

1 shall take no more of the time of the House beyond suggesting ijj.tdie end 
a certain amount of prestige seems to be behind the disincliafi.tion to b^^pk^o tiie 
original classification of first, second, inter and third clasŝ â  arid .'the Depart­
ment is still sticking to the nomenclature ,o f second.diiisfi (special) ”  or soma 
such thing. This is not desirab}^ a^ dl should revert to the original classi­
fication o f ’first,'second. Inter and tliira.
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Ifr. Speaker : I find that a large number of Members are anxious to speak 
But there is not enough time available. Hon. Members will therefore, with a view 
to giving an op^rtunity to as many members as possible to speak, restrict their 
remarks by m al^g out their points briefly, and restrict themselves only to ten mi­
nutes at the most. That is my request. Otherwise many Members will have 
to go without an opportunity of giving their views to the House.

Shri Hyder Husein (Uttar Pradesh): I beg to associate myself with the hon. 
Members in congratulating the hon. Minister o f Railways for presenting the Rail­
way Budget which, if I may say so, is sound in aU respects.

It has had a salutary effect on the Stock Exchange and we are happy over it. , 
Let us hope that it will continue even in future. He has presented to us a picture 
which is Hatisfactory all-round and we are happy to note it. There are, however, 
a few suggestions which I would like to make and in view of the shortness of the 
time I will do so categorically.

The first thing is the classifioation of the railway carriages. The hon. Minister 
has not siiid innch about it either in his speech or otherwise. I however feel that he 
shares the general feeling in the country about the dissatisfaction over the classifica­
tion. W(‘ have had a succession of changes in classification—two changes within a 
year. We used to have four classes, they were converted into three, and now, more 
or less, ugain four. On paper there are only three classes, but as a matter of fact 
there ar<‘ six or seven. 1 may just illustrate what I mean. The present Class
II has thre<? sub-classes or sub-divisions. There is the ordinary Class II, then there 
is the Class II (Sleeping), and then there is the Class II (Special).

An Hon. Member : Ko, no. There is no distinction like that.

Shri Hyder Husein : Originally I was under the impression that the ordinary
Class 11 witli sleeping acconimmlation has disappeared, but only recently one of the 
R-ailway authorities told me that it is still possible to have Class II (Sleeping). I 
do not know how far I am correct. Anyhow, we have got this distinction in Class
II even now ; there are different ticket colours—one is deep red, the other is light red 
and then there is a distinctive mark in Claijs II with an “  S underneath. These 
oreatr a j ôod deal of confusion. Somebody told me that some of the passengers 
insist upon entering into such compartments as have the marking o f Class II with 
an “  S '■ treating it as Class II (Sleeping) compartment. I would very strongly 
suggest the removal of this confusion. There are only two ways o f doing it. Either 
have two classes only—Upper and Ix^ver—or revert back to the old four classes. 
So far as the two-class system is concern^, I understand last year there was a good 
deal of discussion about it and this House rejected the idea of hav'ing two classes. 
The result wa.s that there were three classes------1, II and III. This has not prov­
ed a success. At any rate, within a short time, in view of the large losses to the 
Railway and inconveniiiice to the public, this Class II (Special) has been introduc- 
eil. which may mean either sleeping or special. I f we fight shy of Claas III, let 
us have I, II, III and Janata Class. We have got Janata expresses ; they have 
provtnl a great success. TherelVirc, let us ĉ iil it the Janata Class. In any case, 
this Chivss II (Special) must go because it leads to a good deal of confusion.

Even in the third class or Class III, there are two divisions. There is the 
Class 111 ordinary and Class 111 mail. It may be said that this is a very old 
division, but in the olden days the difference between the ordinary Class III and 
mail i n  waa not much because the third class travellers by mail were usually long- 
^Ustanea fymcngrTW and the fare for longer distances was relativeh' lower than that 
1 o 1ST Aoca diilances. The result was that tlie difference between the two

vrsLS vety  mtmSL Now that haŝ  been done away with and there is the 
systen of charging similar fare? whatofW be tba distance. Therefore, the distinc- 
'tion becomes more nronouiiced.
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The question of classification was the first one which I wanted to touch upon. 
The second question I wanted to touch upon has already been referred to by 
firiend, IVIr. Sahaya,—the question of return tickets. The public will certainly  ̂
welcome the re-introduction of return tickets ; but perhaps the Railway is uo"t 
in a position to cope with the increased traffic resultant from the introduction of 
return tickets. Therefore, I would leave it at that.

So far as punctuality in trains is concerned, I am aware that last year the learned 
predecessor of the present Minister was pleased to launch a punctuality drive and it 
had a very salutary effect on trains. Since then the power position has improved. 
We find that the foreign locomotives imported into the country carry trains even 
before their time at some of the railway stations, and in some cases the misuse that 
was referred to by one of the hon. Members yesterday of stopping the trains at 
outstation signals arises. They are not allowecl into the railway yards with the 
result that it is convenient to some of the passengers to get down from there be-, 
cause their home is nearer from there while others who are ticketless get an oppor­
tunity of running away. Any way, the figures on which the hon. Minister has 
relied for punctuality at the present time are chiefly due to the new locomotives 
which are operating in our Railways now. There is much to be desired in connection 
with punctuality, especially when the speed is restored to pre-war level and the tinier 
tables also are restored to pre-war schedules. During the war, trains were slowed 
down with the result that they take much longer now than they used to before the 
war, and when the pre-war schedule of time is restored then the question of pim- 
ctuality will be more important. I therefore hope that the hon. Minister will con­
tinue his efforts as heretofore. Punctuality has certainly improved, but not in all the 
Railways particularly the O. T. Railway. That Railway has come to be named 
“ Out of Time Railway” in my Province. Only recently I had a personal exix^rience 
in that Railway. I was to travel by train at one o’clock in tho afternoon and a 
few minutes before th*̂ t I made enquiries as to what was the news about the train. 
I was told that there was no news of that train but the earlier train which was to have 
left at about nine o ’clock was due, and I was happy to catch it and reach home a 
few hours earlier. In my opinion, the question of punctuality and speed go together 
and are all-important.

Then with regard to the programme of rehabilitation, we have been told that 
on account of financial stringency it is not possible to flevote much atten­
tion to this. But we have a surplus of some Rs. 14 crores and I would suggest 
very strongly that some of the railway lines which were dismantled during the war 
may be restored. One of such lines, perhaps the longest in the country, is the 
Lucknow-Sultanpur-Zafarabad line which I think is about one hundred miles long. 
It was completely dug up. It was an important cross-country line I would very 
strongly recommend to the Ministry to take early steps for the restoration of that 
line.

Shri A. P. Jain (Uttar Pradesh) : I must add my voice to the chorus o f
congratulation that have been showered—and rightly enough—on the hon». 
Minister. I need not repeat the improvements he has brought about, which are 
too many. During the last two days of the debate, a very large field has been 
covered, and without trespassing the ground already covered, I shall confine myself 
mainly to four points.

Firstly, since the partition we have acquired new frontiers both in the north 
west and in the east. Our Railways form the most important means of communica­
tion. At one time, we thought that some sort of agreement or common arrangement 
about communication may be arrived at with Pakistan, but the type of relations 
now prevailing with Pal^tan rule that out, at least for a long time to come. I 
want to enquire from the hon. Minister if he has thought of any scheme for building 
strategic railways, so that in times o f difficulty our frontiers may be properly kept in̂
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communication with the rest of Inrlia and supplies may be sent to the frontiers. Yes^ 
terday, an hon. friend from Kashmir referred to linking up of Kashmir with Pathan- 
kot. At present, the railway line ends with Pathankot. So far as Punjab is con­
cerned, it is well serve l̂ with Railways. The Bikaner Railway reaches the 
frontier at three points : Hindu Mai Kot, Qasim Wala and Anupgarh. After that
there is a big ga]) of several hundred miles. The Jodhpur Railway touches the 
frontier at Khokropar. After that, until the mouth of the Indus, there is no 
railway reaching the frontiers. Of course, we have been told that Government 
are continuing the construction of Dessa-Kandhla line. Coming to the eastern 
fn)ntier, Tripura anrl Manipur are two big areas which are not at all connected 
by railways. So, I want to know, first of all, whether the hon. Minister has 
given any thought to the construction of strategic Railways connecting the frontiers.

The second point to which I want to refer is this. Our ex-masters, the Briti­
shers, had a particular view point in min<l in developing the Railways. They cons-' 
tructed them in order to subserve their needs of imports and exports. The greatest 
achievementH of the Britishers in India is the construction of big ports at Calcutta, 
Bomnay add Mjylras. They were not interested in developing the internal trade 
and commerce. I vvant to ixiiovV if tlK‘ hon. Minister has considere 1 the develop­
ment of the Indian Railways with a view to serve the needs of internal trade and 
commerce by starting feeder lines, so that the products of the towns may reach 
the villages and vice vtrsa. This is a point which I would like him to deal with 
in his reply.

My third point is this. No big development of the railway system is possibl® 
unless we produce our own locomotives, coaches, wagons— in fact, the entire rolling 
stock. I am glad the hon. Minister is going ahead rapidly with the Chittaranjan 
Factory. He expects that by 1955, it will produce about 120 locomotives 
per year. That will meet our needs to a very great extent, and I warmly 
congratulate the hon. Minister on this project. He has, again, referred in his speech 
to the Hindustan Aircraft Factory, who have set apart one wing for building coaches.
1 have seen that factory and the place where they are building the coaches. They 
are doing it very satisfactorily. On that also, the hon. Minister deserves congratu­
lations. In this connection, I want to make one suggestion to him. Recent ex­
periments in several countries have shown that a very large number o f parts can be 
manufactured on a cottage scale and iuSvSembled in factories. They are doing it 
in Switzerland. Japan has achieve<l great success in this respect. Even the emi­
nent industralist Foni, in one of his publications, has expressed the opinion that 
the best method of industrial development is to manufacture parts in small factories 
on a cottage scale and then assemble them in big factories. Recently, I was talking 
to one of our own leading industrialists. He had the choice of setting up a factory 
for the manufacture of electric fans either at Cawnpore or at Calcutta. He chose 
Calcutta, because the components are manufactured there on a cottage scale and 
assembling is much easier there. So, I want to draw the hon. Minister’s at­
tention to the need for investigating into the possibility of getting the component' 
parts manufactured on a cottage scale. I do realise that boilers cannot be manu- 
facture<l in this way, but engines, locomotives, coaches and wagons required thou­
sands and thousands of small parts, such as not-s, bolts etc. which can be manufac­
tured on a cottage scale. This will, incidentally, also benefit the villagers and will 
be in consonance with the geĴ ius of our country.

Lxistly, the h:)ii. Minister h\̂  proixninded a new scheme of administration and 
orgamsational set-up. He envisages two means by which to achieve it—namely 
It re-adjustment of the relations between Government and the Railways through 
Railway conventions, and a regrc^uping of Railways. Quite a good de^l has l>een 
said about re-grouping. We have invested about R«. 800 ux>res in our Railways.
Our annual profits, after meeting the expenses but before paying the interest,



comeIJto somewhere between Rs. 40 and 50 erores Annually. We have a zofM 
mileage o f 32 thousand. Various su ĵ^estions have been made for re-grouping. It is 
possible that there may be between six and tt̂ n groups. My hon. friend Shri 
Tirumala Rao said that an individual gr )»ip shoiid be a viable unit, consisting of a 
mileage of about three thousand. In the Railway Enquiry Committee,-1 find Mr. 
Varma has recommended the setting up of a group of three to six thousand miles 
and thus each group with a ca])ital at charge of 80 to 100 crores and gross profits 
of-five to six crores. That is a g(K)d enough unit for independent working. I would 
suggest that all th^se groups must be viable units, covering, between four and five 
thousand miles. At present, the Railways are worked through a Departmental 
system. Red tape has been replaced by white tape; nonetheless, Departmental forma­
lities and delays still continue. Experience has shown that commercial enter­
prises, when they arc run Dc‘|)artrnentally, are run in *ffi ‘iently, resulting in 
inordinate delays. May I suggest to the hon. Minister to consider the possibility 
o f having each of these eight or ten units, whatever may be the final number decided 
upon, as autonomous units so far as their normal and day to day working is con- 
erned ?

The functions of the Government of India in the Railway Department, may, 
cbroadly speaking, be confined to five [)oints, namely, (1) laying down of the policy 
o f the railways througli enactments ; (2) bringing about coordination and con­
formity between the differoit railway system ; (3) control of central organisations
like the Chittaranjan Locomotive Factory, coach and wagon factories, training in­
stitutes, etc., (4) power to issue executive orders in the interest of public or strategic 
necessities ; and (5) in case of break down to assume control of the railways, 
but not to interfere witli the normal and day to day administration.

As regards tlie R;iihv.iy Convention, the hon. Minister has stated his point of 
view in his Budget sp e c c li . There is a separation of the revenue and expenditure 
from the General Budget, but not of the ways and means, which means that all the 
funds of th(̂  railways will be at the disposal of tlie General Finance and the General 
Financc will as tbo l^ankcr. X )̂w it has its advantages in so far as it strengthens 
the posit ion of the General Budget. But its disadvantage is equally great in so far 
that the General Budget is often affected by political considerations and the Finance 
Minister may be a little too prone, a little too inclined to use the monies that 
should actually go towards the building of the railways to cover deficit in the 
General Budget. In my opinion, it would have been better if these two ways and 
means could have been kept separate. Of course, in times o f necessity, the Gren«- 
ral Budget could have borrowed money for specific puq^oses from the Railway 
Finance. The separation vvhi< h has been effected so far is quite all right. 
But we need a greater separation. Frankly speaking, I <lo not want })olitics 
and economics to be too much mixed up.

In America it is economics that is governing politics ; in the United Kingdom 
it is politics that is governing economics. We must try to evolve a system in which 
there may be a pro])er balancing between politics and economics. Of course, 
it is impossible to separate the two ; but all the same we can bring about a happy 
blending. That can be done by setting up more or less autonomous corporations 
for running our commercial and industrial enterprises. I hope the Railway 
Minister will bear it in mind.

Shri B u^ohain  (Assam) : In the first place, I seek the indulgence of the
House to refer t̂ > a constitutional question. I listened to that part o f the speech o f 
the hon. Minister in which he referred to the history of the separation of Railway 
Finance from the General Finance o f this country. As the House is well aware, that 
separation is based on the Conveation Resolution passed by the 
Legislative Assembly in 1924, modified by the Resolution afiopted in 1943.

In December last, at the instance o f the hon. Minister himself that Conven* 
ion Resolution was modified to an appreciable extent and this is the first Budget
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[Sbri Buragobuinj
*hAt has bwn presented in pursuance of the Resolution. So, the position is thnt the 
present Budget is not presented in pursuance o f any provisions of our Constitution, 
but in pursuance of the Convention Resolution passed by the Constituent Assembly 
in its legislative (•a[)acity. The relevant provisions of the Constitution are to be 
found in Articles 112 and 1LS of our Constitution. Clause (1) of Article 112 reads :

“ The President Hhall in renpect of every financial year cause to be laid before both 
the Houses of Parliament a statement of the estimated receipts and expenditure of the Gov^ 
emment of India for that year, in this Part referred to as tlie ‘ annual financial statement

So, the words are v'ery clear. It refers merely to “  a statement ”  called “  the 
annual financial statement This provision makes it |>erfectly clear that the finan­
ces o f the l)ej)artments of the Government of India cannot be split up under the 
Constitution. It was perhaps quite all ripht and constitutional when the 1919 Act 
was in operation in th is couiitry and when a R esolu tion  of tlie Legislative Assembly 
was the constitutional

The Blinister of Transport and Railways (Shri Gopalaswami): Could the hon. 
Meml>er kindly refer me to the provision in tlie 191!> Act or even in the 1935 Act 
which su])])orts his contention ?

Shri Buragohain : The 1935 Act makes special prov îsion for the administra­
tion o f the riilways and als<» for the septiration of its financ-es and even for 
Beparat<- audit.

80, the position ix whether a Resolution of this in the absence of any
provisions in tli(‘ (>onstitntion, can take tlu* place of the Constitution and modify 
our Constiliition, or «‘ven suspend the operation o f certain provisions of our 
Constittil ion for a period of years as is contem]'lated by the Resolution 
pasHed in December last. That is the question. The hon. Minister himself is 
a jn*<*at (‘onstitutionalist ainl I would like him to clear tliis |)oint.

Ha\ii\.K said that, I do not, however, want to Live the impression that I 
am opposed to the principle of separation of Railway Finance from General Finance. 
No, cert linly not. On the other hand, I w )!ild like that the sej»aration of Railway 
Finance should be made a pernument feature and should he prrn ided for in our 
Constitution.

The reasofis for the s<‘paration have Vxcn made p<*rfc( tly plain in the Conven­
tion Resolution of 1924, and in the very preamble o f that Convention Resolu­
tion, the main nason for separation has been given. The preamble reads thus I

** Thi8 Ah*tH*nU)ly recommends to the Governor General in Council that in order to relieve 
the general budget from the violent fluctuations caused by the incorporation therein of the railway 
«0timat6M and to enable railways to CAfr>' out u continuous railway policy baaed on the nece•<̂ t̂y 
of making a detinite return to î eneral revenues on the money expended by the Stuto on 
lUalways.

“  The Railway Finanoea shall be separated...........*’ and so on.
The main principle of separation has been laid down in that resolution.
Railways in this country have l>een a public utility enterprise run on a commer­

cial sc^le and the position it has attained today is really something on which our 
nation e^n well be pn>ud of. In this matter of nationalisation, I may say that 
we are ahead of many countries of the world. Great Britain has effected nationalisa­
tion only in 1948, two years ago and that is one o f the major achievements o f the 
Lal>our OoTernment in that country. In the United States of America and Cana­
da, lailways are still in the hands of private companiee and in Canada, 
even some i»f the railways are in the hands of United States companies. Here 
in this country, our railH’ays have attained fulfilment o f a policy o f bringing them 
within the scope o f state management and that state management has been very 
guooeeeful under the leadership of the hon. Minist̂ r̂.
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But, it must be remembered that the railways should not be run merely from 
the point o f view of business principles. The rrJIways have got to be run as public 
utility concerns. Whenever there is a large surplus, there should be a correspon­
ding reduction of fares and freights. In this budget, the hon. Minister has not 
been able to announce any such reduction of fares and freights. In this connection 
I may he permitted to refer to certiiin provisions of the Constitution o f South 
Africa. Perhaps, there is very little for us in this country to emulate from South 
Africa. But, in this particular aspect, there are certain provisions which lay down 
certain very healthy principles of railway management and I may be permitted 
to refer to them. Section 127 of the South African Act of 1909 says ;

“ The railways of the Union shall be administered on business principles, due regard being 
had to agricultural and industrial development within the Union and promotion by means of 
cheap transport, of the settlement of an agricultural and industrial, population in the inland 
portions of all provinces of the Union. So f̂ u* as may be the total earnings shall be not more 
than are sufficient to meet the necessary outlay etc. ”

The railway administration should not aim at merely swelling the earnings 
I f there are earninirs, there shoiiM be a corresponding benefit transmitted to the 
people.

I should next refer to the Assam link. I would like the house to rejoice at the 
speed with which the Assam Link has been completed. Durinif the pRst two yours 
that part o f India has been subjected to so many difficulties as hon. Members of this 
House are aware. It has been a matter of very great relief to the people of Assam 
that this link has at last been made. But, I must say that this link is at present able 
to carry to cind from Ass un f'nly a fourtli o f the traffic. There is no highway 
connecting Assam with thr* n̂ st r»f India. The only waterway is through Pakistan. 
Naturally, the entire burden of the traffic has to be borne by this railway.

[M r . D e p u t y -S p e a k e r  in the Chair.]

There are to bottle-necks : one at Pandu in Assam and the other at Mani-
harighat in Bihar. Transhipment of traffic by ferry is certainly a very unsatisfac­
tory one. These places have to be bridged up. I hope the Government will 
take up this as among their new projects probably in the course of the next year or 
so. My hon. friend who has just preceded me has made a point that these railways 
are to be looked upon as strategic railways from the point of view of strategic imp­
ortance. The Assam link is a meter-gauge construction. I should think it should 
be converted into broad-gauge from Maniharighat right up to Ledo, ten miles from 
Digboi. the only source of oil in India and perhaps in the Commonwealth. Assam 
is rich in resources. There are other sources of oil besides Digboi. There is coal 
near Digboi and Ledo ; there are large deposits of coal yet to be worked out in the 
Garo Hills. In the future, this railway is not likely to be a liability to the Govern­
ment of India ; I hope it will be an asset when that part of India is developed. 
Until the World War II, our British Rulers never realised that the North East 
Frontier was more vulnerable than an other frontier in India. They were going 
with the idea that the North West Frontier was the only vulnerable frontier and that* 
was why at such a colossal cost the North West Frontier communications were de­
veloped and all that has now passed into the hands of Pakistan. If a Third World 
War is ever to break out, in spite of all our professed non alignment even with the 
democratic bloc it has certainly to come through that frontier. Therefore, it is ne­
cessary and it is imperative on our part to put this railway in a satisfactory condition.

The next thing is the question o f regrouping of regions. This is certainly 
a very good thing and my predecessor hs^ referred to that. He has also made a 
point with regard to the principle which should govern this re-grouping. I endorse 
all that he has said. This re-gronping should be so done that these ^oups are 
antonomous. Only two matters the Government o f India should keep in its hands : 
primarily policy and principle and in the second place, rationalisation and
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stAndardiBation. The rest should be left to the local oflficials. In this matter of re­
grouping, I may point out to the hon. Minister that so far as the Assam Railway is 
concerned, with its headquarters at Pandu, this headquarters should not be shifted 
away from Assam. There are certain officers who would like to bring that head­
quarters to certain other parts of India. If this is allowed, they will be permitt-ed 
to stay away from the real place of work.

Mr. Deputy-Speaker : Mr. Tajamul Husain may now speak, but I would 
request him to conclude within ten minutes.

Shri T. Husain (Bihar) : Congratulations have be *n showered on the hou. 
^^e Railway Minister. 1 add my congratulations to those. No doubt he is entitled 
^  congratulations.

We the representatives of the people have two functions to discharge here : 
one as owners of the railways and the other as users of the railways. As owners 
o f the railways, I have no doubt, we are very happy for the following reasons : we 
have got a surplus of 14 crores of rupees. Then 1 find from the speech of the hon. 
Minist<T that efficiency has greatly improved. 1 have no doubt this is very impor­
tant. There are more trains now running on the lines and punctuality too is now 
obscTved practically every-where. The trains now arc carrying more passengers 
and more goods. But, as users of the railway, 1 would say that I f(‘cl unhappy that 
there has been no reduction in the fares. Last year we had four classes, first, 
second, intermediate and third. The hon. Minister abolished one class and we now 
had claswvs I, II and 111. The <̂ ld second class was abolished. As regards fares, 
the third class fares remain us before and the fares of the intermediate class also 
remain the same. The only people who are granted some advantage are the rich 
people, the users of the first class. Now these three classes have again been con­
verted to four classes with different names and with slijzht variations. There are 
fl^ain the four classes, the first, second, intermediate and the third. The system 
which existed about over u year ago was the same as the present one. But, un­
fortunately the fares for the three classes other than the first have not been 
changed. The fares for class 1 have alone been changed.

Shri Bharati (Madras): ("lass TT has been chanpti.

Shri T. Husain: Class II may have lM*en chaiiL̂ ed. I havt* no personal 
knowledge of it. But rven if there is any change it is v(tv sliLdit.

Shri Bharati : The redu(*tion is from IB ])ies to 14 ])i( s.

Shri T. Husain : Over a year ago, the intermediate clas  ̂ passengers could
get sleeping accommodation by paying Rs. 10 extra. Now it is not so. This is a 
hanlship. I think instead of reducing the fares for first class, the lower classes 
should have been given the benefit of reduced fares. I suggest also that, as before 
sfeeping accommodation should be ma l̂e available on payment of Rs. 10-8-0 extra 
to interme<liat« class passengers.

I want next to refer to the construction of a bridge in the State of Bihar. 
Bihar wanted that a railway bridge should be built across the Ganges from Patna to 
Palezaghat. That proposition was not found feasible by the foiilway Minister. 
He was, however, w illing to have the bridge constructed at Mokhamah. We have 
no great objection to that. But I find no^ention about this bridge in the proposals 
for the next year. I do not know whether this particular proposal has b^n  post- 
I^ned or suspended. I f it is still under consideration I hope that that considera- 
tjon will not take a long time and that the hon. Minister will soon take this up and 
fix the site for bridge at Patna.
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Then I want to refer to the ferry service in Bihar about which Mr. Sahaya spoke 

I have personal knowledge of this ferry service at Patna across the river to Paleza 
Ghat. The steamers engaged in this service are in a very bad condition and acci­
dents to these steamers are not uncommon. It is high time that new’ ferry boats are 
made available for this service, the present ones are very old.

Another thing I w ant to speak about refers to the two ghats at Patna, Mahendru 
and Digha. Steamers ply from these two ghats to Paleza Ghat and back. There 
was railway connection between Digha and Patna Junction. People use to go by 
train from Patna to Digha and then catch the ferry service at Digha. After the 
earthquake of 1934 the course of the river has changed and this ghat, that is DighA 
ghat has disappeared with the result that the only railway connection we had has 
been lost to us. What happens now is that steamers start from Mahendru, go to ' 
Digha and then to Paleza. This means waste of time and money. The distance 
between Mahendru and Digha is only about a mile. Digha has no permanent, 
ghat. It is always shifting from one place to another. It is useless for all practical 
purposes. It should be abolished. Let us have only one ghat at Patna. It should 
be the Mahendru Ghat. It is fixed and permanent. It never changes or shifts. 
It is in the centre of the town while Digha is on the end of the tô T̂i. Digha 
must be abolished.

Shri Santhanam; My object in rising to speak is not to give any kind of de- 
tiiiled reply to the remarks made by the various Members. On the whole, the criti­
cism has been very friendly. There has been generous appreciation mixed with some 
friendly complaints. I would confine my reply to a few' points made. But, before 
I do SC), I would request hon. friends to excuse me if I make a friendly complaint.

This year we have taken s])ecial steps to supply more information than usual 
to hon. Members. I do not know' if many hon. Members have looked into the book- 
kt. Survey in Graphs where we have tried to give all inforn'iation in graphs. And* 
if my friend Mr. Venkataraman had looked at the graph No. 47, he would 
have found that the.increase in the income of class four practically covers any in­
crease in the staff between 1939 and now ; and if he had allowed for the members 
in classes one and two whose remuneration has not increased very much, he 
ŵ ould have found that so far as class four and to some extent class three are con- = 
cerned the full increase in the cost of living has been covered.

An Hon. Member : Class four what employees or caniages ?
Shri Santhanam : Class four employees.
An. Hon. Member : There is no fourth class carriage.
Shri Santhanam : I was V(*ry much surprised to find some Members making

much ado about the so-called expenditure on the reclassification of passenger 
accommodation introduced from 1-1-49 and the re-introduction of class two, special 
from 1-12-49. Although the information has been given, I think, more than once 
in reply to supplementaries, yet there was some one speaking about R b. ten crores as 
the expenditure involved in this. I f  he had only simply looked at the Budget Memo­
randum he would have found that the entire income from the upper classes is of the 
order of only Rs. 13 crores and certainly nothing in the order of crores can happen^ 

any change of classification in the upper dasses.
An Hon. Member : What are the actual figures?
Shri Santhanam : I am giving the actual figures.
The reconversion of four classes into three classes involved an expenditure of 

Rs. 23,85,425, and the bulk of this expenditure went to improve the inter-class into 
class two, and that improvement the present class two people are enjojing. There­
fore, it was not money which was lost. It is money which the people are enjoying* 
to-day. Though they pay inter-class fares, they are enjoying the fecilities wUch 
that conversion afford^.



8h(i Raj Bahadur (Rajasthan) : They are enjojing the over-crowding in 
the class II ordinary.

8hli : And then the exi>enditure on the introduction of class IJ
special, on 1-12-49 was Rs. 5,71,770. In this also the bulk of the expenditure for 
reconverting class II into class II special, by providing better amenities.

8hri B. C. Upadhaya (Rajasthan) : It was very cheap.
Shri Santhanam : Yes, l>ecausc many of the ordinary second class carriage

have been converted to class II, s])ecial, and...........
Sardar Hakam Singh (Punjab): Were some first class carriages also

oonvertt'd Into class II ?
Shri Bharati : Some were, and we are enjoying first class carria> ês under

the name of class II

Shri Santhanam : We have been asked why we cannot call them inter-clas
and not second. I do not know whether the name ‘ inter ’ has so much special 
significance or meaning. The only objection is that in many branch lines where 
there are no night trains, there is no necessity for the sleeping compartments. 
For those there will be only class I, class II and Class 111 and it is only where 
there is necessity for slei*ping accommodation that there should be class II, specia 1 
I think one hon. Member confustni this class II special with class II. It is class II 
special and it is called so, though it is not a purely night compartment, but alsod 
day compart/rnent.

Dr. Zakir Hnssain (lUtar Pradesh) : On a point of information, Sir, it was no 
confusion in my mind, I was speaking of the confusion in the mind of the public 
which I wanttnl to bring to the notice of the hon. Minister. It is the public which 
is C(mfus(‘d b<‘tween this cljiss II, ordinary and Class II special.

‘ Shri Santhanam : I not think there is any confusion whatsoev<‘r, because
separate tickets have to be obtained, separate fares have to be paid, and if any 
perscm travels in chws 11 special without paying the fare for that, he has to pay hea­
vily and he will not have any confusion a second time.

Shri Raj Bahadnr rose—
Ifr. Deputy-Speaker : Order, ord<T, th<‘ hon. Minister has got only very

few minutes. He may be allowed to continue,
Shri Santhanam : Naturally much stress was laid on the question o f

over-crowding. There is no doubt that there is still some amount of over-crowding. 
I f  hon. Members htid looked at pages 1 and 2 of this booklet Toû ards Better Ccmdi 
tiona of Travel there is a list of new trains which have been introduced during the 
current year. I have also got some interesting figures prepared regarding the occu­
pation ratio of the various classes. I have not the time to go into the details but a 
few facts will be of interest to the Members, and I \iillgive them. The occupation ra­
tio of the upper classes in 1948-49 was 33 and the occupation ratio in 1949-50 is 31. 
In class III, the occupation ratio was 85 in 1948-49 and it has come done in the 
broad gauge lines to 80. In the meter-gauge it is 91. We have fixed the target o f  
not less than per cent and not more than 75 per cent for occupation ratio in the 
third class.

An Hon. Member : What is an occupation ratio?
Siri Santtianam : We calculate the seat miles in the compartments in the

trains that run, and then the actual passenger miles and the ratio of passenger miles 
to seat miles is the occupation ratio. As I said, we have fixed for class HI a target
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of not less than 66 and not more than 75 per cent and so far as the broad gauge is 
concerned, I think we have to make up only 5 per cent to come to the maximum 
fixed.

Shri Tinunala Rao (Madras) : Can the hon. Minister give us the total 
seating capacity of the railways ? Previous reports used to contain this information 
but this time we do not find it.

Shri Santhanam : Yes, The seat miles are for 1948-49, Droad-gauge, 274 
crores and for 1949-50, 301 crores.

So, what I mean to say is, we are trying to tackle this question of over-crowding 
and my information is that in the main lines, in the mail and express trains, there is 
not much over-crowding at all. In fact, recently when I went to Mathura, the 
Divisional Superintendent of the Jhansi Division said that the G.I.P. mail was run­
ning light and that he was thinking of reducing the minimum mileage for passengers. 
You know, he had fixed 300 miles as the minimum and he wanted to reduce it to 
150 miles because sufficient number o f passengers were not travelling

Shri Tinunala Rao : Please do not accept his recommendation.

Shri Santhanam : I am only saying that the general charge o f overcrowding 
is not altogether justified. In many sections overcrowding has diminished though 
there is no doubt that there is heavy ovrrcrowding in certain sections particularly 
in certain of the meter gauge sections. We are getting more meter-gauge locomotives 
anrl also making more coaches and I hope by the time we meet next year there will 
be considerable improvement even in this matter.

T was rather surprised to hear such a careful Member like Mr. Tirumala Raq 
saying that on passenger amenities we were not spending whatever the budget 
aliotment was. Here also I shall confine myself to giving some facts. In 1947-48 
there was a net allotment of Rs. 44 lakhs and there was a net expenditure of 13 lakhs. 
In ! 048-49 there was a net allotment of Rs. 225 lakhs and the net expenditue was 
80,35,000. In 1949-50 there was an allotment of 150 lakhs and it is estimated that 
the ex{)enditure will be 175 lakhs. For the next year we have allotted Rs. 3 crores. 
I f  we spend the allotted amount of Rs. 15 crores during the next five } êars, I ex­
pect most of the difficulties in the matter of stations, waiting halls and booking 
offices and other such difficulties will be removed. I may also point out that this 
is only overtaking the arrears. Whenever we build new coaches or new statins 
the passencrer amenities come in as a part of the building proerramme. These other 
amenities are due to the fact that the previous administration had failed to take note 
of the difficulties of passengers and not provided the amenities. So it is only a ques­
tion of overtaking the arrears and I think in this five yea,r programme we shall be able 
fully to overtake the arrears.

I think that some friends spoke about the fares and freights. Here again I want 
to 2:ive some fact? and figures which may be interesting. Between 1938-48 our pas- 

fares increased from 3*11 ps. to 4*54 ps. which is an increase of 46 p3r cent. 
In the U.K. it increased from -71 d. to 1 -38 which is an increase of 94 per cent. 
In India between 1938 and 1948 there ŵ as an increase in the cost of living of 186 
per cent, ŵ hile in the U.K. the increase was only 74 per cent. Therefore 
hon. Members will see that compared to the cost of living the increase in the fares 
is very moderate. The same is the case with regard to freight. The average freight 
rate in 1938 was 5 -46 ps. per ton mile and in 1948 it was 9 08 ps. an increase o f  
66 per cent . In the U.K. in 1938 the rate was 1 *258(i. per ton mile and it increased 
to 2 04 (£. in 1948, an increase of 62 per cent. Here again we must remember the
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increase in thf* cost of living and therefore in the cost of all the goods transported. 
While the increase in the price of goods transjiorted in Lidia was o f the 
order o f 186 percent, the increase in the freight rate has been only 66 j>er cent 
which is practically one third. ? .

Pandit Tiiakur Das Bhargava (Punjab): Does the hon. Minister maintain
that the increase in the fares should Ix* according to the increase in the cost of living? 
Does he mean tliat as the index figure rises, the fares should also rise or it should be in 
the inverse ratio i

Shri Santhanam : The hon. Member may reflect that the w^orking ex[)ert.ses
o f the railways nre de|K‘nderit on the cost of living. We have to pay our workers 
according to the cost of living. VV̂'e have to pay for our stores and materials accord­
ing to the mark t rates and so we have to bear increased working e.xiKMises. 
I f  my hon. friend’s suggestion is taken, that is when the cost of living increases you 
must reduce the fare« and freights, then the railways will becme bankrupt in no time.

Pandit'Thakur Das Bhargava: What is the use o f comparing our country 
with other countries? The income-tax level must b(‘ looked into. After all our rates 
Hhould Ih» according to our income. VV̂ hy do you compare our rates with Kngiand 
and America ?

Shri Santhanam : I do not comi>are .them with the absolute figures : I
only compare th  ̂ incn'as *̂s. 'Fheir rates are in pence and ours are in pies. I was 
only saying that even though the increase in fares and freights in the U.K. was mor<> 
or less proportionate to the increase in tlie eo.st of living, ours had been much less 
in India and therefore our Kailways have b(‘en managed much more economically 
than the British railways. *

An Hon. Member : ShouM there be two spokesmen for the (iovernment
Sir ?

Mr. Deputy-Speaker : Yes, the (Government should have at least two
Hpeakers.

AlK)ut 16 Meinl>ers sp<̂ kt‘ yesterday and today I have in the list the naines o f 
27 Men^bers, of whom only four have s|M>ken. Therefore wc arc restricting the time 
and asking hon. Members to speak only for ten minutes. Ft is physically impossible 
for me at any rate to speak for less than ten minutes. Even so hon. .Members are doing 
their lx\st and cooperating to give a chance to a immber of AFembers to speak. Still 
the number is large and the House* will sit till six O’ clock this eveuinu and on that 
uu(l<’»rs(eni»iing I wiU adjoiirn the debate now.

Pke then adjoumt d for Lumh till Half Pa.'it Two of the Clock
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The H^nse re-assembUd after Lunch at Half Past Tivo of the Clock

[M r . S p e a k e r  in the Chair]

Shri Santhanam : 1 hoi>e I have bet‘U able to show that in the matter o f
and frei2ht̂ «i the RaiU*ays have not bi^n operating iike a profit making c?on-

ct'4'n b ’lt hav^ worked in the spirit of a public utility service. ’
t *
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One or two Members suggested that we might try to rcduce the fares from the 
surpluses. Probably they would be surprised to hear that if we simply take one 
pie off per mile of the third class fares the reduction in income will be Rs. 16 crores 
and all our budgets will become deficit budgets instead of surplus budgets. I am 
sure the House will see that any attempt to reduce the fares by less than one pie will 
be a mere useless sacrifice of revenue without any benefit to the passenger. In the 
case of freight also we have been trying to review freight rates wherever we find that 
i t  is not in the national interest. For instance, last year the rates for fruits by pas­
senger coaches were reduced by more than a half in all Railways except the G.I.P. 
Railway and B.B. & C.I. Railway. We brought a uniform rate of quarter par­
cels rate while in most Railways it was either half-parcel rate or even more. Only 
in the G.I.P. Railway and B.B. & C.I. Railway the rates were even much lower apd 
we had to raise up the rates to a uniform basis. We have reduced the rates of the 
hand-loom products in response to the requests made by the cottage Industries 
Board and in fixing the fares through the longer route from Assam to Bengal 
and other places, we are not taking into account the increased distances ; we are 
trying to fix the freight charges so that the people who have to send through the 
longer route are not put to great difficulties: we are trying to adjust the rates accord­
ing to the capacity of the people who will bear them.

Now I would like the House to refer to page 31 of the Explanatory Memorandum 
It is a matter of regret to note that even Mr. Hariharnath 8hastri and" Mr. Venkatara 
man did not notice this new feature of our Budget. For the first time, we have brou - 
ght all the figrcs of expenditure on ^unenities to staff excluding rheir pay and allow­
ances and other individual benefits into one page. It will be found there that the Rail­
ways propose to spend in lOnO-̂ il over Rs. 6 crores on the provision fcramenit.es. 
Some of these items may appear to be non-recurring expenditure. As a matter of 
fact, they are not. These houses, hospitals and others, we have to go on building 
till the Railways becc me medel tmployers. 1 rm not l ointing out to thfs page to 
show that we are doing all we should for the Railway workers. It is my hope that 
in future years sj)ecifir allotment will be m>ade out of the Development Fund for 
meetincr labour amenities, es])(cially these amenities like hcspitrls, dispensaries, 
schools, institutes î nd other such expenditure. Still even now the Railway 
workers get more in the way of these amenities than any other class of workers in the 
c ountry. When the working condit’ons of Railway worker are compared with those 
of othĉ r workers, this t*x])en(litiir( must be taken into account as also their free 
passes and other conveniences. •

Shri Hanumanthaiya (AFysore) : Why have you shown this extra conces­
sion ?

Shri Santhanam : I do not think they are concessions at all. The workers
are running the Railways and earn the entire revenue and I would like to spend as 
much as I can on making the conditions satisfactory. I f  we are not able to improve 
the conditions of the whole masses of the Indian population, that is no reason why 
at least the standard of life of a certain section of the people should not be improved 
and I w’ould certainly like to improve the standard of life of the Railway orkers.

Some other hon. Me^mber spoke about corruption. I am glad that hon. Members 
have not emphasized this aspect so much. As a mater of fact, corruption has dimini­
shed to a very great extent over the entire Indian Railways. As an hon Member 
remarked the major corruption has ceased and only the petty corruption nimains 
to some extent. We do not propose to relax any measures for rooting out corruption 
o f every kind. I have got a note here on the measures taken to check corruption on 
Railways.



Babn Banmarayan Singh (Bihar) ; Wliat are the steps taken ?

Shri : I have no time to go into it in detail, but I will just indi­
cate them. There is a special Police Force established and maintained since June 
1942 to which all cases of corruption are referred. This establishment has so far 
dealt with and has investigated 1,064 cases including the cases of 47 Railway gazetted 
officers. 307 persons have been convicted and 165 persons have been referred back 
to the Railway Administrations for departmental action. Besides this regular Police 
action, the Railways have built up their own internal machinery for rooting out cor­
ruption departmentally. Every Railway has got a fairly good record in this 
matter. For instance, my hon. friend, Mr. Chaliha will be interested' to know 
that up to November 1949, 162 stations were checked in the Assam Railway and 
irregularitiea investigated in those stations. In 17 cases the staff were given 
suitable punishment.

1 have got figures for every other Railway. On the 8.1. Railway, from April 
to September 1949, 112 cases of complaints were enquired into. Nine cases of actual 
corruption were detected and investigated. Of these nine cases seven have been 
proved and the staflf concerned have been awarded punishment departmentally.

Lala Achint Ram (Punjab) : What about the E. P. Railway ?
Shri Santhanam : I can give the figures for the E. P. Railway. From April

to July 1949, 17 oases were put up in courts and 18 dealt with departmentally.

An Hon. Member : What is the maximum punishment given departmental­
ly ?

Shrt tiUtnthanam : Dismissal. I do not want to take up more of the time of
the House. In regard to the main questions of policy, about expansion, new lines 
and other such matters, the hon. Minister of Railways will deal with them. I shall 
conclude with only one other interesting fact. Last year you may remember that 
I stated that arrangements had been matle to deal with complaints from the old 
M.C.A.’s that is the new M.P’s with special care. I have got a statement of the 
total number of complaints made. During the year 1949. 61 complaints were made. 
They were as follows : B.N. Railway four, B.B.&C.I. R iilway one, E.I. Railway 15, 
E.P. Railway 16, G.l.P. Railway five, M. & S. M. Railway seven, O.T. Railway nine 
S.I. Railway four, the total being 61

• Lala Aohint Ram : Were the complaints made regarding the E. P. Railway
repiieil to ?

Shri SftnthitnAin : I cannot say about any particular complaint, but according
to the instructions—and I know that they have been followed invariably—the com­
plaint is first acknowledged and after action is taken the Member is intimated about 
the action taken.

Hon. Members : No, no.

Shri Kamnakara Menon (Madras) : What ha]>pens is that when complaints
are made, immediately replies are sent to us that “ weare investigating, investigations 
are going on” etc. But generally the results are not communicat^ed to us. That is the 
fact.

Lala Achint Ram : We do not even receive an acknowledgment— what to
speak of intimating the result of the action taken.

Shri Sinthanam : I am quite prepared to find out in respect of each one of the 
sixty one cAses when they wore acknowledged and when the action taken was inti­
mated.
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Lala Achint Ram : I sent my complaint from the Delhi Railway Station...

Mr. Speaker : Order, order.

Shri Santhanam : The figures I have given show, especially when were
member the number of times the M.C.A’s had to travel last year owing to the pro­
longed sessions of the Constituent Assembly, that they had very few complaints 
indeed. I think that is as good a certificate as any that has been given.

Shri Alagesan (Madras) : When hon. Members on this side of the House criticise 
the Government, in a sense they criticise themselves. Similarly, when they congra­
tulate either individual Ministers or the Government as a whole they congratulate 
themselves too. And the occasions for the latter are very rare, very few and far bet­
ween. So I want to utilise this very rare opportunity, when such a good performance 
has been made on the part of the Government, and offer my congratulations on 
behalf of this House in a whole-hearted and full-throat-ed manner.

The broad fact that emerges out of this Budget is that the Railways have turned 
the corner and have been firmly sov on the road to progress. The general toning 
up of the administration and the increttao in efficiency are the main features of this 
Budget. I may call this Budgrr. a roiuplete one that it has taken note of all aspects 
o f this great national undertaking and has shown enlightened understanding and 
masterly tackling of all that is necessary for running this granfi public utility concern 
that the railways arc-.

In the words of the hon. Minister of Railw ays there has been a “ remarkable 
recovery on the part of the Railways” and this recovery has had its healthy efifect on 
other sectors of our national economy. It has had its effect on general finance too 
In fact, the hon. Minister of Railways had planned to purchase a new suit for him 
in the coming year, but when he saw his hon. colleague the Finance Minister in rags he 
had to forego his luxury and obliged him by not spending too much on himself but 
by helping his colleague stitch one and make himself presentable. He could have in­
sisted on many things. But, he did not. This recovery was made possible by the 
Revised Convention that this House gave approval to during the last session. With 
the advent of the Repubhc the railway finance also has been freed from the irksome 
trammels imposed by general finance, and that has made this progress possible and 
assured the conditions that make for progress. Even so the hon. Minister of Railways 
has not insisted on his freedom too much and he has cut down his rehabilitation 
programme both in the current year and in the budget year. This shows that though 
there is technical separation between railway finance and general finance, the one has 
to take the position of the other into consideration and when one is in a good condi­
tion the other also automatically gets better.

There have been criticisms and I reflected on them. Generally speaking it is 
necessary to do so because we should not forget the habit of criticising. 
Lest it should fall into disuse we have to keep criticising. Up till now we have al­
ways been accustomed to tales of wov being told to us with the result that when a tale 
which contains good tidings is uiuoidftd to ut we find it difficult to believe and start 
asking “ How can this be? When everything is dismal and gloomy all round how 
can this man alone ^rform  the trick ? Does he perform the mango trick ? Is the 
progress shown and is the surplus figurfvl real or apparent?’ ' And we bring out all 
figures and facts that are lurking, to the forefront and utilise all our arguing skill 
and analytical ability to prove that the progress is apparent and not real. In tim«8 
of despondency as the present, it is as well that we have been even a sense oi ap­
parent progress. But here it is no case o f apparent progress. Very real and solid
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[Shri Alagesan]
achievementfl are to the credit o f the Rai.'way Ministry and they are the result o f 
bard work and planned drive.

Many hon. Members from Madras have spoken. Was there a single occasion 
in the previous decade when they did not refer to the Grand Trunk Express ?

An Hon. Member : Nowadays it is sometimes before time.

8hri Alagesan : I should say that th^ recovery of the Grand Trunk Express 
is symbolic of the general recovery of the railways. As one hon. Member pointed out, 
the Grand Trunk Express has begun to come even before time. Nobody could have 
believed it last year, but such an unbelievable thing has occurred and the Railway 
Ministry can very well be proud of it.

I do not want to enumerate all the good points in the Budget— and they are 
many—but one other instance is the estiiblishment of the Assam rail link to which 
reference was made by many hon. Members. We !iave heard grim stories about East 
Bengal. We know the [)osition of Kashmir, too, and hon. Members may remember 
the construction of the Jammu-Pathankot Hoad. What role that Road played in 
the Kashmir campaign, I am sure this Assam rail link will play in easing the situa­
tion in East Bengal and tackling it satisfactorily. The Assam rail link is of paramount 
importance to us at the stage in which the country finds itself today.

Then, the three Funds have been strengthened. The Depreciation Reserve 
Fund which opens with lls. 101 57 crores will close with Rs. 104-77 crores 
after withdrawing a sum of Rs. 29*7 erore-s. The Revenue Reserve Fund which 
opens with Rs. tt*82 crores will close with Rs. 10*41 crores. The Development 
Fund will rise from Rs. 14‘ 06 crores to Rs. 19*03 crores after spending Rs. 6 crores 
in the Budget year.

The promifles that the hon. the Railway Minister made with regard to passenger 
amenities, he has fully carried out and more than carried out. He had stated that 
he would spend Rs. 1*5 crores in the current year—instead, he has spent Rs. 1*75 
orores. Though he has curtailed expenditure under other heads including important 
items like rehabilitation and more rolling-stock, etc., he has provided for amenities 
for the promised three crores. This may not be much but when we take it we should 
consider what existed immediately before instead of comparing it to an ideal state of 
affairs. We can only believe that this progre.ss will be an accelerated progress— 
it will not only be maintained but will be an accelerated progress.

I find that the Budget income for the next year has been unduly under-estimated. 
It is Hm. ten crores less than the revise<l estimate for this year. I f  anything more 
comes into the hands o f the Railway Minister, 1 should request him to put it into the 
Deyelopment Fund and utilise it £ot passenger amenities.

In spite of all these achievements, the Railway Minister did not strike a very 
jubilant noti\ He struck one of subdued mo<leration and cool confidence.

1 should now point out certain things and bring them to the notice of the hon. 
Minister. In a Press interview given after the Budget was publishefl, it was state<l 
that electrification of railway lines can be taken only when heap hydro electric power 
is available and when all the m ultipu^se projects that are now in hand are 
^(Mnpleted. I think we would have to wait a long time if we wait for the completion 
of the multi-purpose projects. I do not know whether thart statement reflects the 
policy of the Ministry or whether it is only a stray statement. I would request the 

Minister to mSke this policy of electrification clear. Even in a molti-purpoee
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project like the Damodar Valley Corporation a thermal station is going to be estab­
lished at Bokharo—-they are not going to depend upon mere hydro-electric power. 
Hydro-electric power alone is not cheap; only when it is combined with thermal power 
is it cheap; singly, this or that is not cheap. Therefore, I would request the hon. 
Minister to clarify whether that is the policy of the Government or whether they 
will electrify the lines even with thermal power.

As regards regrouping, I am unable to agree with my friend, Mr. Tirumala Rao, 
that it should be done on a linguistic basis. I thought the frustration on the other 
side has made him say that, but if there is one thing which should cut across all 
linguistic barriers, it should be the Railways and the Railways should help to unite 
the country more than anything else. Linguistic Railways will be an anomaly at the 
present juncture.

We were told in the Papers—I do not know how far it is authentic— that an 
Estimates Committee will be appointed even for the scrutiny of Railway expendi­
ture. I find no mention of it in the Budget Speech. I hope the hon. Minister ^ill 
throw some light on it.

The need for strengthening the research organisation cannot be overstressed. 
In the United States of America, we hear that steam locomotives are being scrapped 
and locomotives run on diesel oil are being brought into use. I do not suggest 
anything like that, but research has to k(.ep proper pace. Perhaps it should run 
faster than the fastest train on our Railways. Research in every branch is abso­
lutely essential that \̂ l̂l put our Railways on a more modern and economic basis.

Kanwar Jaswant Singh (Rajasthan) : While joining in l̂ he congratulations
to the hon. Minister of Transport and Railways for presenting a sound Budget, I 
do not want to take much of the time of the House by covering the ground already 
covered by hon. Members who preceded me. I would therefore touch upon only on© 
question resulting from the integration of the Indian States’ Railways.

On 1st April next, the Indian States’ Railways will be integrated with the A ll 
India Railway system. The question will, therefore, arise of the personnel of the 
States Railways and their future. First of all, I take the question of the officers. 
We hope that a high-power committee will be appointed to go into the question o f 
the respective claims of all the officers and justice done to them so that they may 
have no grouse whatsoever and their present conditions in no way adversely affected. 
Then comes the question of the clerical establishment. With our meagre finances 
in the States, we could not give the clerical staff and the lower establishment the 
«ame conditions of service as exist in the Government of India Railway systemn In 
fact, we had to take from our capital as much money as possible for the running 
o f  the administration and therefore the same conditions service could not be ' 
offered. But we do hope that with the integration of thelndian States’ Railways 
with the Government of India system, all the clerical establishment will get the same 
•emoluments and conditions of service as in the Government Railway system.

Then there remains the question of labour. We in our State Railways have got 
our own workshops. Take for instance the Bikaner State Railway and the Jodhpur 
Stat« Railway. We have got our own workshops for these Railways. We employ 
local labour to the tune of thousands and thousands of people. With integration 
these workshops may be shifted to a central place. In that case the condition of the 
local labour employed in these shops will be difficult. Therefore, we do hope that 
Government will consider employment of, or ctherwise of giving redress to, the 
labour which may be thrown out of these shops.

Raj'i.sthan—particularly the bor l̂ers of Bikaner, Jodhpur and Jaisalmer— is 
3 pm   ̂ frontier province of the Indian Unioa and on the other side is Pakistan.
’ ' * Raids are a very frequent occurrence there. Even though we have

sufficient railway lines linking important places, the frontier is still being neglected
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[Kaowar Jaswant Singh.] 
and we hope that the Government of India will put up strategic lines without 
going into the question of the economic soundness of the |>roposition of construct­
ing strategic lines,which will be for the convenience of the army and also for giving 
quick aid to the areas which are so often r8ided from Pakistan. The question also 
arises o f opening up now arenas like Jaisalmer and some parts of Jodhpur and also 
Bome parts of Bikaner and also the mii:t rall\ rif li itreas of Udaipur and Kotah. I 
hope the Government will be good ( iiongh to take into consideration the opening 
up of these lines.

[Mr. D e p u t y -S p e a k e r  in the Chair.']

Shri M. C. Shah (Bomba}') : Sir, L join the other hon. Members who have
preceded me in congratuljilirig tlie lû n. Ministir of Kiulways for presenting to us 
a fairly satisfactory Budget. We {ill know that the railways play a very important 
role in the dt^velopment and th(* economic well-hfing of the country. We have got 
State-owned railways o f a route miltvige of 33,0(Kj, but looking to the vast area of our 
country and our big population whi( h is about 34 crores, I feel that this route mile­
age is not quiet sufficient for the development of our under-developed country, and 
therefore, 1 find in the Budget two di.strcssing features. The first in my view fs 
the curtailnnmt of the caj)it4il works (?xf)cruliture. For the curn nt year, there 
was a provision of more than 02 c rori's of rupees but we are tokl that the expenditure 
will come only to about 55 (Toros, and for the next ye‘ar, the })rovision is only for 
about 30 crores. I believe, that witli a hig rescT\ e fund we could well have provided 
for a bigger sum tor new capital \sorks. We want to take our railways to all our 
villages. India has got about five lakhs an<l 40 thousand villages and onrs is an 
undev eloped country. To give facilitii s to the producers for [)roducti<‘n .nd distri­
bution we want a vast net work of railways, and so I think, tliat fV»r new lines 
and for new (.■onstruction, there must be a bigger provision.

There is another distressing feature, that is, the curtiiilment o f the programme 
of re|)lacement of rolling stock, machinery, etc. We had provided for nearly 015 
loeon\otives, a number of boilers and coachcs and about seven thousand odd wagons, 
but we find that this has bwu curtailed to a very small figure. This will have a great 
effect on operatiorml efHciency and {>ublic service. I^ist year there was great and 
steady ^rogn‘ss in ojx'rational efhciency and public service but a year and a half ago 
we all know that tlien> was a bottleneck with regard to our railways. Goods were 
lying at certain places and they could not be moved. There was a gult of goods in 
certain parts of the country and thert‘ was scarcity in other parts of the country 
and because of this bottleneck in the railways, it was not possible to move goods 
where they wert̂  wanteii from places where they were in plenty. We also know that 
bt̂ eaust̂  of the Regional IViorities Organisation there were great difficulties and there 
was very great corruption all round, and 1 know,— I have learnt it from reliable 
sources—that tnwlers hail to pay from Hs. o(K> to R s.l,000 to obtain a wagon to send 
their goods lying in Bombay to other places. We must congratulate the hon. Minis­
ter in charge of the Railways for having removed this bottleneck. I hope this 
Regional Priorities Organisixt ion has gone for ever. So, I should say that there has 
been steady progress in operational efficiency and public servic-e, and in order to main- 
U\Xn that progrt'ss in operational efficiency and public sen ice, there must be replace­
ments. We must have locomotives; we must have boilers; we must have coaches and 
w© must have more wagons. Because of the deteriorating situation of the ways 
and meiius po»ition of the Govermnent o f India it has not been possible to 
provide for all tliese things and there is curtailment in capital works as well as in 
replacement? of rolling st4.>ck, machinery etc. These are the distressing features. 
As has l>een pointed out, in the Budget for 1950-51 there has been an under­
estimate of more than ten crores and if they can get these ten crores, then I hope 
that they will possibly provide for these two most important aspects of railway 
efficiency.
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There is one gratifying feature, and that is that the Railway Ministers now under­
take travels and come into contact with the public at large and try to understand 
th ir difficulties. I am glad to say that the hon. Minister o f State for Railways*, 
Mr. Santhanam, was good enough to visit parts of Gujrat, Saurashtra and Cutch to 
acquaint himself with conditions there and to study the projects at first hnd, the im­
portant projects that are held up there for years together for want of funds. The 
city of Ahmedabad is one of the main centres of industry, but the railway station 
is very old and antiquated, and the project for the reconstruction of this station 
has been lying with the Railway Board for a number of years. Because o f the war 
that project was put in cold storage for some time. Later that project was revived 
and was again placed before the Committees. After several conferences and discus­
sions Id was decided that that project should be undertaken very soon, but I regret 
that when I went through the works, rolling stock and other programmes for the year 
1950-51, I did not find it included. I hope that the hon. the Railway Minister will 
look into tlie matter and will put that project into execution as early as possible. 
There were also three or four other projects of construction of new lines under con­
templation but I find that none of them has been taken in hand.

Saurashtra can be joined with Gujrat and other parts of the country by liaving 
the Dholka-Vaso-Nadiad Broad Gauge line. Also there is another line which may be 
taken up, namely, the Bhavanagar- Dhandhuka-Tarapore line. There is also another 
line namely, Dholka-Sojitra meter-gauge line. I request that out of these three, at 
least one may be taken up without delay and thereby the producers and distribu­
tors of Saur-ishtra, Gujrat etc. may be helped.

In this connection I wish to poi.-it out that there is plenty of sun dried salt 
avilable in Cutch. Millions of tons are available which can be supplied 
to the rest of India, and possibly also exported abroad. This whole salt is not 
availed o f for lack of transport faci^ies in the interior of Cutch. Now that the 
Cutch State Railway will be coming into the hands of the Central Government, I 
hope that an immediate investigation will be undertiiken to explore the possibility 
o f providing railway facilities so that the salt may be transported out of Cutch 
to the parts where it is most needed. It is possible that if this big quantity can 
be availed of, there may be a reduction in prices also.

Referring to Ahmedabad, I wish to say that there was at one time a very great 
bottle-neck there. Wagons could not be moved in and out, or emptied conveniently. 
So a double track is being laid from Anand to Barijadi. I would request the hon. 
Minister to see that the double track is taken to Kankaria where a goods jw d  
Broad Gauge is being constructed. Although the Vatwa marshalling yard has 
found a place in the rolling stock programme, out o f Rs. 70 lakhs to be spent 
there, only Rs. seven lakhs have been provided for 1950-51. I f  such a small sum 
is provided, I do not know when the project will be completed. That 3̂ ard is 
absolutely necessary for aa industrial centre like Ahmedabad which has grown 
tremendously. The population of Alimedabad in 1921 was only 2*7 lakhs ; in 1941 
it was six lakhs and I am sure by 1951 it will be nine lakhs or so. It is the business 
centre of Gujrat Saurashtra and Cutch and is always progressing. For a city like 
that, there must be a very good, and not an antiquated, station. There must also 
b(i a good marshalling yard and goods yard befitting the city as well as the volume 
of trade that passes through it. I appeal to th© hon. Minister to see that these 
works find a place in the programme as early as possible.

Now, about operational efficiency, I may take this opportunity of thanking the 
Railway Administration and th© hon. Ministers in. charge of Railways for the help 
rendered to Gujrat, Saurashtra and Cutch when they were famine stricken. The 
Railways moved in 430 special trains and wagons 29,000 of them—and moved 
cereals and fodder quickly. Not only there was no loss of human life—not even a 
single man died—but only a negligible number o f cattle died because of scarcity o f 
fodder. We know how several lakhs o f people perished in Bengal, during the 
famine there, because the Railway Administration was slack and food could, not be
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[Shri M. C. Shah]
sent there in the nick of time. So, I thank the hoji. Minister of Railways for 
coming to the help of Gujerat, Saurashtra and Cutch at a time of distress and 
necessity.

In conclusion, I  do hope that the hon. Minster will take note of the suggestions- 
that I have made and considering the importance of that part o f the country and 
also bearing in mind its necessities as a business centre, he will try to help as 
much as possible with new works. With these words, congratulatingjthe hon. Minis­
ter for presenting a very good Budget, I take my seat.

Shri Sarangdhar Das (Orissa) : I am sorry I do not belong to the Mutual:
Admiration Society, and I cannot join in the encomiums. I have listened to the 
Railway Minister’s speech and to the improvements in passenger travel and so on. 
But when we considt*r the amenities that exist even in Class I carriages, we find 
that they an* nothing in comparison with some of the advanced countries like 
Japan and America.

Shri Shiva Bao (Madras): How do the fares compare ?

Shri Sarangdhar Das : I do not know th<‘ present conditions in America
because' I left it thirty years ago. So I would not like to compare our conditions with 
those of America. Ix*t us take conditions on our Railways as they existed before. 
Bay, 1940. The services and amenities, even in Class I, have deteriorated to such an 
extent that in one compartment there is no mirror; in another, the wash basin is 
hanging loosely on its hinges or that it is hanging down and water trickles down 
and falls on your l>ody; and in yet another the electric light is not functioning pro­
perly; (‘ither there is no switch or some other defect exists. Thus, the standard of 
amenities that existed in 1940 does not obtain today, although it is now four years 
after the war was over. I look upon the Railways as a public utility concern, intended 
to give satisfactory service to the passengers. In considering this aspect of the pro­
blem, there are two main factors that will contribute to the improvement of ameni­
ties. One is labour and the other staflf happiness. Unless railway labour and staif 
are contented, there cannot be any improvement in the service rendered. The 
Minister claimed in his speech that relations b<‘tween railway management and labour 
have improve<i and that they are very satisfactory, but I have noticed very lately 
that owing to non-implementation of some of the recommendations of the Pay Com­
mission and the non-removal o f certain anomalies pointed out by the Joint Advisory 
Committee, the Railwayinen's Federation has passed a resolution a few weeks ago 
threatening to go on strike again in May unless their grievances are removed by a 
certain dat<e. From this I conclude that railway labour is not at all satisfied.

And then, when we come to staff, I know there is a good deal of nepotism and cor­
ruption from high to low. There are officers of outstanding service who are being 
superseded by new men. There are clerks taken in the Personnel Branch in such 
large numbers and promoted quickly that work is suffering ; efficiency is going 
down. Never in my life have I seen nepotism work as much havoc as it does in our 
oountry. We liave provincialism, caste-feeling and all kinds of things, with the 
result that efficiency is sacrificed so that we may give some jobs to our relations.

Shri J. R. Kapoor (Uttar Pradesh) : You are seeing things now through
coloured glasses.

Shri Sarangdhar Das : You will see some day.

Then I come to the question of provision of better amenities and service to the 
travelling public. While they say that they have no money for this purpose, money 
is being wasted in the purchase o f stores and materials. I should like the hon. 
Minister to make particular note of this. I understand that some time ago 44,000

8 2 4  FABLTAimrTABY DBBATIt [ 2 4 t h  F e b . 1 9 5 0



thk r a il w a y  budget—-oen bral  Mscusiia» S25
tons o f second hand rails or rails of two qualities, one quality for use on main line 
and another for use in sidings and branch lines, were purchased from Canada ai 
Rs. 397/12/- while Tata’s and SCOB’s quotations were somewhere about Rs. 321/­
I came to know that these rails are not up to the specifications of the Indian 
Railway system.

An Hon. Member : How do you know that ?
Shri Sarangdhar Das : That is my information.
An Hon. Member : May be wrong.
Another Hon. Member : May be right.
Shri Sarangdhar Das : That is why I request the Minister to give me a reply

on this point whether Canadian rails were purchased and if so whether they are 
being used properly or they are lying unused somewhere. If that be the case, if I 
am correct, that money to tht̂  tune of about Rs. 175 lakhs have gone to waste, it 
is very likely that there must bo other cases where money is being wasted in the 
purchase of stores and locomotives. •

A suggestion which I wish to make to the hon. Minister is that if he cannot find 
the money for improving the amenities of passengers, the surplus that he has produced 
in the Budget should be directed to that end. Jt is an admitted fact that the pas­
sengers pay money for service and unless they get the return for their money, the 
Railways are not serving their purpose as public utility concerns. After providing 
the necessary amenities for the passengers, if there is any surplus left, that should 
go to the General Budget.

I have pointed out certain aspects of the Budget which have struck me ; at the 
same time I have pointed out certain defects in a constructive manner. I am very 
sorry the moment I say that I do not belong to the Mutual Admiration Society, 
my hon. friends to my left and right are ])iqued against me. If a member of this 
House sees any defects anywhere, it i. his duty to bring it to the notice of the House 
and it is in that spirit that I have done.

Shri V. J. Gupta (Madras) : It is an encouraging feature that the New
Republic starts the Railway Administration with a surplus and the administration 
has promised further surpluses next year. As a matter of fact, the whole of the 
General and Railway Administration has been confronted in recent years with so 
many unexpected commitments and contingencies, yet thanks to the sagacity and 
zeal o f our Minister of Railways the administration has been carried on very satis­
factorily and most of the suggestions of the Standing Advisory Committee have been 
carried out.

Of all the complaints made even during the last Budget session, amenities for 
the travelling public, especially Class III passengers, looms large. While it is 
Class III passengers who feed the railway administration, it is the very class III 
that is the most neglected.

In spite o f the assurances and promises of the Railway Minister during this 
morning that all these difficulties would be removed and hereafter there will not be 
so much difficulty for class III passengers, I have been seeing all over the country, 
more especially in Northern India the condition of class III is absolutely abominable. 
You will see huge number of people waiting on the platforms and even before the 
passengers in the trains have time to get out of the trains, they rush into the com­
partments even through the windows and this is the condition in a country like 
India, a most civilised country. But, I must sa}' this is happening out of necessity. 
People do not like to undergo all these privations. But, they have no space ; they 
want to get into the compartments somehow and the condition of the passengers 
inside the compartment is so bad that even children and ladies will be actually 
crushed and will npt be allowed %q alight at tjie stations. Mere assurances o f the
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Bailvay Minister will not satisfy the needs of the Members or the public. I know as 
s  matter of fact a number of our Members have spoken on this subject and st^  
there are so many to speak liereafter as all o f them want to stress so much on this 
hom'M' '̂ c c. f  t!v senger traffic. Before the administration thinks o f any
amenities like the provision o f fans or fresh water or catering arrangements to the 
class III passengerr, I would request the Government to see that more accommoda- 
tien is made available to class III passengers. It is not a question of adding one 
more bogey; ii should be doubled or trebled, in my opinion. I f it is not possible to 
incrfiase the number of bogies, at least you must increase the number of trains. Un­
less we do this, unless we improve the conditions o f class III passenger traffic, there 
is no meaning in maintaining a most costly organisation as the railway administration 
in our hands. Some of our people are pressing for cutting doAvn the staff; I do not 
agree with them. On the other hand, I suggest increase of the staff of the adminis­
tration and increase in the number of trains.

In spite of all the ex])lanation of our hon. friend the Minister, tho removal of the 
intermediate class is really hasty and ill-advised. This is the cmly class to serve the 
nwds of the mifldle and low#̂ »r middle classes of the po})ulation. The change over 
to class II does not aJd to any frc'f-li comforts; but it costs them more. I heard 
in the morning that in changing class II into class II special, a lot of money was 
Hpent. What is the difference between class H ordinary and class II special ? I 
am not able to undei^tand except that the letter ‘S’ within bracke t̂s has been marked 
on the l>ogies. But, inside the compartment, the seating arragement is the same; 
the sanitary arrangements and everything are the same in class II and class II special 
Further, in sto])ping the Intermediate riass and introducing the class II, we have ; 
an imnecessary and most inconvejuent central bench in the second class compartment. 
With this central In̂ nch, it is not possible to move freely in the compartment and it 
has lH»coni(* \vors<' than class III c(mi])artments. Ministers have so many times 
promised that this central bendi will beremoveil; but till toda}', they are existinor. 
As a matt^T of fact, if the administration is really earnest in removing the central 
bench, overnight they could b(‘ removed everywhere in every station. What is the 
difficulty in removing the central bench? But, it has not been done.

I am glad that the demands of labour have l>een somehow or other satisfactorily 
solved by the administration and I do not think there will be any more undue de­
mands from labour. But, one thing labour must follow. For the money they are 
receiving, I expect the labour to put in their full effort and increase productivity.

Class I is a non-paying luxury. According to the statistics we have heard 
class I is not paying satisfactxirily. My suggestion is: do not abolish it, but reduce 
the aecommoilation in cla^s I and corrt^spondingly increase the accommodation in 
class III. Further, nowadays, according to the New Constitution and according to 
the new Constitution of the All India Congress, the status of women lies been raised 
and there is no distinction between men and women in any walk of life. I do not 
understand the continuance of reservation of compartments in the trains for 
ladies. This may be done away with. Because all are the same, they can travel 
as we travel. It is just lo economise space in the trains that I am suggesting this 
and not with any other intention.

In spite of the increased number o f wagons and in spite o f the supply o f new 
wagons, corruption is still rampant in allocating wagons, especially at the stations 
where there will be a sudden demand for wagons for seasonal crops like mangoes, 
groundnut, jaggery, gwr, tobacco or such other products. I speak o f the pbght of 
the exporters. They are actually paying more to secure wagons than as freight. 
It  is a pitiable sight even now. Of course, Government is not silent ; they Imve
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instituted and introduced a secret service system. But, I do not know where all 
t^*s organisation goes when actually an open trade is going on in particular sta­
tions. This thing must be put down.

It is really interesting to know that special accommodation is provided for 
Class III passengers if they travel over three hundred miles. But, practically, this 
is not being observed. It is impossible to keep these compartments for long dis­
tance passengers only especially at stations where the train stops for a few minutes 
and third class passengers rush into all the compartments and it is not possible for 
the passengers inside the train to remove them all.

I am glad about the propaganda carried on by the Public Relations Organisa­
tion o f the Railway administration for PLM, Pack, Label and Mark. I am glad 
it has its own effect. But, why ^̂ aste so many lakhs of Rupees on this PLM 
propaganda, I wonder ? One notiticatirn from the administration that unleiie the 
consignments ai’e j)acked well, labelled well and marked well, they will not be 
booked for despatch, the disease is cured. It does not require eal<.ndars or pesters 
or cinema slides to earr\ this information to the exporters, namely, the need for 
being careful in })acking and despatching their goods. But it is done. I am 
glad about it. It has its own effect. I do not discourage it. But one thing the 
railway administration must do. There are instances of wagons going to wrong 
destinations, to destinations where the railway subordinate staff want them to go. 
In the case of perishable articles especially this sort of wrong direction int&ils 
heavy loss to the consignors. Nobody would tell him ŵ here a particular wagon 
has been sent. en consignments wholly disappear at the swê el will and pleasure 
o f the people corcerned with transport arrangements. In the case of film reels 
if the station staff is not i)leased with the consignor or tlie consignee, they easily 
send them to wrong destination. Such things can be easily prevented. There is 
no need for a big organisation for this ]Purpose. Every man emplo}"ed in the 
transport business must be made resi)onsibIe for the safe movement of the goods 
that he handles. I f  we make the subordinate staff also equally responsible with 
the superior staff, then the transport of goods will be quite satisfactory.

I have gone through the whole bundle of papers supplied to us. I am glad 
to read the development schemes of the Government in the matter of providing 
more lines, more trains, more facilities and more amenities. But to my surprise 
I find very little improvement proposed in the M. & S. M. or the B. N. R. In the 
M. & S. M., from Calcutta to Madras, there is only one through train, and that is 
the mail. The congestion in this mail is such that passengers actually hang on 
the foot-boards. This is a disgraceful state of affairs. To improve matters, 
there must be another train, another through train from Madras to Calcutta. The 
m̂ ail leaves Madras in the night. Let the second train start in the morning. I f  
this is done, congestion can be removed. From Madras to Bombay, in addition 
to the mail, there is a fast passenger. I w'onder ŵ hy wp should not have on the 
east coast a similar arrangement. Again, between Madras and Delhi, there is 
only the Grand Trunk Express. Here too ŵ e require another train. Then only 
the congestion can be satisfactorily reduced. Only if these are looked into and 
provided for, people could be made to feel that we are having a really democratic 
Government and getting the benefits of Swaraj.

BIr. Deputy-Speaker : The hon. Member has taken much more than the 
allotted time. I am afraid he must close.

Prof. S. N. Mishra (Bihar) : I rise to make my first debut for which I seek 
your indulgence.

I shall first refer to some of the remarks of an esteemed colleague of mine from 
Orissa who just now said, when some of our friends were describing the good features
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of the Budget, ‘ they were taking part in some sort of mutual admiration company ’ • 
Sir, I think it is just the other way about. It is not the habit of at least the Mem­
bers of the party to which I have the honour to belong to do so. There is abso­
lutely no sort of regimentation or otherr̂ îse for speaking in the strain of praise 
in honour of the Lord as tliey do of their own party bosses.

Then? is also another thing which I must submit. We take up a realistic 
attitude in all matters and not the attitude of the carrion-crow simply feasting 
upon the very bad aspects of things that are placed before us and not describing 
the goofl asj>ects thereof.

After having said so much, I must come quickly to the points I have to men­
tion, be(;ause I am always mindful that you might pull me up if I exceed my time. 
At the v( ry outst t̂ I must say that I mean to make a very realistic appraisal o f  
some of the features of the Budget, although there is not ample time for it. Sir, I 
have been able to bring myself together only to give a mixed sort of reception to 
the Budget. But this much I am pre]mred to admit, that the proportion of ap­
probation in my appraisal shall be greater than the proportion of dis-approbation of 
some of the points that undoutedly are there. The hon. Minister for Railways said 
that this was tlie first Biidget of the Republic of India. As his allusions to the Repub­
lic w(Te many during the course of his speech, I am afraid, perhaps, he did not 
mean business. Had he meant business, I must submit that this first Budget 
o f the R<‘public of India would have reflected the spirit of Republican India. It 
does not n‘flect the spirit of Republican India. Tliat is my humble submission. Where 
does Republican India live ? Wliere does it travel ? It is not merely a question 
of giving mor(‘ amenities to tlie passengers of the third class or restoring the for­
mer rates of frieghts and fares. It is not a question of that kind. The crux of 
th(? question is where does your stress lie ? The whole stress and emphasis should 
have been laid on the needs of the common man. Doe« the Budget improve the 
lot of the common man ? It is tho common man who has to give the verdict on 
the Budget, the first Republican Budg('t. As regards this, I find there was abso­
lutely no change effected last year and there is very negligible change promised 
in the coming year too. I am in this connection reminded of a phase which existed 
in England when there was a sort of disregard and distrust of the common man 
and that phase was very well reflected in some of the writings of Carlyle and others. 
I am vvTy much apprehensive of that. WTienever we speak of the common man 
people say we have been sloganising about him and that we have been talking 
to<̂  much cheap stuff about him. But that is not the case. I say that the com­
mon man, the most potent factor, we havo to take into account. This common 
man travels in the third (4ass railway orimpartment. It is in those compartments 
in which the |>eople of India travel that the Government of the country has to face 
the sev(‘rest criticisms. If you think that the railway is one of the sectors which 
go to com]>ose the bigger entity, that is the State, then you have to take into ac­
count what will be the main policy of the State. In these third class compart­
ments I find and have heard the severest criticisms of the Government. Most o f  
the offi(HTS and other highly j>aid f>eoplc do not now travel in trains and so do 
not have to face the facts and realities and comments of people travelling in trains. 
These offiet'ra fly. They travel by air. That is by the way. Therefore I find that 
there is absolutely nothing proposed for the betterment of the third class passen­
gers, although there is a promise of a plan for the next five years in order to do 
something. There is an increased allotment for the amenities of passengers. But 
I am not concerned with the raising of a tin shed here for waiting room or erecting 
a platform in another place. The whole question is, how are you going to plan for 
the next five years. The whole picture for five years has not been laid before the 
people; and as I said it is a question of keeping a social philosophy in view and 
then planning, and such planning has not been done. It is not enough if we try



to meet the existing demands. It is a question of looking ahead and trying to 
meet the demands o f the future also. The future economy of the country is not 
going to be stagnant. It is rapidly expanding ; and what we want is a well integ­
rated clear-cut plan for the next five or even ten years, giving a well-programmed 
picture. But no such plan has been placed before the people and therefore, I 
say there has not been done much in that respect. Then there is another point to 
which I would like to refer. We have felt rather disappointed that there has been 
curtailment o f the capital programmes, and a slowing down of the rehabilitation 
programme also. Of course it is a good plea to put forward that there is not enough 
money for capital programmes. That is perfectly understandable. I am not one 
o f  those who say that the taking of a loan from the International Bank has been a 
blunder on our part and that we should have raised the capital in our own country. 
But all the same, I do feel that we should raise capital inside the country also. 
How was industrialisation earned on in Russia ? There was no capital coming 
from outside, but they took it all up and went ahead with their industrialisation. 
They themselves raised the necessary capital because there was the initiative from 
the people. For that sort of thing, you have to generate enthusiasm among the 
people. When we are told that the Assam rail-link was completed four months 
in advance o f programme I say it is an epic performance that you have done. The 
same sort of enthusiasm should be generated among the people, and then we can 
do equally well in other directions also. We know how in some countries of west­
ern Europe people are taking part in some of the railway construction work. And 
we are reminded that with proper drive and lead given to the people, there can be 
generated the same kind of enthusiasm and zeal among them, especially for some 
o f the strategic lines about which some of my friends made suggestions on the floor 
o f the House. Particularly for Kashmir we can generate that kind of enthusiasm ; 
but sufficient attention does not seem to have been paid in that respect. We do 
think that the officials of the Railway Board from their air-tight rooms should come 
down to the people and talk to them about these things. There are many grievances  ̂
which the people themselves can tackle if their enthusiasm is created. And we have 
been disappointed to some extent in that respect when the lead is not forthcom­
ing.

It has been stated that production has not been augmented to the extent to 
which it should have been, and that there has been a fall from 100 to something 
like 69 or so, perhaps that is the correct figure. But how do you pitch up produc­
tion ? I think there also you have got to generate enthusiasm among the peoplo 
first. You have to establish some committees of the nature suggested by the Sec­
retary of the I.N.T.U.O. with majority of members from among non-officials. 
Thereby you can help in the augmentation of production. I f  you do not associate 
enough of non-official elements in this work, I am afraid we cannot succeed in this 
production drive to the extent we desire.

Sir, it is very difficult for me to catalogue all the good points in the Budget 
with which I have been satisfied, at least to some extent. It is a very good fea­
ture that a sort of soundness in the financial position has been reached, especially 
with regard to the Depreciation Fund. But on close examination I find that the 
operating ratio has not improved to the extent it should have. Probably it is 
still in the neighbourhood of 80 or 82. That is not good enough. The ratio 
should be at a lower level and it should not be aa high as that. The ideal figure 
should have been 50. If you cannot reach that, you should stabilise it at the levelr 
of 60. In this matter o f operating ratio, there is room for some disappointment 
and the soundness that appears on the surface is not the soundness of the intrin­
sic type.

This question of operating ratio is also co-reiated with the problem o f 
operational efficiency, and not enough has been done in that respect also. What^
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has been done with the Kunzru Report ? I was wondering why the hon .Minis­
ter did not make any reference to that. Perhaps there was one allusion to it. 
But I feel that Rei>ort has been almost completely disregarded and most of its re­
commendations—probably there were 175 of them—have not been given effect 
to, or given the attention they should have been given. In the field of operational 
efficiency, most of these recommendations would have been of much use. The 
necessary" attention has not been paid to these recommendations. It is not a ques­
tion of vigilaiKte only. Of that we have been talking often. This question relates 
also to the r*(lucation of the peojile, giving the right type of education to the people, 
in the rit̂ ht jKTS})i ctive. It can only be done by having the proper educational 
machinery. What do w(* find in the U, K- • There are trains moving with ' 
schools for the railway workers, and 1 submit something on the same lines, with 
schools in the train conij)artnu*nts, with adequate machinery for demonstration, 
with epidinscojR* and all that, should be done here also. If we give this kind.of 
educatif)u we will not have the grievance we hear so often, of their not behaving 
properly. It is not a (juestion of their behaving properlj^ it is a question of your 
making the right approach to them, and for this an educational programme of the 
nature I have m(‘Utioned should be then‘ . It is not a question of the Railway 
Minister making a speech on the occasion of the Budget presentation ; but it is a 
qnetstion of making the right approach and making an entry into the heart of the 
IM‘opl(‘ and revolutionising their mind as the mind of labour has been revolutionised 
all ih<- w’orld over. In that direction also there has not been sufficient advance.

And then about tht* food drivi*. 1 tliink the Railways constitute the greatest 
single fa(‘tor after foo<l, and therefore the greatest attention should be given to 
them. In <.<>nn»‘etion with the food «lrive, w(‘ have to pay sufficient attention to 
the railways. On either side* of the railway line there are acres and acres of fallow 
land on which gocwi eroj)s (*onld be raiscnl. No attention seems to have been paid 
to this aspect of t he (piestion. We should do away with this sort of lethargic work. 
We talk to the peoph* and ask them to raise more crop. We have to give the lead 
ourselv(‘s. Tht* Railways have a vast area of fallow land which can be brought 
under cultivatitfi. This is also a thing to which the ^finister should have referred 
to.

Sir, my time is uj). I must congratulate the hon. Minister for the Budget 
 ̂ whi(̂ h has more achievements to its crcdit than perhaps any Budget

had so far. I can assure him that he commands more respect 
in this regard than any hon. Minister for Railways has done so far.

Mr. Deputy-Speaker : Before I call upon ^fr. ^fassey to speak I ma\̂  tell
him that I am allowing him to speak as an exceptional case, as he is a new Member. 
His name had already been called by the Speaker when he was not in his seat. 
When once a MemlH r̂'s name is called and he is not in his seat, under the rules 
normally he loses the opportunity to speak. I have been finding great difficulty, 
for when a Member’s turn comes, he is not in his seat and I have to pass over his 
name to sc.me other name and later I receive chits after chits. It is a problem for 
me to find the hon. Members in their seats when»their turns come. Hon. 
Meml>ers have left their hearths and homes and have come from long distances 
and normally they are ex|>ected to be in their seats, imless there was some extra- 
ordinan*’ business outside. A nunil>er of new Members have come here and have 
spoken beautifully like the hon Member who has just concluded his speech I would 
request hon. Meml>ers to bo here, contribute to the debate, en-courage others 
when they speak and thus make th > debate lively and interesting.

8hri Maney (West Bengal) : W^hilst congratulating the hon. ^Dnister for a
surplus budget, I am glad he admits there is considerable leeway to make up and 
that there are defect-s. I am however distressed to find that in spite of this the



only economy appears to be retrenchment. Nothing is said about the lakhs and 
crores that are wasted as a result of inefficiency. I believe we should lay stress on 
efficiency and economy and not economy (interpreted as retrenchment) at the ex­
pense of efficiency, particularly when we have a surplus budget.

I would like to draw attention among other thuigs to three major points : 
Fuel Economy, Wagon Position and Staff generally.

Let us take Fuel Economy—fuel consumption is increasing each year and the 
es timates are exceeding by crores of rupees. Today fuel to the consumer is rationed. 
It is therefore, not only of vital, but of national importance that drastic fuel economy 
measures should be put into operation ijiimediately. This will not only result in 
appreciable savings but will ease the wagon position, which though better today 
is stile by no means all that can b(' wished. 1 lb. of coal saved per 1000 GTM. today 
wonld reult in a saving of 10 lakhs per year. The Board have from time imme­
morial talked of vigorous fuel economy campaigns, but today we find the coal con­
sumption in 1948-49 as cofnpared with the previous year has increased by ap­
proximately u91akh tons. Part of this increase is justified by the increase in mileage 
and part shold be justified by the increased density and increased load of traiifs. 
Checking the working on Class I railways we find that on the passenger service the 
rate of consumption has increased by approxin\ately 3 -1 per cent resulting in a loss 
of approximately Rs. 33 lakhs. This loss in spite of the fact that in 1947-48 we 
were using selected A and B and Grade 1 Coals and in 1048-49 we were fortunate 
enough to get more than an adequate supply of A and B Grade coals only and the 
average train load showed a slight drop. As against this we have on the goods and 
proportion of mixed shown a saving in the rate of consumption of approximately 
1-4 cent or Ks. 19 lakhs. This is so in spite of the increased density and heav­
ier train loads. Surely, this disparity under the same conditions requires some 
explanation.

Let us now examine a figure whicli is not affected by increased density or 
loads, i.e. the consumption of coal for all other than locomotive services and coal for 
departmental locomotives. The consumption here has increased by approximately 
15 per cent or very nearly Rs. 59 lakhs. What justification can there be for this 
heavy increase over and above the consumption required for locomotives which 
earn money.

Let us pass on to the B, G. wagon position. From the Administration Re­
ports we find the number of wagons out of commission daily in J 948-49 is I 229 
more than in the previous year—this at a time when wagons were urgently needed. 
The earning capacity of a wagon at a very conservative estimate is Rs. 21 a 
day. This means a loss of revenue on this account of approximately Rs. 94 lakhs.

Hot boxes are another extremely important factor^ which not only inlluence 
operating efficiency, but are the source of annoyance to passengers and traders. 
Hot boxes have been responsible for serious accidentfc». losa of lives and dislocation 
of traffic. The position appears to have deteriorated considerablv. The mileage 
per hot box on coaching vehicles in 1948-49 was approximately 79,000 as a ĵaiiSt 
1,48,000 in 1944-45. This inefficiency has resulted in approximate-ly 50 cent 
or 40 vehicles per month being out of commission.

Under the heading of goods wagons in 1948.49, the average mileatf? per hot 
box was 68,000 as against approximately 1,34,000 in 1943-44. This means that 
practically 50 per cent or 1,060 wagons were out of commission. Taking a con 
aervative estimate of three days per wagon for repairs, the loss o f revenue under 
this head alone is approximately 7-5 lakhs, to say nothing of the time lout and 
money spent on material and staff, unnecessary shunting operations wa«ftaffe o f 
fuel and inconvenience to the user. * » 8 oi
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I am glad that the power position has improved, an increase in numbers but 

not in utility. The Indian Railway Enquiry Committee strongly recommended 
the pooling of locomotives. They credited the B. N. R. as having a fuJly orga­
nised pooling system. I was pleasantly surprised to find on my visit to the B. N. R. 
that most of the passenger services had reverted to the old assigned crew system. 
It was indeed a pleasure to see staff, who under the old pooling system would not 
only refuse to go down to shed in their leisure hours, but were frequently late on 
duty, now spending their leisure hours in slied without being paid overtime to 
supervise the repairs, the cleaning and polishing of their engines. These men are 
certainly doing more than a day’s work for a day’s pay. I believe, that the incident 
of repairs, maintenance, engine failures and fuel consumption will definitely 
improve.

I do not know the Board’s j)olicy in this r(s])cct and while not disagreeing 
with the views of the Indian Railway Enquiry Con,mitt(e, 1 fcfl that if the loco­
motive position has improved and we are able to revert to the assigned crew system 
we shall hav(» a moro contented ninning staff, who .in spite of other grievances, 
will giv(* us more than a day’s work for a day’s pay.

I fmd that the* Ministry o f l^aiJways has issued a ]'aniphlet entitled ‘EaiJ'way 
workers in India ’ . In thr introduction the n* is a ] assâ ê frcm the Brdget speech 
of the hon. MinistcT for Transport and Riilvvays in February 1949, where he 
expr'*ss‘'d the desire of the Oov<‘rninent “ to deal justly and even generously 
with labour.”  The para, further says :

“ Tho following pages will benr cvit how this pltdpe has V)oen and ip being fulfilled by 
mibnt aiit ial irny)rov(*in«'nts in ])i\y st ales, allowftncos, condit ions o f service and amenities 
for tho phyHicrtl nwi oiiltural well boini; o f the st;iff.”

Let us turn to ]>a;̂ e H) o f this be)ok : we see some pictures of the Railway
Colemy at Khara;z|>ur. The first iin])ression created is that railwaymen are indeed 
well off and have no cause for discontentment.

Six out of eight ])i<;turcs arc of amenities ])rovirled well over thirty >"ears ago. 
The canteen is <̂ ie that was built from funds collected bv Anglo-Indian employees, 
tiw.ij- wives and daughters, who slaved during \ne war irom 6 in the morning to 11 
ttC night to provide amenities for the troops. The authorities gave us no help, 
and, in fact, many obstacles wen* put in our way, because it intefered with com- 
mereial interest in Kharagpur. After the war the canteen with stock and hard cash 
worth Rs. 00,000 was handed over to European Institute for the benefits o f rail­
way em])loyees generally and this after distributing over Rs. 1 lakh during the war 
to charities.

The swimming pool is not an amenity for the staff. It was provided for by the 
officers and it is in the officer’s club.

In 1940 the General Manager wâ > approached to provide baths in the North 
and South InMitute. .̂ At first he refused, but later on, when pressure was brought 
to l>ear and South Institute offered to finance one of the tw6 baths, the GJeneral 
Manager assured us that he had now obtained the funds, b\̂ # unfortunately bricks 
were not available. Wh^n we provided the bricks, water was not available and when 
we provided the water, the funds had elapseel. So, today the employees have no 
biith at all.

It is a great pity that instead of publishing tliese pictures of Kharagpur, the 
pictun's showiniz how snrn ' of the r.rtisans and better paid Class III st^ff lived, 
that were sent by me to the Railway Board in 1946 were not produced. There 
are rows anel ro\s-s of houses for such staff in Kharagpur, where it was necessary 
at 12 o'ckick in the day to use kerosene oil lamps to see what was in the room 
and. as oil was net aU^ys available, they had to do without light in the day.



I am sorry to find that funds for the provision of quarters for PtaflF have also 
l>een cut down. Fireman and Khalasis who play an important part in operation 
who are required to come to duty at any part of the day or night live outside rail­
way quarters. In Kharagpur not more than 5 to 10 per cent, of these men are housed 
in railway quarters.

With regard to strikes I find that the man hours lost on account of illegal 
strikes are very high on the B. N. R., but regret no explanation is given. Again 
I  am 9orry to find that while the hon. Minister states the output is not what it 
should be, nothing is said about the cause of this.

Illegal strikes are only brought about by Ia(;k of confidence in tlie administra­
tion and unions and this lack of confidence is created by the administration. The 
administration not only lack the human approach but ignore representations made 
by unions, or the action taken sometimes is so late that the men begin to lose con­
fidence. The common reply by railway administration appears to be “ matter has 
been referred to the Board” . The Board is nothing more than a dead letter office. 
The only difference being that they lost most of the letters. I believe there are 
cases pending the Board’s decision which have been referred to the Board over
12 months ago.

I am afraid that if you want an increase in outinit you inii.st liave ccnlcnlod 
labour and you can only get contented labour by making the men feel that their 
position is secure, that efficiency or increased .:>u<;put which will give you more pro­
fit̂  will not result in retrenchment. There is no need for retrenchment today. I f  
you insist on an efficiency drive I can assure you, you will be inundated with re­
quests for more ard yet more staff. That should give you a fair idea o f your re­
quirements. If then you feel that your existing staff can cope wit)i the demand 
why not confirm all your temporary staff instead of dismissing them for one day 
every six months to avoid making them permanent, but actually employing them 
for years, confinn your men who have acted in higher grades efficiently for >̂ ears, 
in some cases over nine years, who have received good recommendation* and re- 
aular annual increments instead of replacing them with young apprentices who 
have less service as apprentices than these senior men have in their acting grade 
on the railway.

This confidence can only be brought about by a complete change of outlook 
by the Board. Instead of rejuvenation, let the Board have your best experienced 
officers—the cream of the railways. Let them direct and dictate, instead of seeking 
advice and not knowing what to do with it. Let them abandon their face-saving 
policy, let them make fair and unbiased decisions, forgetting personalities and not 
principles, and in keeping with the Prime Minister’s views : “ Let them not be
interested in excuses for delay, but interested only in a thing done.”

In conclusion, I would ask, Is your policy o f retrenchment at the expense o f  
efficiency in keeping with Article 43 o f the Constitution

Railwaymen are not as bad as they are painted. Play fair with them and they 
will play fair with you.

Shri Rathnaswamy (Madras) : I do not like to follow one or two of my pre- 
decessorf who indulged in a criticism which was levelled against the present GJov- 
ernment. I am only sorry that they do not realize that this lamentable legacy 
was left to us by the benevolent Britishers. There is much to be said on some of 
the good points of this Railway Budget presented by the hon. Mr. Gopala- 
swarni Ayvangar. Since the time is very much limited, I do not propose to tra­
verse the whole ground, but I would content myself with a few words on one or two 
aspects of this Railway Budget. S}>eaking in all fairness and after looking at the 
balance-sheet of the Railway Budget, I hope this hon. House would agree
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with me that there? is nothing but to contrr̂ '̂T âte ine non. Railway Minister 
and hi« able colleague, Mr. Santhanam. ihe fact that II 02 crores surplus ig 
anticipated in 1949-50 following a surplus of 19*98 crores in 1948-49 shows that 
the State Railways have eajned Rs. 31 crores surplus in the last two years, and 
are expc^cting another Rs. 14 crores sur])lus in the coming year. I am only 8orr\\

“̂ hat the BudKCt was not hwcetened because o f the fact that the common man 
Tras son Îy disappoint#^d when he saw that nothing was done in regard to the reduc­
tion of fares which arc indeed burdensome to him. It is a noteworthy point to 
iBnd that the bulk of the rev.mue from the third claas traffic has contributed to­
wards this Railway Budget and this revenue has i)Iayed a noteworth.v  ̂part in filling 
up th * coffers of ihc State. It tlic same : tereotyped siory to catalogue the grit- 
vancesof the third class passenge rs, but I may say that the impotance of this prob­
lem has not in any way diminished, although over and over again it has become 
almost a hardy annual to repeat the grievances of the third class passengers. 
The ver\' fact that a sum of Rs. 3 crores lias been allotted for the amelitration or 
the improv(‘in<*nt of tht- amenitif\s for the third class passengers, in regard to light­
ing, water facilities, etc. clearly indicnfes as to what amount o f colossal, if not cri­
minal neglcct has been shown by tlu* British Government. 1 am only sorry that 
that legacy has been left to our |>resenfc Government, and, of course, we sometime 
become ini])atient vv'hen w(‘ see that enough has not been done towards the im- 
j)rovement of th<- aiiu*nities towards these pasĥ engers.

As 1 was just going tlirough some of the writings of IMr. Santhanam, the 
journalist, I found one or two interesting and inspiring writings of his. He says: 
“  The third eiass passeng( r lu;s not only to pay ihe cost o f of his travel, but he has 
to sul>sidize tlu* co;̂ t of the passenger in the second and first class In pleading
for a single clars railway system, he says : *‘ A single class railway systf*m will
mean a lifmc iidous increase in tlit* solf-re^]Vct of the individual people,*’ . Again 
he sfiyi' : “ wlu thi'r in fhe nulwa\, t h e  school or the hospital the poorest Indian
has a right to Ix* tr’( *ite(l the ( qual of the richest. ' We should be ver\̂  proud 
and happy that we h a v e  in Mi , SaiUhanain a Mmister to look after the amenities 
o f tlu'se iKjor passengers.

Shri Santhanam : The hon. member knows the result of our efforts to reduce 
it by one class.

Shri Sidhva (Madhya Pradesh) : That was your own experience.
Shri Raj Bahadur : It was quoted last \ear also.
Shri Rathnaswamy : It is indeed very inspiring to find in the wTitings of

Mr. Santhanam that there should not be any distinction in respect of class system 
in the railway traffic. That only shows that we are aiming at a class-less society 
from the point of railway admini^•tration. Sir, this is Gandhian concept and 
Gandhiji wanteil to achieve this class-less society from a non-violent and peaceful 
angle, and 1 may tell you. Sir, that there is a grand opportunity for our present 
€k)vernment to achieve this ideal and as start may be made from the Railway Ad­
ministration.

It is very |»ainful to find that any distinction should be made l>etween the rich 
and the poor. This distinction should not be made at least in regard to the railways. 
The prime motiv*' tha* should govt‘rn the administration of the country should be 
iiot i\\o prolit motive as in the case of private agencies, but the social service motive. 
Thmt in what the present world is aiming . We have given up the Laisstz faire theory 
and the State tries to assume a social service lispect. And that aspect has to be 
asauirRHi |>articularly by our Indian State.
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One or two things I would like to refer to concerning the grievances of third 
class passengers. As a habitual goer in the third class I have very often come across 
the insanitary conditions of the latrines, and it was very disgraceful to find that some 
of the second classes were also kept very dirty. I remember when Thomas Free­
man visited this country a decade ago he said that when India becomes an Inde­
pendent Republican Country her first acts should bo to p3nalis3 all those who con­
travene the rules of health and hygieno. While recognising.the fact that something 
should be done by the G3Nrernm3nt and the Railway Administration in regard 
to these things, however petty they may appaar, I recognise at the same time the 
fact that the public al^o should extend their sincere co-operation to the Railway 
Administration in keeping the railway trains very clean and sanitary.

As regards waiting rooms for third class passengers I am only pained to say that 
they are no better than cattle sheds. It was a pathetic sight to find some of the 
waiting rooms of third class passengers at some stations in a very dirty condition. 
I would request the Railway Administration to see to it that at least in this respect 
some amenities and facilities are given to the third class passengers.

Very often we find in the third class compartments a good deal of ‘ ‘wrestling*' 
being done, bpth inside and outside. What is required is not so much the lighting 
or water facilities as some ‘elbow room’ which a passenger requires in the third class 
compartment. This is one thing which the Government should attend to. I f this 
is done I am sure the Government would go a long away in winning the confidence 
and the approbation of the public.

I would like to say one or two words about the expansion of railways in the 
agricultural areaf> of our country. Even countries like Argentina and the United 
States were able to push up in the industrial field because o f the expansion of the 
railway system in those countries. Countries which were very backward were able 
to pull up because of the commendable attention paid by them on the expansio!^ 
of their railways. Even looking at it from the commercial point of view I may say 
that it will profit our Government if they attend to this scheme of expansion of th 
railways in the rural parts of our country. Gandhiji was often harping upon this 
point that there must be a happy connection and cordiality between the urban 
and the rural areas of our country. And I may tell yo’i that if the railway system 
is expanded in the rural parts of our country it would go a long way in establishing 
cordial and close relations between the people of the urban areas and those of the 
rural areas.

, Then I would like to say a few words in regard to the restoration of certain 
things like the ‘Go As Yon Pleare’ concession. These tickets were issued to the 
people during the holidays like the Pongal holidays and the Ayvdhapuja holidays. 
I would only request the Government to restore those concessions which occasionally 
help, particularly the workers and the hard-worked clerical staff, to spend their 
holidays so as to recoup their health. I request Government to pay attention 
to this matter. .

The extension o f the electric train service beyond Tambaram up to Chingleput 
was taken up by the Government but subsequently abandoned. I request Govern­
ment to take up that scheme again and finish it as ea.rlv as possible. Another thing 
it the need for a connection between Madras and Avadi by electric train service and 
I hope that matter also will be taken up.

A word more and I shall have done. I would refer to a novel feature in regard 
to the provision of travelling fficilities for children. I may tell you, Sir, that this is 
a very interesting thing in Russia. Although I am no sympathiser of or subscriber 
to the political philosophy or dogma of Russia, ab the saying goes ^Give the Devil 
its due* I would like to refer to this interesting thing going on in Russia. There are 
travelling faoilities given to the school children. They are allowed to go about
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during the holidays and they have got a separate train purely and exclusively in­
tended for the enjoyment o f these children. Such a system should be introduced 
in our country. Aa a believer in what Dr. Maria MoTitessori says I consider that the 
'Children in our country are the leaders of the future India and the custodians 
o f  its destinies. I may therefore ask the Government in all earnestness and humi­
lity that they may also pay a little attention to these things whereby we may im­
prove the tone of the country and at the same time make the people happy.

Sir, I have only a word more.

Mr. Deputy-Speaker : I am afraid the hon. Member has been continuing his 
“ one word” more and more. I have already given him more time than I have allowed 
to other members.

Shri Rathnaswamy : Sir, I will finish in half a minute. Government should
not delight itself about a surplus budget. What is wanted is the contentment and
the happiness of the iX‘ople at large. If the Government is satisfied that by its
service it has pleased the people and hel}>ed them to enjoy all facilities, that alone, 
I say, k  a “ surplus’*. The surplus, in my opinion, should not be evaluated in terms 
of rupees, annas and pies.

Shri T. N. Singh (Uttar Pradesh): I will not take much of the time of the
Hou»e, nor will I try to repeat the points on which many previous speakers have 
8jK)ken. But I woukLlike to bring to the notice of the House one special feature 
which struck me about the Budget speech of the hon. Minister of Railways. I find 
that in his s[)eech he has described an the shareholders of the Railways the se who are 
the tax-payers. Then again, subsecjuently, he has described the workers as the 
owners of the Railways. I say that there is a great confusion of thought. I per- 
Bonally think that the real owners of the Railways are the conj^umers, that is, the 
uHers of the railways, and neither the tax-payers nor the railway workers are the 
owners. If we keep that in vipw, probably our approach to the entire development 
of the Railways will be more apf)roi riate. It may be saia that consumers are tax­
p a y ers . But that is not exactly so — all tax-]myerF are not consumers, neither 
ViW all consumers tax-payers. So, if we make that approach, then probably we 
uliall a lso , in planning our Railways, set* to it that the travelling public geti the 
maximum out of the railway >i<‘rviees. That is what we should try to do. So many 
«}MwcheH this year as in the past hav<' been directed towards ventilating the grie­
v a n ce s  of the so-called travelling public ; it has been pointed out that more amenities 
are wante<l, platforms are not siiUsfactory. waiting rooms are not enough, accommo­
dation in the railway carriages is not satisfactory, or that the ?anitary conditions 
an‘ bad. If we make the approach I suLjirest, [ am sure all these grievances wilH^e 
automatically remcxHed in >;ood time. Pherefore, that is what I suggest to the 
Govt'rnment and to the Railway Minister to keep in view.

After this digrt'Psion, I will come to certain jxjints which have struck me and 
which I tliink should !>e emphasiserl. I do not want to offer any criticisms— 1 only 
want to make a few su^^gestions. I? is true that we h. v*' luul a ]>ros]x-rous }’f"ar and 
also that we are ijoin^ to have a prosjH r̂ous year under the Budget in the sense that

will have a fairly decent sur|»lus. That is true, l>ut according to the previous 
deeisions of the Governnv nt, we have tric'd to create certain Funds--the Deprecia­
tion Fund* the Railway Development Fund, and the Revenue Reserve Fund. I 
do not know on what basis the IX preeiation Fund has l>een calculated. Of course, 
there is a rough and ready method for it, but probably it is also not possible to go 
into all the capital assets it^m-wise and work out the depreciation. So, I have 
nothiiig to say about that.

I do ft'el that the Railway Development Fund should not have been established 
for th?<»e pur]X>ses, all lumped together, that is |mssenger amenities, labour welfare 
and expenditure on unremunerative projects. At present all these things have been



lumped together for parposes of that Fund. Each of these is more or teas of greit 
importance by itg own virtue. Therefore, it would have been better if we oouUi 
liave devised some means by which we could have, even under this Fund, a separate, 
regular and steady r^ rv e  of sums available for these specific purposes. That will 
be o f great help in seeing that in one year passenger amenities do not suffer because 
you want to divert more money towards, for instance, unremunerative projects, 
Some system should be evolved right now, from this year, by which we will be able 
to set apart a regular and fixed minimum amount for all these three purposes. That 
will be very useful and perhaps it will help ua in the further development o f the 
Railways. j

Another suggestion that I would make is in regard to re-grouping of various 
railway lines. I know it is a very difficult task. Therefore, I would suggest that 
we should rather go slow about it. Every little bit of a railway system that we have 
got in the country has got its own traditions, its own way of working, and if we all 
o f a sudden group all these systems, altogether arbitrarily, it may create dislocation, 
The weakest link in that system may produce difficulties which you may not have 
thought of. Therefore, I agree with the hon. Minister when he said that the 
re-grouping will have to be done at some later date and after greater consideratior,

T would now come to another point, that is in respect of the operational costs 
as well as the working of the Railways generally. I feel that we should lay greater 
emphasis on the work of repair and maintenance. After all, the Railways are a 
business concern; they may be managed by the State, but at the same time they 
have got to be managed properly and on business lines. Where you are running 
thousands and thousant s of locomotives, it is essential that your repair shops 
should be in first-class condition. That is a point on which if we lay greater emphasis 
the whole efficiency of the Railway? will improve. I have got my doubt as to whe­
ther our workf hops are in an A-1 condition. I have also got my doubt as to whether 
we have got proper technicians. Also, I do not know what is the position as regards 
spare parts and about the stocking of various stores ?ind materials without which 
no workshop can function efficiently. We have been for the past two or three years 
more concerned about regularising the services, creating punctuality and cleaning 
up the bottle-neck, yet for the proper and regulated development of the Railway 
•ystem I attach very great importance to the railway workshojis and repair shops, 
We should give more attention to them. As a matter’ of fact, when T saw the report 
on the collieries, I folt that probably colliericp being a subsidiary thing not much 
attention was being paid to them, but I was really sorry to learn that all our railway 
collieries are running at a los and that their working cost is high. T do not know 
if anything is being done to make these mine? more economic, for instance, by 
bringing in more up-to-date machinery, so that our labour may be more efficiently 
and more productively employed. That is very nocef?sary.

Then, I feel that the now ventures that are being planned, for instance the 
Chittaranjan Workshops, should be speeded up. You have got your exchange 
problem wh(‘reby you cannot import the locomotives that you want. For this rea* 
son, I feel ther(‘ is room for speeding up here also. I believe the Railway Mi? ister 
has been conservative in estimating that only li ?ee locomotives will be brought 
out at the end of this year. I do not see any r*̂ .o«on why we cannot make it 300, 
Or, perhaps the Railway Minister expects to s|>;.ng a surprise at the next Budget 
speech when he may be able to say that instead of three we have brought out thirty 
locomotives. Any way, let us hope that we shall expedite this venture to a much 
greater degree. When such a difficult task as the Assam rail link was speeded up 
and we could do a thing in such a short time which was considered almost a stupen­
dous task, I see no reason why we cannot do something to expedite our production 
centre for locomotives.
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Another thing to which I would draw attention is in regard to settlement o f  

claims. I do not mean only claims for lost consignments etc. I also refer to claims 
where persons have been injured or killed in railway accidents. I know o f the 
accident in Banaras, very near my home town. The claims of people injured in that 
accident nearly a year ago have not yet been settled. I say that this delay should 
not be allowed to occur. If my voice has any force and if the Member in charge is 
very keen and jealous of the reputation of the Railwa}’s, as I know he is, he should 
gee to it that such things do not hap]>en. After all, they affect the co hmon men. 
Some of them may have been injured and some may have lost their lives, as a result 
o f which their families and dependents would suffer. As such, their cases should not 
be delayed. I do not know why such cases are ĵ till pending and why we have not 
been able to dispose o f them by this time.

Shri Oopalaswami : Which accident is the hon. Member referring to ?
Shri T. N. Singh : It occurred between Shivpur and Banaras ‘ Catonment

station. I do not want to take up much time of the House. I have no intention o f 
going into details and I think that in a general discussion we should not be referring 
to local matt/ers. When the budget cuts are being discussed, then will be the time 
to raise thesc3 issues. If I refer to these grievances, it is not with a view to gaining 
any })opularity. That is what I rlo not want to do and so please do not misunder­
stand me in that respect. I am only suggesting that these things should be 
promptly attended to for the good name and efficiency of the railways.

Then, 8ir, as usual a lot of things were said about the third class passengers. 
It is obvious that they are the parties who give money to the railways and they are 
also the owmTs of the railways in a sens(». The task is a stupendous one and the 
problem is in many ways difficult, but if we a])])roach the question from the jx)int 
of view that theso ]>eopl(‘ are the real owners of the railways, then I think we shall 
be able to deal with this matter in tlie ]>rop(*r }>er.‘‘ ]>ective.
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3(Tm-1 ftr # 3ft T2̂  ^  #  I  ^ -#  ^  ^  ^  11
^  ^  W  ^  ^  ^  ^  ^  5fpft =snf^ I 5ITT^

11 T̂#t ftn: a n ^ f^  firr^T wi «jtr w  ark fe r̂nr
•̂ î <ii  ̂ affo ?to 3nT° ^ ^ ■̂̂ 'TT +<»fr ^rf^ '̂TT + <h'(

I  %^rrjff aft̂  irgprfjr̂ lfew 'fit?  31TT) (adminls.
trative point of view ) # ^  , iT# aftr | I

( E n g l i s h  tratisJation of the above speech)

Saikh Mohiuddin (Bihar) : The Railway Budget which has been presented
is really very satisfactory. I do not wish to say much about this Budget as many 
of my friends have already adequately spoken on this subject yesterday. They 
have thrown quite a sufficient light over it especially in regard to the ‘amenities*. 
What I mean to say is that the Railways are symbolic of the development o f modern 
science in India in the various spheres and the people today generally derive consi­
derable benefit out of it. It is, therefore, that the Railways have â sjsumed the role 
o f public utility services and in that capacity they render most useful service and 
see that the people are not put to any sort of hardship. But now-a-days, one has 
to undergo considerable hardshij) on the Railways, especially a third class passenger.
I will even go to the extent of saying that there is no line worse than the O.T.R.— 
that is the worst of all the lines. We remember that some time before, the name 
o f  the O.T.R. w'as B. & N.VV. The n the people used to say that this is a '̂ behuda 
nalaik aur wahyaV Railway because its management was such. When this line 
ŵ as transferred under the State Control, then the people cherished some hope that 
its working will improve very soon. But unfortunately no improvement could be 
effected on this line so far. Although its name was changed, yet no improvement 
could be made on it. Xow the information available v ith the present Government is 
that this is the most important line as it serves as a link with Pakistan. Katihar 
is the terminus station of this line. This is situated at a very short distance from 
the Pakistan boundary, viz,, at a distance o f about 30-40 miles. This line is as im* 
portant for the passengers as for the Administration and at the same time it also 
connects the Assam Link. Therefore, it is absolutely necessary to effect an improve­
ment on thisi line especially at Katihar and in its suburbs. There jute is cultivated 
in such a vast quantity that its parallel cannot, perhaps, be found in any part o f 
India. But it has been seen that since the last two yearf* jute growers have not 
even been provided with any facility for the transport o f their produce. They she old 
-»t least be rendered the necessary facilities for the transpjort o f this commodity. 
X hare mot to say mach. I should like to invite the attention o f the hon. Ministry
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OJlce again that it is absolutely necessary to effect improvements on the O.T. Rail­
way both in the interests of the Kiaana (cultivators) as well as from the administra* 
live point o f view. I have got nothing more to add.

Pandit Munishwar Datt TJpadhyay (Uttar Pradesh): The Railway Budget as

?resented by the hon. Minister o f Railways does not call for any severe criticism., 
hat was my opinion about it and when my friend fitting to my right began to speak 

he said that it was absolutely unsatisfactory, but when he criticised the Budget, all 
that he said in general terms was ihnt there was corruption, there was nepotism and 
there was this and that. He alsj eaid that the report of a certain Committee was 
not b<?ing implemented. As a matter of fact, the Budget that has been presented 
is really a HatiHfactory budget. The railways are being run on commercial lines and 
so far as the financial aspect of the Railway Budget goes, I think it cannot but be 
satisfactory l)ecause j)rofit is the main motive when a concern is being run on com­
mercial lines, although when the railways are being managed by the Government, it 
is not alwayj- possible in every case to look to the profit side only. Government has 
alsf) to care for the facilities and amenities to the passengers. All the same we find 
that thero are certain asj)ectB, certain factors, which must be brought to the notice 
of the authorities so that they might be watchful in future.

One thing that the hon. Minister said in connection with the Budget, which is 
enough to make it j)oi>ular, is that there would be no increase in fares and freight. 
People in general and the representatives o f the people in this House are vitally 
concerned with that aspect of the question. When the Minister said that there 
would be no inor̂ âs ' in fares and freights, e v e r y b o d y  thought that the Budget should 
be 8atiHfa(;torv and should b<‘ welcomed by the jx^ople. I think as a matter of fact 
they should Ix' reduced, Ix'cause we have now added over 33,000 miles of State 
Railways to the total route mileage o f the railways and on that account there must 
be some ecoitomy and services should become a little cheaper. In fact, w’hen the 
Budget was coming up, we thought that there might be some increase in the fares 
and freights. The reason was that the prices of all articles and all servicef have, 
arisen.

They have gone uj) four times. So everybody was thinking that fares and 
freights may increaHcd, but when the announcement was made that they remain 
the same and there is no increase, there was general satisfaction. After all, fare& 
and freights are the main things with which the mass o f the people are concerned. 
The lower classes are concerned with the fares for Third Class. They do not very 
much l)other about the freights, which are the concern mainly o f bueinefsmen and 
capitalists. The jieople in general care for that amenities and farep for the Third 
Class. The hon. friend on my right said that for the provision o f these amenities; 
money was required. Now, the position is that the earnings derived from the lower 
class of passengers are utilised for the provision of amenities and facilities for the 
tipper class [>assenaers. If that money should be utilised for improving the ameni­
ties of the lower classes, that would be quite enough^ and there would be no need 
for any other investment.

There an̂  two things about which I want the authorities to b  ̂ watchful. First 
of all, I want to hiw that although the Budget ap])ears to be very sound on the face 
of it, working ex|x*nses are not deri'easing in the proportion in which the receipts are 
decreasing. Ih^ojXirtionately, dcireavse in receipts is greater. Therefore, the pre­
sent happy ^K̂ sition may not remain the same in future.

Secondly, unless you reiluce your fares, you are going to faCe competition from 
the buses in res|)ect of the lower classes, and from the aeroplanes in respect of the 
upper classes. It is likely that your businesF may go down in future. The bnl^



course to withstand that competition is to lower the freights and fares, if you can 
possibly do so. I f  it can be done early, it is good. Otherwise, gradually competi­
tion will set in and outstrip your business.

Lastly, I want to point out that, generally speaking,—â  I said before,— the re­
venue derived from third class passengers is not beirg utilised for their amenities, 
but for the amenities of the higher classes. A few figures which I shall quote will 
substantiate thi? suggestion. For every 1000 third class passengers, there are 
hardly 20 Inter-Class, six Second Class and one First Class passengers actually tra­
velling. But for every 1000 Third Class seats, there are 100 Inter-Class, 60 Second 
Class and 30 First Class seats, provided in the trains. The cost o f maintaining upper 
classes is double the cost of third class coaches and the revenue derived from upper 
classes is one tenth of the revenue derived from third class. These figures that I 
have quoted are from an article written by the Minister o f State, Shri Santhanam, 
and their authenticitj^ cannot be questioned. Therefore, had a little more attention 
been paid to third class passengers, the Budget would have been very much welcome. 
These are all the things that I wanted to say.

[S h r im a t i  D u r g a b a i  in  t h e  C h a ir ]

Shri Dwivedi (Vindhya Pradesh) : I join with other hon. Members in expressing 
my appreciation of the Railway Budget as introduced by the hon. Shri N. Gopala- 
swami Ayyangar. His speech has been well worded and well read out. However, 
only the good points have been enumerated and other features have been omitted.
I would like to invite the attention of the House to some of the latter. No doubt, I 
appreciate the good features such as re-grouping of railways, completion of the 
Assam Rail Link, punctuality of trains, provision of amenities for passengers and 
projects for manufacture of locomotives. But these are things whiclj it is the duty 
of the Railway Ministry to do, and it is good that they have been done. But what 
about other things which should have been done, but which have not ever been 
hinted at ? Let us take for example, the integration o f the Indian States’ Railwaj^s. 
Both the Ministers, the hon. Minister of Railways and Transport and the Minister of 
States, have attempted integration of some kind. The integration of the States is 
a historical achievement and deserves to be written in letters of gold, but the in­
tegration of Railways is a poor performance. The capital at charge of the States’ 
Railways is Rs. 64 crores. They yield about Rs. 17 crores which is about 25% 
of the total capital-at-charge of the State Railways. The net receipts after deduc­
tions of working expenses, come to about Rs. 10J crores, and if my calculations are 
not incorrect, the profits from the States’ Railways are double o f those of the Rail­
ways in the rest of India. In spite of so much capital at charge and so much in­
come derived from the Indian States* Railways and even after addition of rail road 
mileage which more than compensates loss due to partition, the Ministry of Railwayf 
have not devised any plan for new projects in these States, which are backward 
areas. The States comprised about one-third of the entire area of India before 
partition, and after the partition they may comprise nearly one-half of the entire 
area of India. While there were Railways in the rest of India, they could not be 
built in these States, because these were small units and could not afford to build 
Railwa3"ri o f their own.

Secondly, the Rulers were afraid that if Railways were allowed to be laid in 
their territories, the Englishmen would reach them and finally annex their 

' territory. Naturally the Rulers had their own fears, and excepting a few 
5 P.M. States like Hyderabad. Jaipur, Gwalior, ^fysore. Jodhpur and Bikaner, most 

of the States have nc railways. Now, I may tell the House that these States 
are rich in mineral resources and have got good forest reserves. They have also 
good agricultural potentialities. While in the heart of India we produce abundant 
food-stuffs, for want of proper lines of commmiications, we are unable to trarispoift 
them to centres of consumption. I should in this connection like to bring to tha
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notice o f the House that a lot of heat and rice is held up in Vindhya ftadesh 
for lack of proper transport. There are diamond mines and coal mines by 
the tapping of which we can improve the economic condition of the Indian Union. 
But we have not been able to prospect into them for want of lines of communica­
tion.

Now, the people of these States were under the impression that with the inte­
gration of these States, the Union Government would do something for the better­
ment of tlieir lot. I remember that the States Ministry in their White Paper on 
States had given an assurance that Vindhya Pradesh would have a railway line. 
But nothing has been done and I am told the scheme has been abandoned. In 
Mysore, I came to know, that the former Government had taken up the electrifica­
tion of the railways ; but the present Ministry of Railways or the Government of 
India have abandoned that scheme.

The other day my hon. friend from Kashmir was pointing out that there was 
no railway in Kashmir. We know that Kashmir is of vital strategic importance, 
and as such needs our immediate attention.

I have read the whole of the Budget speech ; but I should like to point out 
that fine words butter no parsnips. Wliile it is necessary that staisfactory amenities 
should be provided for the third class passengers along with other provisions, it 
is at the same time very necessary that railway lines should be laid in the back­
ward parts of India. With these reservations, I .should like to point out that I do 
appreciate the Budget proposals and give my support to them.

Shri Oopalaswami : ^fay I ask your permission, Madam, to say a few words ?
It so happens that 1 have accepted another ( ngagcment >vhieh I should not like to 
mise. 1 (lo nut want the House to take it that I am guilty of any discourtesy. 
I should like to have their leave to go. Tl.e hen. Mr. Santhanam will certainly 
be here. In any ease, I shall o/ily be rei)lying tomorrow.

Mr. Chairman : Kaka Bhagv.i nt Roy.
Shri Bharati : Madam, I would like to bring to your notice that I have an

engagement at 5-10. While I do not wish to give up that engagement,"I do not want 
to forgo my right to participate in the disci;ssion and to listen to the speeches of 
hon. Members. I have accepted the engagement not knowing that the time of the 
House would be extended.

BIr. Chairman : I would like to inform hon. ^fembers that an announcement
has already l)cen made by the Deputy Speaker this morning and I think this hon. 
House has agreed to the proposal made by him. Today is practically the second 
day of the General Discussion. Since, tomorrow is allotted for more important 
work, I would request hon. Members to kindly accommodate the other speakers 
who are anxious to speak.

^4|aRT<T?T; ^  f

fsfT 3ITRT ^  I 4 #  ^

WfrT >flT % ^  t  3T\t ^  ^  T?: fT R t  ^  f  | ^  ^
^  ^  t t  g v r t  ^  | ^ft ^  f w  t

^  f  I 'fto  ^   ̂ ^

f t  t  if«TT arRTfiR? ^  ^  W ^
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pn*FT vrw^gTTn]

< N t ^ W 3 m i ^ g f ^ ^ ^ c R v f s v 7 r a T ^ % t o < f t o 3 r T 7 o  ^

W?T 2Tf5TPT ^  ^  I »T^i^ ^  ^  f t ,  ^  ^  | f , '̂TOT

fSTT a ilr  gfw  ?TT » rfc ^  frr >ft |3TT, «fV I ^^n?V ^  «ft

^  qr f»ift, ^  ?r^ #  3 "̂̂
^JTlft i o  'fto 3TP:o ^  g^TTTT 5T ^  ^ ^  ^  'TT
<n?l’ T|t 3jY»: % ^rf^5? ^  7^  i ^  3ttt%

f«F w  i o  'fto 3!R c 3mr t ,  1?T
w  % =5r^!^ 3tV H 1

^ f T  =P?^.t’ *1̂  I t -  ^  ^  ^T-TT
m^fTT, ^  f ,  A' 3TFT^ ?n*T# T^fTT f ,

3TPT ^  qT »fi7 ^  afiT 3TTT 5 1 ^  ? I 5TTW rft WffT 31TT %

JTTTTlff ^ g F « r T ^ ^ % ^ 't W ^ ‘^ ^ ?T flr^ r^ = ^ T ^ 3 ftT 3F T T  

f*F!T m  13TTT€ 3 T ^  ^  ^  ^  ^  I 3Tm  W ^^

#  -<si\X ^ t 5 R  ^  f3|-̂  f w  I  I 'R 'l^  >TT IT 3T^n^
^?r T̂TrTT f  I anft?rr?7^ < t k k  #  sttm - t t  'TfTt ^t sftT

?r??Tr TfT, ^3T# ^  f e #  *nf?qt ^  f t r ^  jflf i qf^ra ^  f j f R f

^  fnT R  ^  ^  ^  »TT3 Tf^ Tf)f 3t\t n i  ^3ff% fe #  ^nfert

f̂ FTlr I r R f  ar?gff TC ITT^ T^T afiT ^  qfT W

Tff^ TfT 3flT W.iff ^ fT  ^sRT^ «fV, »TTf?JTt T̂ ^

^  Ir 5Tft r*P7 ?TW:T Jift  t  %  5̂  =^Tf=n g  f% to  «fto 3TRo

'TT wtf«»T aftT 3R?ytfi:^ ^  cTtNtt | arh: rn:^ 3tft

?ft s t r  fawfa wi I srT?TT T|*ft ar^T t |»TT I
m fW  anwt f  3ftr » T T f^  ^iwt f , ??rr ^  afhr

Vt^ ^^1 5?(T ^  I 3TPT *nTT T^?T ^  fv  ^l'*i ^  fVT *1̂  5, R̂̂ TT *( <.1

JT  ̂ t  ^  V^c^PT 'TT f̂ ^T ^  T ^  t  I a rm  ^  ^
^wrf^ifr ^  fr^ft ^  m  ^  ^  ^  ^  ^

^HTf ^  I  f%4f t  WfR 3ft W f 3 T J ^  f , ^>t
*nFf^ 'd^+f <̂.'•91*1 ’̂ idT, 4̂14> ^  ^  'TTfl' fiT̂ IT̂

f  3ftT STTqr 3TFT^ 'TJT?^ ^  ^  ^  =^¥ fF ft  sit?: 3TrT ^  ^  
^  ^ ' i  % rTT^ v tiR  ?rf? ? f , ?rt 4  ?Ti< fTJTW Pttt

«TFT ^  ^f'TT i  aTFT ^  ^  q-^.ff^ I 4  5JTKi
« r ^  ^  4' ^  ^  \  %  3TTT ^  f

iw  w t TT ^  51^ ^  1 1  » T ^  a n w  ? r m  jtt



t  3 fk  ?TR t  ^  ^  f
a rk  ^  ^  3ft wrc^ |  s ftt  » r ?^ f  f ,  ^rf ^

«rr% f  I fJT ^  ?n?Tj #' strtw^  ^ r «?t r  f ? ^ r  =5n̂ rrr

i  1 i?r sT̂ 'TjR $  ?rr«r arr̂ ft rr^<tr f  a?̂ T srrr^r ^ f w  3?rr

f  I

(English translation of the above speech)

Eaka Bhagwant Roy (P. E. P. S. U.) : Madam, I assure you I am not going 
to take much time. I have listened to the speech of the hon. Minister very care­
fully and it has caused me a good deal of surprize. My friends have congratulated 
the hon. Minister on having presented an excellent budget but I am puzzled. It 
is true, there has been a saving of 14 or 15 crores and a number of amenities have 
also been promised. I would make a particular reference to the E. P. Railway. 
The saving is tUf̂ re no doubt but I would draw the attention of the hon. 
Minister to the plight of the E. P. Railway staff. You owe this saving of 14 crores 
to the staff which has worked day and night and thereby brought you that credit. 
As far as I see the plight of the railway staif is not good and there is an increasing 
discontent amongst them. The real cause of all that, which I regret to disclose, is 
that you have given big promotions to junior officers who are consequently not much 
in touch with their subordinates. The men you have posted to very high ranks do 
not happen to be persons o f any great merit and this has created an unrest among 
officials in the lower ranks because the attitude of these high officers towards them 
is not sympathetic. I daily receive thousands of applications from men of the E.P. 
Railway staff as I happen to be just a common worker of the E.P. Railway Staff 
Union. You may be glad to have presented an excellent budget but I have my 
misgivings. You have mentioned in the course of your speech that a strike had been 
in the offing but that the matter has been set at rest now. For my part, however,
I am always apprehensive about the state of affairs on the Indian railways. This is 
because from the station master down to the shunting porter everybody is upset 
and they do not entertain any sympathy for the big departments in Delhi. Big 
officers do possibly see you now and then but the petty staff could hardly ever get 
an opportunity of meeting you. You are satisfied for these achievements on which 
a number of my friends have given you praise but I am inclined to differ.

I would respectfully draw your attention to the fact that conditions on E.P.R 
trains have become extremely deplorable. The staff o f tha^ railway is in a ead 
plight. Those things do not come to your notice but they do come to my knowledge 
and I wonder how the entire machinery is going on. I am in no doubt that if things., 
keep drifting like that the situation may grow serious. Let me tell you that strikes 
take place often but are stopped by the efforts of your workers and that fact is 
possibly within your knowledge. I f  the railway workers who are responsible for the 
smooth running of the country’s railway system do not work properly and theiv 
conditions do not improve a critical situation might thereby arise in the country. 
This is what I have to say with regard to them. Now, as regards that section of 
our staff of the E.P.R. that has had to come over after the partition of Bharat, you 
have not yet made any adequate arrangements about their residence. Although 
two and a half years have passed they are still languishing in camps. It is not known 
how many houses are constructed by the Railway and on what lines but it does 
pinch, afler one has worked day and night, to find that one has no place to live in. 
And even when residential houses are allotted to them this is possibly done on a 
discriminatory basis. I wish further to drav. the attention of the hon. Minister 
to the fact that we have no good workshop on the E.P.R. There have been a number 
of accidents in the Punjab, there has been loss ctf life and money and the public too 
bas suffered a great deal of loss. What was the cause? It was that the bogies of
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goods train which was derailed were not in running order. It was due to want of a 
workshop on the E.P.R. that that goods train remained where it was and was unable 
to move. I would submit that if you wish to maintain this small railway system 
called the E.P.R. you should merge it in some larger railway system. Some of my 
friends have remarked, ‘ Ver>" Good' . This is an unpleasant truth. I would not 
indulge in encomiums but would like to place the real facts before you so that you 
may consider and resolve them. I have a good deal more to say but party discipline 
prevents me from rioing so. Ho\\ ever, if I get an opportunity I should talk it over 
with you aUme in detail. In your speech you have referred to loading and corrup­
tion. The Punjab is the largest producer of foorl-grains in the country. Just re­
cently lakhs of maunfls of fc ' d-grains remained lying and rotting at the stations 
simply because no wagons were available for its transport. Similarly, goods could 
not be despatched from Bombay and the stocks were blocked up. Here, in summer, 
wheat kept rotting and could not be made available to people who were in need 
•of it simply for want of wagons. That is why I wish to say that the loading and un­
loading system obtaining on the E.P.R. is not proper and things could be set right 
only if you were to devote your attention to it. Otherwise, so long as the present 
situation continues corruption is bound to continue. Wagons come and wagons go 
but money has to be paid for them. One man pays it here, another pays it there. 
You say there is no longer any corruption but my experience is that it is every day 
on the increase. Here and there you have punished and victimized some petty 
official, as for instance a booking clerk or some such person, on that charge, but 
nobody wouki lay hands on people higher up and corruption amongst them remains 
undetected. I know lots of instances and possibly there must be many on your 
lile too but you have not been in a position to attend to them for want of time. Hence, 
I would once again draw your attention to that fact and suggest that you must hunt 
up big corruption cases. 1 shall not take any more time but I am constrained to 
Bay that since you are staying in Delhi big cases do not come to your notice. It is 
only the 2G2 or 402 cases that arc brought to your notice and they invariably pertain 
to persons in the lower ranks. People higher up who are guilty of corruption and 
malpractices get away scutlVee. To these matters I wish to draw the hon. Minister’s 
-attention. With these words I thank you and close my speech.

>!Tt q to 3fto ^  % arirTT ^ afhr tttt-

3ft #  a n #  ^PTiT ^  ift 5TIW ^

t  I ^  ^  ^  t  ^  ( broad  gauge) #
^  J F tlW  ^  t  1 W r ;

^  trfTTTT (metre gauge area) ^3rr3f >{t% tiiO ^

3t\t  ift ^  f ,  t  3TT?ft

I  afiT W  JTft ĴTKT JTflr C  • ^  ^  ^  ^
^  ^  ^  i m r  am ^  qr ^

ftp 3TT5T % ^  3nrr ^  ^ ^



f iR ’?  1 3^7  ̂ >ftf #  5f k  *r^ I ,
«T5f ^  ^  |, 3f k  ’TT^jirn: srT r̂r ^ fjt  1 1  ^  ^ rft
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f t  ^  1 1  ^  ^TPT̂  f  %  a r m  ^  f w  t  ^  ^  1 1

IRT ^ t  T?: ZTf JTft t  '
%TT iTf I  %  ^  arpT# I'+HMH «̂TT f  aftT

f?5̂  3TN'̂ ?t fTTTtqi t  # #  i (  ^ î?rr i^ ii^ i' 3rn ‘̂ > >ft ^> t̂h7
=^rff^ «n I »rfjTfRt ^  ^  t o :  % ^fe^nr fir  m -
?Tff f  ?T ^Mi î ^  qifsr^ q r  f  i stY  ̂ Is w *^
(distance) ^  (cover) f  af; Îd
^  ^  1 1 JT^ifRt w  T?: arrrr f̂t aro ?rrt aro ^  ^ t  i sft
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w w ift ^mRT f  ?ft #  g #  h *it^  #

•wwrr t  ^  ^  ®PT ^  jarr aiK ift «FTt?r ?ft j t t  s f lT j

it is a distance of not even 20 miles. d̂ âiTT ĤTIT f  ?TrTr 
*ft¥ HT ^  T qnw  ^  F̂WT (cover) T̂WT t^l !j

^  ^  T R ^  ^  ^  q-3fTr I ^  ^

#^JT ^  f  afiT ^  I ^  ^ 3 ^  5553- Jptf f?RS1T

7T t  aflT qRTT ^  t  ftf? ^  ^  % ^.Jff  3flT q f# ift  I
5*T# iTHJftiT 3ft ^  f f e  f  «rr 3Ti+r r̂T ^  «ft %  5f f  t irf srsft^
1 1  eft <̂T t  %  ^  cHTB ^  3T m r 5fHT =?rrf^ 13n ^  q w
f̂l" f  I arrr# ^ 1%  «r^ *fter ir # ir r  sm i# ^  f  i j h r  

aTT*t ^  3fr 1 1  ^rm ft ^rnrrr ^ r f ^  %  ^  a r ^

^WrT t  < TTfNm^ (T ransh ipm ent) ^  ^  ^5i‘^ % ^
iftW  ( ju t e  GrowerP ) ^  iPT ^7 ?T̂ ?fT 'Tfm' |

^ ft % ?r^ f t  qTrTT t  I ^  I  ^
TT^ WTT srfw ^  ^  >TT̂  % ^Tt^T  ̂ f  I JT̂  ^^?!TfT ^  ?fl3#
'T^^fTT f  I

3T̂  arrr ^m ft ^ fe jw  (la trin es) ^  I ^  c^SWJT TK
anr^t ?n ft f* T ^  ^  ^  f i ? ^  I ?TTO f i r ^  ^  ^=«tr ^  f t  | t t  ^  
t  I q r ^ 't  ^  fT?5<=T ^  ^  3T T ^  ^  ^  ^rff

I q u iR  ^'t ^  ?  53T -iTnT̂ -f t  I aT̂ ĵ FiTT % |3rr i
2T5 ?ft^ ^  T f VRH ft>’ f^  #  ji'R  qr ' î̂ Tn'JT TT fiTT 5fW I 
^  ^ r  Tt?Ht "jft ^  t ,  3TTT7 t  f?r ^  t  I ?ft
*̂t sr t̂ t  '

3rtr*T •̂ r̂ ctr *TT t% 3TFR̂  nrft ^ ^  stt??T ( ice ven dors)
f  ^  9T>T ^ i i ‘4  f  I q f  gr̂ T ?rft f  3f\T ^^Rft T>:?fT t  I
^rft ^  iTTsr ;rff t  f̂ r 3n r^  #'T^ fjt jfiit  % f?:T ?  qr s^ - ^

f?rqT ‘̂ 'iq I

(KfHjli<h tmri'ilatiou nf tĥ  abor̂  spfcrh)
Shri p. G. Sen (Bihar) : I roine from  a place which is served by the metre

gauge fttilway. The aiuioiineements made by the hon. Minister duriiiir the course 
of his Budjjet s|>et'eh are in tliem?«t'lve8 very important but I can, lioAvever. con- 
gratuldte bun ft r his having succe^fully iirdcrjione the test uiiducte<i by the Exj ert 
CommissioD and as a result of which he is likely to get 34 million dollars, and it 
is  thus quite apparent from tliis that the present internal position of the Railways



MA dofimtely sound. This is true that he has done a lot and made further efforto 
in effecting an improvement on the broad gauge sections and looked after its mans- 
^ajement. But I find that on the metre gauge area the passengers have still to face 
all those hardships and difficulties which existed before and for obvious reasons 
I do not want to say much in this connection. I want to take a detached view of 
the whole situation as an ordinary passenger. I f  you happen to go to an ordinary 
station, you will find that it is crowded by the people much before the arrival o f 
the train and there is a huge rush of passengers at the Booking Office window, and 
the whereabouts o f the Booking Clerk are not knoÂ Ti at all. The window is o{^ned 
only fifteen minutes before the arrival time of the train and a good deal of hue 
and cry is raised by the crowd of passengers standing there followed by pushing and 
jolting and this affords an opportunity to the pickpockets to take to their jobs, 
All such things happen before our eyes. I would like to tell the hon. Minister 
Shri Santhanam that I come from Pumeaand I would urge that this question does 
not specifically pertain to Purnea, but you may see any station on the O.T.R, 
There you will find that a crowd of people is standing before the window and the 
Booking Clerk comes only fifteen minutes before the arrival o f the train, and con­
fusion and chaos prevail. The pickpockets relieve the passengers of their belong­
ings. I would give you an example in this connection. One of my acquaintances 
wanted to get into the train which was very much over-crowded. He found a 
constable known to him sitting there. When he was able to enter the compartment 
somehow and take his seat there, the constable enquired how much money he had 
in his pocket and told him that he was going to be pickpocketted. He further asked 
him whether or not he had Rs. eleven and odd annas in his pocket. You can 
very well understand how that constable came to know of all this that his pocket 
contained so many rupees and annas. And this was correct. So we find these 
things happening before our eyes in this way. Again we see that after purchasing 
the ticket, we enter the platform and when the train comes it outruns the platform. 
On an enquiry being made as to what happened, it is learnt that there is no vacuum 
in the train and hence it could not be stopped at the platform. I know that one 
day it so happened that the train outran the platform in this manner and the expla­
nations of the driver were to be called for on this account and when the train was 
brought back; it was detained at the Garbhanaili Station and it was said that there 
was some engine trouble. Garbhanaili is a single line station. So all the passengers 
who were likely to reach Purnea before 6 or 6-.30 p.m. were held up there and when the 
train going from this side reached Kasba, it carried that train upto that place and 
left it there. So such are the conditions prevailing there. What I am njferring to 
probably happened in the month of November or December 1949. Thus the ques­
tion of punctuality does not arise there. We know that you have done a lot and 
all this is true. But all this floes not exist there.

Another thing which I want to say is that just as you have introfluced the 
^Janata Express' trains on this side and for which people praise you, you should also 
introduce similar trains on that sidr*. Take the r*ase of ^^anillari. We know that 
Katihar stati(jn is situated at a distance of not more than Io-20 mil(\s from Maniharl 
Ghat and it takes >i\ to seven hours to cover tliat flistaiiee. The steamer reaches 
Manihiiii (ihat at eiLrht or half-past Those ii(‘isons who want to ^̂ o from
Sahib Ganj to Purnr,!, >hall have to leave th;it plr.ee early in ttie morning by the 
5 o ’clock train and thus a passen^^T boarding the train in the early hours of the 
morning reaches Katihar at about 2 p.m. and it is a distance of not even 20 miles, 
So you can realize that the whole day is spent ir. covering this distance of 20 or 30 
miles. I have explaine<i this thing from the point of view of a passenger. Similarly 
there are other matters reganling engines and carriages etc. The whole thing is 
handled promiscuously and there is no regular system in vogue there. The time of 
the departure and arrival of the train is also not known. The attention of our 
hon. Minister was also rlrawn towards this aspect that peculiar conditions are 
prevailing there. Therefore I would urge that you should devote some attention 
towc r̂dfl this aspect also. You have also got the budget provision. You have
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’ [fihri *p. G. Sen]
Btated that there is a programme for the building of 1000 metre gauge wagons. But 
tliis will be seen later on. You should know that strange conditions are prevailing 
bi my district of Purnea. Owing to the transhipment difficulties there, the jute 
growers have to suffer a loss of Rs. five to six per maund because no transhipment 
can be made at that place. For this reason, the people who purchase this com­
modity do so at a lesser rate of Rs. 5 or 6 per maund. This loss is sustained by 
our jute growers.

Now you may see our latrines. You will not find even plain earth at any place 
on the platform. Although space has been provided for keeping the earth, 
nothing is placed there and it is lying vacant. Nobody would like to enter the 
lavatories. The lavatories present a ghastly appearance. These are painted with 
coal-tar. A person feeling the necessity of going to the lavatory is placed in a fix 
whether he should get into the train or the lavatory situated on the platform or go 
outside. Similarly, no lighting arrangements exist there and if there is anything 
that is in the train only. So such are the conditions prevailing there.

Further, I wanted to say that the ice-vendors travelling in the train carry 
passengers in their compartments. This is a fact and this practice should be stopped, 
feut I do not mean to .say that the ice-vendors should be removed from the train.

Shri IjTSTunili (Travancore-Cochin) : It gives me very great j)leasure to con-

ratualte the Minister for Railways for the Budget he has presented to the House, 
am sure, after the war, there has been a good deal of confusion and irregularity 
going on in all walks of life and in very many Government departments. Those who 

have read the histories of any Council that deal with periods after any kind of re­
volution or (han^(* of Government would have found that that is the time when 
there has invariably been a lot of confusion and deterioration. It is during such 
a period of confusion that our Minister took charge of this portfolio. I am sure 
wnth his wide experience both in administration and state-craft, he has been able 
to bring about order out of c haos and has placed the department on a sound footing 
from the point of administration and finance. It may be that the order he has 
brought in may not have been (jiiite perfect. It cannot be denied that he has laid 
tlie foundation for a progressive state of affairs. That is what he claims to have 
done. Nobtxly ^̂ ill dispute that claim is only deserved. In the course of his 
Speech he has coneecled in very many places that much improvement remains to be 
eflTected. The last sentence itself will show what I mean. He says: ‘I have done 
something. But I have to do nnieh more*. It is this spirit that permeates the entire 
speech. So far as the condition of the employees on the railways is concerned, 
he says ho has done very much for tliem and that there is very much room for im­
provement. In the year 1 9 , productivity of labour was high. Compared 
with that, pnxluetivity is now pĉ or in spite of the fact that much has been done to 
improve the condition ĉ f the employees. Certainly that is a matter which must 
engage the attention of the hon. Minister.

With regard t̂ > the condition of third class passengers, a good deal of improvement 
remains to be effectchI. Even now there is muchovcrcrowding particularly in the shut- 
tie trains. There is ĉ ne matter in which I am particularly interested as I ai|i'one who 
halls from Cochin-'Fravancore. Hon. Members of the House will find that we have in 
India 33,000 and cxld miles of railw ays and a population of 33 crores and odd. If we 
take into account the total population and compare it with the railway mileage, 
we will find that for every 1(\(HH) j^eople we have only one mile of railway. From 
this point of view it will In' found that Travancore-Cochin has very poor mileage 
and hou. Members will now realise the nee<l for expansion of the r lilways in our stat<:̂  
1 will sliow how it is. luTravancore and Cochin the population is 75,0( ,̂000. The 
length of railways is only 140 miles. As per the above mentioned ratio we are entitled 
to have at least 750 miles of railways. For this reason, I would say that we should 
haTe some more miles of railway. At present we are ^ing served by two railway



lines, one running from Shoranur to Ernakulam and the other from Chengotta to 
Trivandrum. Both of them are lying apart. I would request that the lines may be 
linked up, by which the two distant portions of the country will be joined together 
and inlaid portion will be opened up for railway traflSc.

You may probably know that Trivandrum is the capital of the Travancore- 
Cochin State and it is situated at the very end of this integrated State of Travancore- 
Cochin. There is a distance of more than 140 miles from Ernakulam to Trivandrum— 
and Quillon is lying in between. There is a railway line from Quillon to Trivandrum 
and its mileage is 42 miles. But the distance between Ernakulam and Quillon is 
about 100 miles. I would earnestly request the Railway Minister to bear in mind 
that, when new lines are taken up priority will be given to this. Unles s a line of the 
kind I am mentioning is taken up shortly, there will be considerable difficulty for 
the people from Cochin side to travel towards that side. Moreover, Cochin- 
Travancore is one of the densely populated countries in India. In some parts it is 
as much as 2000 per sq. mile. I believe there are very few places in India with 
so much density of population. That is also an important point to be kept in view by 
the hon. Minister of Railways,

1 will not take long. I will only add that a little more attention has to be paid 
to improve the condition of the third class passengers.

Delhi is the capital of this country and it is situated almost at the northern-most 
pjint o f India and it is very far from our country and the result is anything starting 
from Delhi loses much of its force and vigour by the time it reaches points far away 
from here. It is a matter of common knowledge tliat water if it has to pass a long 
distance, it gets almost dried up on the way. Even so in the case of countries lying 
far away from Delhi which is the Capital of India that is what is found by actual 
experience. Amenities, concessions or facilities introduced, the benefit of those 
i.nprovements generally goes to the countries lying nearer to the Capital. I would 
request the Government therefore to pay a little heed to requests coming from 
the Southern corner of India.

; 3TTT# 3ft ^  felT 3T|tT̂ >

i  I ^  #  JTfT qp: rTT̂  cTTf ^  f  f
m r  a m n p r % JTf strtt ^  t  ^  ^  ^  !■
JTIR qr T |3TT f  31W JT# \
?nTTq% sft, 3TPT JTf 3tr qr  ^  ^  ^

|3TT I 3TTT̂  T̂PT̂  ^  | I , i ' I 1 : ,

A  ^  ?r^<fr i ^
^  (strike)

^  ^  f  tr T f ^  I TR T 3 R  ^  ^

^  f ^  !T 3ft f  f

I ^ ^  ^  rTcTr f  f<T 5ft»T 3PT#

«nTi3ff % ^  t  %  f* n t  3tjt̂  ^  =rrrr^ i
w ? :  ^  ^  ^  3t t ^  anfirwr 3 ^
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?pV si.TJft ^ rrf^  i =^crr t  n f  ^  «T?n

5,TIT I %f^-n -R #?TT 3i T ^  nfif f  1 #' nT ^  ^  f|rff,
5rniTr % f|<flr aftr w.T*rf % ^i'R' i <??t^

( F o r e s t  p r o d u c t s )  3 ^ T  f t n T W  ( m i n e r a l  \realth)

^  sftr fi,%  v  ^57 arrfq^; o,- t̂ ^  w tt^

<fr ^?T% R ^T^o,- ^ T > r n|lf I ^.'ff ^  ?5T?n ^

*1^  ^ ^  >̂TnT ^^•TT 5 I

^*iO «rnr ^  *r ^TKnT ^ 5  f̂tarri^^nT ( rail-read
coop era tion ) % ^  I »• ^I'f^ ^ ft<' r̂ t̂ 'i~ ^
;5-^% JiT«T ’TT̂T ift^T ^ fT  t  I ^  tT^' ^  ^  31̂ T ^TteT .̂T f̂
JTfrqTn' t̂rfT ^ 3T̂ T ?TT«T ^  qT5T o.nnT f̂ fT'T ?/*W n|f ^  I n

3f|T n ft¥  ^  ^  3i7».-T ^  t  I ^  VFT|T 3i1t  TTl,qT f̂ ^

^ r  t  I Vgt <-iT 3T̂ T irtET fts- ?> ff ?TT«r |t ?TFT T^rft f  1 ^

^^fTT ^ 5,-jrK <̂ T ^  n #  .̂T̂ ft #■ îT ifteT ^
•iTinT .̂TnT nTft: Vb F '̂ W'TT % fr;^ n Ht iftST ^  f.T ^ > f

ST3P5T t  '• '̂T ^  t - ^riiTr I ^.'It 5IT hi
p;f?n '-P fir^ ^~^  t' '-t'i-j 'i "  h i ^

f i . ' f  ^.Tnr siTrj>5 I x'-:^ "ift ^rr#  3n»i‘^ ' t  fH Y  stIt fts,- iftEv

=5T57  ̂t  'snfTt >ft ^ . 'i#  3iT»i??ft f  nft’ I r ^ ; ^rt '̂ ^  ffr n|f

f T  3 T V W  ?T^vft 1 1 4  =TfsnT f  ft; aftr Ji'f^ 7 ^ ? ? ( p a r a l l e l )  

*TH ?TiiTn-Rt- f?5rr WT ^ fts' ^  # 3 T  ( feeder)tt I

"iT ^  -jftT ^  riJ^sT 5TT# ?^J^ (neu tra l) ^  rft f?W , 

^5T ^  JkTnTĴ TfT apt ^?rfn ?FPrft I T>¥ '̂taiT'.TJln- #  f t  ^  ^

5*Hfd f  1

^  3^7 *T^ ^{r^^; ^  ^UTn 3TR.-f%n|^TnT = ^ ’?TT ^ 1  ^  ?5T ^
^ r̂TT #  3rk arrr# % fffr % feq , tsr ^  :a?rf?T ^  anrr -̂ r̂r 11
JTHT JJS f ^  T̂PT r î'fn f t  ’Tft ^  ^4=^T?Tf #  ^  P̂T ^  =#f.T^
(T ick et checkers) #  3Ti'  ̂ ^  ^  ferT I o T f #

VJVINK ?Ft ^ri(T  3^T 3T7^ T#5H #  ^  t|  | ^  l i^  ^  

ftr ^  ^ 5 R  ^  >ft f  inp fTTf ^  ■fIgdH K
^  I  I ^  ^  ^  ^  ^  T f#  t  I

f»«i»r^ '»i (legalised) ftrTT I fT5T ^  #  5T̂  #



#  ^  arr «rr eft jt

3TW ^  I »ft <fto ^  grr^ %

V763T^ (police) T #  | ■̂̂ -
^  ^  w^rr ^  ^  f q  1 1

I i^ iR srm  irf ^r(W  %  f?T 
31̂ 7; ^woAi^h' 3ftr ^'̂ T^rrfT^ 'Pt Tt '̂<r %

w  f̂ -̂ rr t  I W  ^  ^ -d f ^  3Tf̂ -̂ #  ^  3itrt tiT̂ H:
( pooket) iTTTf I  ^  #  n̂'dT % T̂ f  I ffflfl’
?TT^rT f.T r i W  ^  ^ i | T  ̂ T 5 T K  ^  T | T  f  I W ^ l T  feJTT ̂ 7 ^

?ft ? i T ^  arh: >fr ^-̂ a- i ??ft ^  5R.-fff ^
^ R ^ T T  W i ( T  ^  T | T  f  I f  ̂  4' 5l’ff «^T ^  |  I

q-f^«T ¥R'JT t  f^' ( R a i l w a y  p l a t f o r m )

W R  ^  ^  t  I JiT ̂  iFJJTFi' ( station)

% 3(TTf ^ | t ftcft t  ^r qV# 11  Ji'rW f ^-ar#
^ T #  irH'f T^^ ^TfiT t  3t1t  q f  rf-?  ̂ ^  ^  Sj-Rcflf ^  5R ^ T
w c n - 4  % ^T^T ■̂ •i% f  I

f^rrr ^■tror ii'̂' f  irrft, (signal) ^

^ f)-  f t  ^T^ft I  t  •̂?i-̂ > ^nT# >̂r ^%^r

•̂|n f t  I ?¥  a'Tf % Wfr|- % fe fZ  •
(ticket) f^q- ̂'1% 1 1 3 i’>ft #  ^-fr i  %  firq f?r r R f  %  ̂

3T»i<:fa^'J % r̂r̂ T f  ■̂?i’'?r> f̂ -̂ q-

3T'?7fiT (officer ) f t - ^  % i ( T  f  ^T ft %TciT f  3t> t  W  rTT^

% VT!̂ T=5)TT ft^riT t  I W\T #■ r^' q'e; ^ f
^'T T f I t  I T̂51T I  %  l?r ^  sftT fiTFf ^
3l‘tT ? R ^ ' R  #  ^  l-7^=5(TT %  ^  ^  t  ■’̂'t^’Tt T

m  ^  IT ft^  =^r)T f q - M t  % feq-
irfr 'at ^ rst ^ftr ferr thtt | 'ht cftq^ ^  ^  5?Ht | %
3T»R^ >ft zi’fr  qT ^  I  31^ ^  f®  w >-̂  5ft%

i T f t ^ H ' ( d i s g u s t )  ^  ^  I ^  #
dt?T^ ^  arrq îR r̂rr |. srjr % qrf^-^ afWtft'JR 

(p u b lic  op in ion ) >ft ^rSH"ft?ft^ 3 ^  (criticism )
Tffr ^  t  I ^  f*rrd  arn^rft ^

ftr # !r ^  ^  m sx  ^  ^  ^  gftrsnf? J
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3TWT ^  ^  T?: % 3P?T Tfcft i  a^T 3T ^

5ft ^  cHF anqr f  ^  ^  ^  % 5|*.ir<jr ^  5n i^

>ft f r  3|-|7Tr t  I I 5 R '  ff.‘ cft?R ^  ^ 1 ^  ^ « T T

^  3|-|1T I S 'S# g r f i#  ^ ’ 1̂  I

f?r?rm  % I®  =̂ r̂ <!Tr i  i ar^^n: ftrs^  % a r ^  fe<prr fsrc

t  %  %3TfTT

 ̂ W Vo 3TK?fl- WOT I ??T ^  % f?: TT 3T?y»T 3T̂ T̂ 3R ^
^ w j f f  #  f?!r^r f«rr 5>it 1 1  ^  ^  ^  f  i
f r s t  vi 3 r r ^  ^  ^  ^  arRift ^  f  i frr^ %
f t r s m  Vi aTR^w ^msTcrr f  i i w f ^  % t t  ^ n f^  i

#  5ft = ^ d f t  ( social guide )
% 3f»T^r^iTT^wnRt (en q u iry ) I ?ft5T^»m¥ 3t1t  ti?^ f-
JT̂ t ^  « r i w ^ ?rf ^  1 1  ( f i lsv)  3flT

(secon d  class) W eft ?yt^ ^  +'<d ^ arrr^  îTf aTTT^
wt 1 1 2 pftf^- f^<T# q5̂  sftr 5T ^

(le a d e r ) ^  ^  f , :?̂ =5r ^  f , irT? ^  W  ^  ^

5»TRt ?r*T îrr ?r^  ^  <t.H=̂ r<t ? f t ^  f  i i?r
^5rnT? #  ^ 1 zd  ^  a r f^  ar^n

t  TT ?r|t T T ^ ,  ^>ft I #■ =517^ %
? f t ^  ’TIT^^ artr p3r«T̂  (W ork ers) f  cff TjR qR ?51tR  I

(Enlish tnnislation of the nlx>ve speech.)

Shh Zangre (Madhya Pradesli) ; I wish lo thank you for the opportunity 
you have given me to speak here. Various suggestions have been made by many 
Lon. Members speaking be lore me. To expect me to make any new suggestion 
therefore, will be an idle hope. Still 1 stand to speak so that I may receive some 
consideration ami eat eh eye of the Chair in future.

Before 1 touch upon th*‘ labour situation with reference to this Department, I 
camiot but congratulate' the hon. Minister of Transjnirt and Railways. Previously 
wo often sufFertnl an appreciable loss due to the labour-strike in this Department. 
That difficulty, however, has been overcome because o f the general improvement in 
the overall conditions of the labour. We have nothing but praise for the hon. 
Minister and his Ministry for their })reformance. I am justified to submit that, 
actuated by a narrow impulse, not infrequently, we demand opening of a new rail-* 
way line in cert îin places of concern t̂ ) us. The primary necessity, however, is that 
w© look to our financial limitations first and try to bring it̂  on a more sound footing. 
Unlike everyone else, I am not the |)erson wishing to have a railw^ay line passing 
through my place. I consitler that priority should be given to the interests o f the 
country as a w'hole and other activities conducive to the general welfare of the people 
at large. We have better give due consideration to construct a line first in those 
)>la««l idi^eh are rich with Uie forest produets and mineral wealth—the development



o f  which will go a long way to improve the general financial position of the country 
I  will never oppose such an idea. It is, however, an idle thought to persist in a demand 
for a line where there is a no necessity o f that.

Next to that, I have to say something in connection with the Rail-Road Co­
operation. Not infrequently, it is noticed that a motor-road runs side by side a 
railway-line. Not only that the people do not gain any additional benefit, such a 
aitnaticn, on the other hand, is of a definite loss both to the Railways and the Motor- 
Transport. I have had an opportunity to come across a situation of this type in 
Nagpur and Raipur where the railway-line and the motor road run side by side, 
I would rather like the construction of motor-roads being undertaken in the places 
where neither a railway line nor a motor-roa<l already exists. The people o f those 
places will much benefit by an adoption of this course. Instead of pressing for the 
opening of the new railway-lines, we should demand the construction of new roads. 
Not only the railways will make much earnings thereby, the motor-transport con­
cerns also will derive a large income tlierefrom. It is impossible to take a railway 
track to everyone of our villages, but we can certainly construct a road instead. 
To my m^nd, the railway lines and the roads should not run parallel to each other 
and the r oads should rather be in the nature of feeders to a railway line. Little 
progress can be made with the traffic in the country if we continue to concentrate 
attention solely on the railways and become indifferent to the construction of new 
roads. Development o f the country is possible through rail-road co-operation alone.

There is another matter to which I want to draw the hon. Minister’s attention 
The masses o f this country in company with you have taken steps forward towards 
the welfare o f the country. But I regret to say that the employees in general and 
the ticket-checkers in particular have not played their part by way of a faithful 
discharge o f their respective duty. Rather they have provided a fillip to the general 
corruption. I have even seen the entire staff o f a railway station forming themselves 
into a group to indulge in corrupt practices at every conceivable opportunity. In 
this way they continue making money. Theirs is certainly not a legalized group. 
Recently when I had an occasion to travel from Allahabad to Delhi, I sp.w the em­
ployees at the Allahabad rail way-station accepting money openly. The U. P. 
Government has, no doubt, appointed the policemen to prevent such malpractice s 
being exercised, but those people are clever enough even to deceive the police and 
go on making money. The hon. the Minister took pains to reveal a saving of a 
crore a and half of rupees but nowhere ho has touched upon the preventive measures 
adopted by him to keep in check these employees who spare none and are devoid 
o f a sense of duty. More than a crore and a half of rupees go to the pockets of 
these employees wlio make, this way, a misuse of the public money of this country. 
The Government are, thus being deprived of largo sums of revenue. Had this 
money been made safe for them they could have effected still further savings. 
Similarly the Government money is being wast<?d in many other ways. I will 
make an endeavour to give some instances in this connection.

The first reason is that our platforms are not fully protected by iron-gratings 
or fencing-wire. Generally speaking, the trains halt either before the platform 
or beyond it. The ticketless passengers have, therefore, ample time at their disposal 
to detrain themselves and, then manage to escape.

Secondly, njany a time the trains being refused a signal, have to halt beyond 
the outer signal-post. This affords an opportune moment for the ticketless passengers 
to get down the train and to go away without showing their tickets to the railway- 
employees on duty. The hon. Minister has just informed us of the appointment o f 
a special officer to apprehend such ticketless travellers. The said officer is supposed 
to travel himself in the train, providii^ thereby a check on such corrupt practices. 
But to my knowledge he is not discharging his duty well. Such being the 
situation, I hope the Government will pay special attention towards this aspe<  ̂
and avoid recurrence of the loss resulting from this type of corruption.

THE RAILWAY BUDGET— GENERAL DISCUSSION 8 5 5



[Shri Zangro]
Now 1 wish to remind the hon. Minister o f the outstanding stress laid on the 

needs o f the third class pMsengers. In fact, speaking on the requirements o f the 
I to d  class travellers is an issue o f such an importance that the hon. Minister should 
not feel disgusted if I and many other speakers following me also choose to dwell 
a hit more on this topic. The necessity of third class is felt more keenly than any 
other class in this country. Comparatively speaking, more weight is attached to the 
public opinion with regard to the working o f the third class and there is also more 
o f a criticism in this behalf. A major portion of the railway income comes from the 
third class. We should, therefore, concentrate more attention to provide further 
amenities for the public travelling in that class. I generally find the III class 
compartments much crowded and because of the congestion there, people begin 
quarrelling so often. For that reason I want an increased number of these compart­
ments to be put on tlie rails and further facilities to bo provided therein.

I want to say a few words in connection with the publicity aspect also. Gene­
rally we find the compartments marked with the words ‘to seat 16 persons or 40’ 
or any other number of them. These words are written in many a language. I 
consider these writings to be altogether useless. In a compartment with marked 
capacity o f 16, one finds as many as 160 persons travelling. I do not think an increase 
in advertisements of this type to be quite necessary. Hence my demand to put a 
stop to this practice.

Further, I wish to say something regarding the work entrusted to the sociaU 
guides and that in connection with the public enquiries, both of which, needless to 
say, are very much desirable to be provided in third chiss compartments. There is 
no such difficulty with regard to the first or second class travelling. The passengers 
o f these two classes are much cared for and at frequent intervals their comforts are 
looked afU?r. Tliis is so because the railway employees are under the impression 
that their position will become unsafe if the leaders and other high-ranking oflficers 
travelling in such classt ŝ get displeased anyway. They, therefore, continue to 
flatter such high officrers and other well-placed persons. On the contrary, no heed 
is paid to the third (;lass fmsseiigers and they are provided no facilities. I want the 
social guides and otlier workers to pay more attention to this category of travel­
lers.

^  =^rIT g  ^'if^ JTf t  ft? W

^RPT ^  ^ ^  ^  ^  ^ft

aftr ^  ^  ^  T ff  ^  I ^  ^
^  t  3T<R WiT ifiTT 5ft 5y>ff

^rT5Rt t  f «  ^  I A

r ^  I

^  ^  ^  i

’Ft 5 !^  I ^  3TR»ft ^  wt ^JRrr
f t  fip ?t ^  w t f m  I

t  ^  f e #  ft? arpr#
a rrft ^  v t  1 1 ^
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^  = ^ fd f ft : f ®  3T»f̂  1 1  ̂  ̂ ■’TdT ^  ^ (^ r a r  «rt

5̂yr?r (Third class ) #  7#3R: (passenger) ^  ^  ^
fSTf t  I 3T^ ^ r  •̂I'fT €\ f^d-T 5T>r «rt (travel)

t  afh: I arrr 3TqT^>r^ ^

^ f f  ^  3Tnr<f>> f> rr %  ^  ^  ^  ^

1 1  arr^tfi’ ^^TiT % t  ^  ^  ^

^  f M  t  %  3TfTffl' ?r|f I ^  3t; ^  ct>. f3Tf |
>̂r ^  3ftr 3fh: 3-®̂f. tt ar̂  f̂r ?rff t$

'RJ ^  (foot board) qr #3 ^  T̂irf f  I ^ 3TFT
(packed) ^

<̂l 115Tdt5fi JTf ̂ >Tf I % TK î rrr arr̂ jf)’ r q-|)̂  ̂  ^rir
1 3 f k  fTi 3 r f ^  w ift: ^ I f  3Tf ?r^<Tr 1 1  3t>t ^ f t  ir f  |  f%

f  %  TT̂ rfTirr (Diarrhoea)
^  T̂̂ r t  >̂557:f (cholera) TRT

f̂t# JTt̂ f |̂lf fjT̂ <fT t- 3ftT fiR:jT #  ^hrrfw
5TRft f  I %f^fr ^n-TfTirr 5T€ ^  ^  f, %  «rt

(Third class) % f^ l f  '̂f (disinfect) ^5T*ff
qr̂  ^ff -̂ĉ jT 113T<TT %-rr >f)’ ^rar | w ^  ftwt f

f qr ffr^ -̂IWT t  I 3FTT ^ i f t  3fT^ ^  5|-(̂  I
CR7 Tfd  ̂t  • ^  % 3|-4- (germs )^’ff%'

TTTf '̂=P 'T f^  5(-(% I  ^q'f'^T'TT ^TR f t  « j t  % 3|*i% f  l ^

 ̂ FT̂ rr 1%̂  -̂i-̂  % ^  % ^sprf <tt '•ft ^
^  5 T ^  f%<TT T̂?T 3t1t q?TT ^y'fiff ^  3TTTFT I

^  W-TT f̂ iTT 3,-|iT %  3T  ̂^^TRT snTTJT

I aî T fJTRt STTTFT ̂  WiTnT m̂ ff f  I ^  f  ft>‘
?̂yiW (First class), (Second class) 3i1t fq̂ r̂ y f̂ TRT
(Special class) % 3TTTr*T ^ 3i‘i%  ̂ ♦̂K.d’ ^  *TT

¥MT t 3ftT t  % Wr f*T % 5y>T f, ^̂TT
11 3f4 ^  f  % fmrr ft >TTi t> ^  '1)̂  t  ^  ^  ^

3T-5# jfT̂ f fiT I afk 5ft r̂<iT % f , ^  «rff# ^  f
wt 3r<T̂  fipT*T?r ̂ 'r ft^ 11 f ‘T̂ 't JTf f% ĵf̂ t inr ̂  irf̂ rw
?T ft ^ ^ ' r ? ^  t  • ^  ^  ^  ‘̂TTTnr r̂ »

¥W  ?IT*T ^  ^  ^  ^  ^ K «
(B.N. Ry-) aTRft f  f̂ *<R?r | ̂  ̂  ̂  (®e Nevei
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5r?rrft]

R eg u la r) I ^Jr?rr ^  t ,  eft |3rr t  %
(tim e) ^  V l ^  I  IJ

?rnT ?TT«T ^ Vi ^  =̂ r̂iT | ^  %T?: ( labour ^  ̂
¥fTs.T ^  S.T# »fMTw i w  -.Tm ^  f¥  3TIR :5nqr> amji?' f^ T ^ ,

3T5^ T|*fV, m x  JPT ^  STTT ^  f ^ -

7ff%'f<'7 (responsible minded) ^  sttt̂
^  ^hit I 3rr̂ i* ^  ^

Mrfhrr t  I (wagona) h-T ?7R îT ai'tr ^  ^  ^

^dl'iT ^"iVf >̂'i'ff ^ I f^i'flr^^i'̂ ' î‘i% ^  ^ ^f^in" w l'i'I^T^

f ,  STIR ^>T¥ ( loaded) f  t  I ^  t
fV |tr >Jt ij'S'̂ V P M’jff ( energy) ^  T̂R" ^ ^ I

T̂T W'-tT̂  ^ f̂ > <’f^ J  ?T'i <Ri'̂ 'i' (suprvision) ^  ^  ^
S'T̂ f ^ wlf Win’ f̂ > Mi{ <TH'̂  ( National energy)

f ,  ?*T^ f̂TTi #  M ^  #  % | ^ T i’ S.T 5T̂ i?TFi- f  I M  ^n^.T f?ci-rmr 
=^o;q I

W*T ?Tr*̂ W -T<{ H'i'ii "Wr̂ ni  ̂ft<' II T̂3T 'iPT  ̂vt ^
3Tk M'nrp: if ^  aik JTiW  ( mines) q|(T f, ^  ^
I  %  hT #3: ĤP ( net work) n #  f  i zi^i q-fr | ^fk:n 
^?rd‘ # aftr 5ftP-i>'̂ JT (Provinco.s) if ^  ^  ^7
?HFrftl 57ft f , -̂fls.T nff 11
friiTflFT hT (State) ^  ^  -v.rc-” f ;,#  |, ^
?f|1r i  ^  '{^  t • t' ^  t • ^
mV ^  I ffFT ^rnr ^

.̂'̂ /■̂ l siv^ n'ff t W '  t  ^  ^  ^
^HV ’3[T%'̂  I f?Tf M nTiTir %fR17n W 'jlT ?V;rT ^  <fe-R rTlfv

cnmr ?yt^ i

^ ŴnT ^T3R^( suggest ion) ^̂ TT̂ T̂ rTT ^ fip ^ ^  
t̂JTT I *T^ ^  rft iTf t  ^  ^  ^  TTSpftiw ( transports) 

t  ^  ??Rt (buses) W .̂TcT f  eft JTfk^ (medical ) ark ^
( first aid ) | 1 f?ff #' fenT -rnT f '̂ ^

^  M'flf ^  11 amr ^  ^  t  eft f̂ Tweft
M ftyg  i f t r  ’T !^ IT  ̂ ^  I  I



T'i; 5TTTC (aooidents) f,
iTffl'IfT’ (Railway Accident Insurance)

f t  1 r 5T.T<: ^  ^  5r̂  ̂ i t  ^  H?r ^  'pr'^rf ^ n r  sftr ^

^  7 ? tRt I

f  t  f̂ o H ( publicity) % sft ¥^o7 I
'ifs??w fl’ I  ^rf^''7 f  ̂  >fl’ ^’ r̂r
f , ^ 5rr^, ( travel) ^  t  > W l ^

(publicity van) î*n? sftT ^  f«®«i ^
Tr^yT??^ ^  SiTT p -  W  ^nriT =^11# f , 3ftT ^  ^  TfT t  3ftr

^  ^--^T t  I t  I ^
f  57̂ - 3 ;? % #  3ftTT % T t  I

(English translation of the ahave iheech)

Shri Ansari (Bihar) : Sir, I wish to speak in Hindi. The reason for this is
that Hindi has been declared as our national language and I think it the duty o f 
every Indian to speak in this language now. Out of this consideration, I am going 
to make an attempt to speak in Hindi. I am also of the opinion that once one 
gets to know this language, he begins feeling a peculiar charm. I would like to 
quote a couplet in support of my submission. It is thus :

Amii/'i halahaht mida bh%re shweta shyam^ ratini.ra,

Jiyata inarata jhukajhuka prtrata jehi chitavat% eka bara.

A person unfamiliar with Hindi and its usage cannot be expected to be cone- 
cious o f the charms that lie therein. But once he has made an initial attempt to 
wards this end, he will always endeavour to ?ipeak in this language.

I certainly desire to congratulate the hon. Minister for improving many aspects 
of the railway working by his repeated efforts. But I will also like to administer 
a warning that quite a lot remains to be done still. Wo are usually prone to speak 
very little o f the welfare of the third class passengers. Speaking the truth, the number 
of people travelling in third class far exceeds the p a ssen g er  of all other classes 
put together. If you earnestly consider the hardships generally experienced by the 
thir(l class passengers, you will be convinced that the origin of much of the rot lies 
generally there. A person wishing to catch a train at some particular station, will 
have to encounter an overwhelming crowd of passeiigers in any third class compart-. 
ment which makes his or her entry there impossible. No doubt, the situation has 
improve^l irfasmuch as that people now travel on the foot-boards whereas they used 
to travel previously on the roofs of carriages etc. In this way you see how much 
the train gets packe<l. People are piled upon one another like sacks. The 
result is that at subsequent stations neither fresh passengers can enter the compart­
ments nor those who are inside can get out. The second thing is that sometimes 
they fall ill also. As they do not get any opportunity for sleeping during the night 
time, so some of them get diarrhoea and other diseases. These diseases spread from 
these very compartments because these third class compartments are not disinfec­
ted at the intermediate stations. I f  they are at all disinfected then it is done at the 
terminus. I f  someone catches a disease there then it does not remain confined to
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[Sliri AniBari]
that p^icular person. The germs of these diseases reach the distant villages even 
be<»ii8e mainly the villagers travel by this third class. So at least this much should 
be done that arrangements be made for disinfecting these compartments at the 
intermediate stations also so that the passengers may get some relief. They must 
at least be given an opportunity to feel that they are travelling more comfortably 
now than before and all the railway officials are paying due attention towards their 
comforts. When they see the first, second and special second class passengers tra­
velling very comfortably then they cast longing eyes at them and think whether 
those people are in any way different from them. When they see that those 
persons also are their brethren and the only difference between them being that they 
have put on a bit cleaner and better clothes while they being village folk wear 
^ a bb y  ones, then they curse their fortunes. We should make efforts that they must 
not in the least feel that they are something different from us, and so kindly have 
consideration of their comforts also.

Bf«ides this I would like to submit that the place I come from is served by the 
B. N. Railway. The people have nick-named this as ‘Be Never Regular’ Railway. 
It has been so since long, at least so much achievement has now been made that 
some punctuality is being observed.

Besides this 1 wish to submit that due consideration be made of the comforts 
o f the labour working in the railways, so that if they would keep healthy and get 
the prime comforts of life then they would work with greater zeal, and if through 
your efforls thoy become responsible-minded then the income of your d̂  partruent 
will surely go up. The surplus that you could show is the result of their labour 
and hard work. Loa<iing and un-loading of the wagons and shunting them to other 
places is done by them. Wherever the wagons are sent they are held up for want of 
labour and even if the wagons be loaded then no labour is available to unload them. 
The fact is that though the labour is there yet it does not work with energy and zeal. 
Therefore I think that better supervision be made and the energy and zeal of this 
labour put to useful pruposes because this CGfistitutes our national asset and any loss 
thereof is definitely national loss. Therefore better arrangements should be made.

I wish to submit that I come from Chota Nagpur and that area abounds in 
mines and minerals. But it is a matter of great regret that the area is not served 
with a net-work of railways. There raw materials are rotting but they cannot be 
transported to other provinces and states. The reason is that wagons are not made 
available. Which province or state does not stand in need of coal ? Do they not 
require iron ? Do they not want cement and mica ? What is not there, but I would 
say every thing is there. I submit that every place should be connected with railway 
lines. But besides this we must see that the area to be served first must be that 
which po88e«ses immense national wealth. W’hy should not we try to distribute 
this natural wealth throughout the length and breadth of India so that all the 
pdople might reap benefit of it.

After this I l>eg to give a few suggestions for action. The first thing is that in 
.every bus or mechanisecl transport medical and first aid things are kept for emergen­
cies. But you would find no such arrangements in our railway trains. I f  at places 
BQoh arrangements are present even then those who stand in need of medical or 
first aid do not get this aid.

Sometimes accidents take place on railways. But had a railway insurance 
been provided in budget, may ^ at have been only two pice in a rupee, then the 
cou n ^  would have benefited a lot and an all round progress of the country made.

Secondly I wish to submit something about the publicity alao. The publicity 
k  done outside in the pubbc but it does not attract so many people, but everyone 
has to tiavel by ndlways. So why should not publicity van be kept and publidty
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made in every compartment as to what we wish to do, what is oiir programme 
what is happening in the comitry and what is the duty of the people towaiis thê  
Government etc. This publicity can go a long way to benefit the Government.

Here only two or three Janata Expresses are being run, this number is just like 
a drop in the ocean.

: arpT̂ Ff T̂̂rr, | i
qrofl" I

Mr. Cliairm%!l : Your tim? is up. Ocher hoa. Me.nbers have to speak on the 
subject. S^i B. K. Pani.

%o q-foft: t- IT' 3Tq-.t f  ®
^<T f i  sftT jtMV i f f  iT'iT #  ^ft f?T 3rrf«n;

(Surplus Budget) %irr f  sftT Tt
f?# f  sftr (Management) #' f̂ <Tf t  3̂ ?: arrn
% f  feq- ^«rrt | i

(Pasongers) % srrq^  | \  ̂3TRi «»t
(Third class) ^  #  f>TT 11 3TTT (upper class) ^  'Tf^’C

3TRT 'hT 3,-,# I' ^  (First) f^ (S e c o n d  class) ^
f  3rr^ rrn: f^qr 5,-trrr f  %  sttt

(Booking) ^  fe^'f I ^  ^ft %
I  ^Ir IT^ ^

sf^T w f  ?r^ #  ?5-f̂  I

=^cTf ^  I SfTT ^  qr fl-TOtra? (Carriage
Department) ^ (Sweepers) f  I aniT arrwT sF*-qi3Hd
( Compartment) t  *TTt ^fT ^-<T ?#TT

a n W f ?TR) ^  f  I 3TTT ^  ^

t, qr «rt sft %  % >rrr f  aftT fK  ztt’ tt f*T#
^  t, ^ #nr5i‘ ^f ^sftqr

Tf^ TRTT »lTfr t  I ^   ̂ (Propa­
ganda) ^ 5rr̂  ^ I ?HBr? ^ M   ̂ i

3ft 5Tt r̂f¥i t  ^tT'lfr ^  ^  % ^#%<Tf^Tflr 1%

?r>5r<jy»ITf?̂  (Social Guides) 3,*ixf sftr ^
ft? 5F> ?rrfi tc t̂c <̂T5jt t  i
fflrt <̂T ^ ( monopoly) 5*̂ <r<f #  # f  ^

«R  ^rnrr f , ? r « f  5  1 a iR r^



% o Tr'jft]

n W t ^  3T9^T ^  *hT 5  ^

^  n-SfT n f f  afiT ^  f̂I" fW R 'd ' % ^ a T f^ ' 5i('q^=«n

•T̂  f  I (Advisory Committees)
^  5ft f  ^  t  ^  ^

5ifc,-?a!rr I

W*T n"^ f  IV f^iTl’ ^^T (Communication)
1 1  » R  ? n ^  #  q ? r  f w  «t t  ft>  n ' t  n ' t

5Tfa # ?TT% (Survey) ^)’ t  t  ' ^  ^
t  I t  f V  ^  ^  ^  3 f t  f ^ T C t

f i i ^  »Tf f  3fiT ^?ift R^TOdl' T( arlT trfTH-RT
(Partially Excluded Areas) ^ fe'-T T??# ^  jft^nT nff # aft'?:
*(B T  < iT  ^  ^ c f  ^ .T f t  t  I 3 T R - t f e J T  r ^ '  3 1 ^  ^  ^Tf<  ̂ H $5T ^ T

SITfMVT (Surplus Province) f  I t?T ^  3?nTji' ^  T̂T
^  ??T ?TT?> '7 ^ '  ^  o 5 ^ i' ( T  S n ' 3?MTj|' fesTT ^  I « f ^ ' n  ^ ' ^ ^ 1  ^

fTiiTOrft !T ’^T?mr ^  ^  >ft n-ff 1 3 f iT  r w ? r a  f t

^ > T f  ^  3('?nps-iT i  I

^  ^l« %.«'t>ti 1 T̂ Vrifir^ 3TR5 ii_\:̂ <tiiln (Council of
Technical Education) ^ ^  ’Trf ’fe’TT5̂T(V lp>5,̂ <iIn ^  i i n t
^  f e ^ T n ’ 5P ^  n M t W  ^  ^ ‘ ItT 3 f | T  J T W ? :  3T h#  ^  ^ .T T T m ^ ff

ftl*T)Tflr (preference)  ̂ I T̂T ^ ilfic? 3nft
> ft  n | t  *Ti)T  t ,  I ? T  t  ^  a n ^ .f r a  f : W  f ^ '  f i T ^ T T -

i?t 3dT ^ ^  >̂S ^iiqW ^  f ’̂ •̂̂ Ff ^  ^ q#yrP7t ( Work­
shop) 5̂  FTRftTi' ^  3t1“  ^ f # 5̂TW %.7ftnft 3ft oRT  ̂ 1
a m r  f T t i f t  w t i ) -  ? i w i V  #  ^  ^  n | t  f w r  ^  n | t

¥<*ll fV (National Utility Concern)t I
f^ -q ; ^iT  A J T | t ^ '  ¥ f  tT ,T n - 3 i T ^ - f e f  I

3HW T5?% ?Tn 5rP7(Railway Grain Shop) ^  T̂T ^ f  fV'fT "̂K i 
tii<t«K ^  9T̂ ^̂ iJ5T STT^T?  ̂  ̂ I  ̂ ^  T̂iî Tt ^ TT5m‘ ( Ration)^

* n r T  ^  ■ a i'h tltl a f t r  ^  ^  < ,I^ M  f i r w  ^ * ( a T  ^  ^ ’* T T  ^

ĵfe'TT? 5 ^ >̂*r ̂  ^  f̂ TŴ a' ^rrar t̂wt ̂  i 3«'wfqT ?*t

^ i>«rc's« (a<lvilterat«d) ^  airfr ft'WnT ^ nT^nT^'^ft^
^ I T?5^ ?P 3R'T9T9ft *f «TO T 5  3fiT ^  anf̂ B̂ TT (H e a lth
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Officer) ^ t, ^  5TRT ^
t' ?r«T 5̂i*r ^  f  i ^ #'

5f.-|- «TR 3TT̂ fw % 3ft ?Tf T^# ^ ^ T̂Tcja-̂ T
(ooiTuption)^'t^r f  aftr ^  ̂ sfK sirnr t  i

( employees ) ^  ^  Q.'̂ f̂ dNT (amenities) ^
f  ^ I' I ^ ^ ^  f ?> ^  #¥?T

(beds) ^  t irr ^ ^ ancft f
# T?5»TTft =^?t t ^TRT #??T Tf^ f  '

^ 3R:q-<JT?ff ^  TtfiFff % ^ t szr^^^T 5T?^

= r̂ff4  ̂ I

ffRt ^er JTf t 'TT r̂ (District
Headquarters) f (Maternity Home)
JTff f  I ??T f?ŷ  ^3^ 3t1t >ft ^ irnrfN' ^  ^ arnrfw r̂rfTr

C  '

#T ?rr4t # apft fr̂ r ^  ̂ q^
|f 11 ^ =Tff 5ft ?5T ̂ Jî m»ftT

(Grow More Food) ^  t- # A f̂?rr =ETf̂
^ % shtt ftr;TT?l‘lr (lease)  ̂ fen sffq-
^  arnR^ft >ft ^  5,-|Tpft 3T̂ T ?IT«T ^  % 3R|^- ^  -jft ^T3T I
l^f^cr it' TTFT̂ hr itHY f̂t fTf îifR ??T 3ftT 3n̂ ‘fq  ̂ F̂TTTf =^T  ̂ ft?
3it TT 5tr> t tŝ  p  t  f̂ n̂̂ rf qr ^  F̂t sjt

f>'< f5f̂ ?r T^' >ft f>rr arh; '̂i ^  ŷr̂ r t̂̂ TT i

5T5?lf ^ mn  ̂ ^rft^ ^r wtr =̂ Wf ̂ "t <sftT 3TT̂ f«Rr
T̂TJTr ^  I

{English translation of the above speech.)
Shri B, K. Pani (Orissa) : Though the time has well advanced yet stil) I

wish to express my ideas. For presenting this surplus Budget in these days of eoo- 
nomic crisis, for his reply to the debate, for the reforms that he has
affected in the management and the promises that he has made for the

future I wish to congratulate the hon. Minister.
For every rupee of the gross income of the railways nearly annas thirteen are

contributed by the third class passengers. When upper class passengers go on
journey and if first and second class tickets are sold out then the subsequent stations
are telegraphically instructed to stop further booking. But why the hon. Minister
does not ever think of introducing and putting into practice this very system for
those passengers also who constitute 95 to 99 per cent, o f the total number of
passengers.
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[Shfi B. K. Pani]
Abbnt the sanitary airangements my friends have said quite a good deal yet 

«till I wish to submit a few things. At every big station you would find sweepers o f 
the carriage department. I f  your compartment happens to be dirty and filthy all 
iihat you have to do is to inform the Guard and he at once gets the compartment 
<;leaned by the carriage sweepers. This is done in the upper classes only but the 
sweepers o f the carriage department do not find time to clean third class compart­
ments, which are always full o f dirt and filth thus causing a lot of inconvenience to 
the long distance passengers, simply because of the fact that the train steams off in 
the meanwhile. The previous speaker made a few suggestions about the publicity. 
I also wish to make suggestions for sanitation. I wish that out of the money 
Bet apart for publicity and propaganda some social guides may be engaged and they 
should make a compartment to ccmparlment propaganda that it is the duty of 
the passengers to keep the compartments clean and tidy.

The second thing that I wish to submit is about the monopoly holder contrac­
tors who provide catering arrangements at the stations just as Eshwar Das is on our 
side. Complaints are being lodged against these contractors, but I do not know why 
the authorities o f Railway Department are so much enamoured by theni that they 
do not pay attention towards these complaints and so take no action on the com­
plaints lodged against them. Therefore the members of our Advisory Committees 
are duty bound to pay attention towards this fact and that the hon. Minister also 
should take suitable action against them.

There is no doubt about the fact that the railways are our chief means of com­
munication. While presenting the Budget proposals last year the hon. Minister had 
given out that numerous surveys were being conducted for the opening of new 
railway lires. I think that every survey costs lakhs of rupees. But I would like 
to submit with all possible emphasis that the present Budget also does not include 
any proposals for any new project in the 26 merged States of Orissa and the Partially 
Excluded Areas. There is a great dearth of railway lines in that area. Perhaps 
you might be knowing that Orissa is a surplus province of our country in respect 
of food-grains. Orissa has given 60 lakh tons of food-grains to make up the country­
wide scarcity of foo<l-grains. But there are no arrangements for transport of food- 
grains from the States of Orissa and in fact these States only are the granaries of 
Onsga.

Last year the meeting of the Council of Technical Education held at Calcutta 
had recommended that technical education be given to the Indian ypungmen in all 
ohe factories and workshops and the Government should give them preference in the 
Government factories and workshops. But as far as I know nothing has been done 
80 far in this connection. Therefore I would like to draw the attention of the hon. 
Minister to the fact that some arrangements be n\ade to impart technical education 
to the youngmen of the country in the railway workshops and thus the number of 
expert trained hunds be increased. If our national Government would not do any­
thing in this respect then the country ^ould never look upon these workshops to be 
national utility concerns. Therefore I would like to draw the attention of the hon. 
ikQiikt«r on this point.

The ®econd point relates to the railway grain shops whereupon a lot of Govem- 
money is being wi^sted. Though these are primarily meant to give rations to the 

manual labour but the fact is that though the officers and clerks do get rations yet 
the labour class finds it highly difficult to get rations and there is always an everlast- 
lug complaint about short wcighiiig. Besides this these shops sell adulterated oils 
6to. which give rise to numerous kinds of diseases. Tliere arc doctors in Railway 
bowi%al*l a ^  the railways have their own Health Officers also but I  very much 
doabt if they ever visit and insf^ct these grain shops and try to get the persons 
reaponBiblo n>r adulteration convicted for their offences. Tlierefore I wish to draw 
the attention of the hon. Minister towards the corruption, that is quite common in 
theee grain as also towards the adulteration of food stuffs.
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The ami, dties that are given to the railway employees are too less
The railway district hospitals have a few beds only and these b e ^  are utilized only
by the officials or the clerks, but for those who actually run these railways there is
always a scarcity o f these beds. Therefore arrangements should soon be made
to increase the number o f beds in the railway hospitals.

There is no arrangement for maternity homes at big stations and District
headquarters. I wish to draw the attention of the hon. Minister towards the
absence o f such homes.

A friend of mine has just submitted that millions of acres o f land are lying
vacant alongside of the railway tracks. I do not want to repeat his words but in
connection with the ‘Grow More Food Campaign’ , over which millions o f rupees are
being spent, I like to submit that if these vacant lands are given on lease to the culti­
vators then not only will the income of the railways be inceased but the production
of food-grains in the country would also go up. Therefore I wish to draw the atten­
tion of the hon. Minister towards this thing and urge him to make arrangements
to give on lease the vacant lands, that are lying alongside of the railway tracks, to
the cultivators at an early date. By doing so not only the railway would be able
to earn more but the country as a whole would be benefited.

With these words I wish to draw the attention of the hon. Minister towards
the points mentioned by me.

Mr. Chairman : Before the House adjourns, I would like to inform hon.
Members that the general consideration is over within the allotted time and the
hon. Minister in charge of the Railways will reply tomorrow after the question hour
s over.

The House then adjourned till a Quarter to FAevcn of the Clock on Saturdayy
the loth Februaryy 19z0.
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